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LOK SABHA DEBATES

LOK SABHA

W cdnesday, May 26, 1971]Jyaistha 5,
1893 (Saka)

The 1ok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chan]

MEMBER SWORN

SHRI S. 5. MOHAPATRA (Balasorc).

RE . DESIGNATIONS OFF MINISTERS
AND MINISTRIES

MR. SPEAKER : Questions.

SHR1 NIHAR LASKAR (Karimganj) :
estion No. 61,

SHR1 KALYANASUNDARAM (Tiruch-
irapalli) : On a point of order. You are
aware of the heated controversy that had
developed in this House about the notifica-
tion regarding the designation of Ministers
and Ministries in Hindi, Some of the
members, those belonging to the DMK, have
decided to abstain during the Question Hour
on this issue. Even though we have not
joined them in this abstention, we feel no
less strongly about it. So we want to know
when a decision will be taken with regard to
this.

Secondly, 1 would like to ask why the
Lok Sabha should implement it automatioaily
when a notification is issued only by the
Government, Who is responsible for print-
ing thess question lists? It is the Lok
Sabha Speaker. So he should consult the
leaders of parties before he introduces any
change here. So may I ask whether you
propose to convene a meeting of the leaders
of parties to resolve this controversy so far
as the Lok Sabha is concerned ? Let the

2

Government look afier themselves, I would
appeal to you to intervene in this matter in
so far as it relates to the proceedings of this
House.

SHRI] R. V. SWAMINATHAN
(Madurai) : 1 wish to state, I also agree
with my hon. member Shri Kalyanasundaram,
This is a very serious matter and we must
do something in the matter We cannot
leave it like this.

SHRI BALATHANDAYUTHAM
(Coimbatore) : This is a question of privilege.

MR. SPEAKLR : This matter was
raised in the House the other day. The
Prime Minister agreed to call a meeting and
that was agreed upon m this House. First
they issued a notification. Then a second
notification came Wc have already issued
the corrigenda. They have revised their
decision. First, we will have the nomen-
clature in English followed by that in Hindi.
1 think that 15 a good solution.

SHRI KALYANASUNDARAM : No...

MR. SPEAKER : When there is a
Presidential Order, we have no other choice
but to implement it,

SHRI KALYANASUNDARAM : The
Presidential Order relates to the functioning
of Government and not to the functioning of
this Honse. This House functions inde-
pendently.

MR. SPEAKER : I think in future
when such orders are to be promulgated, I
will propose to the President that in case it
affects the proceedings of this House or some
other matter connected with the work of this
House, they should normally take us into
consuitation,

SHR1 KALYANASUNDARAM : Was
there consultation held in thiscase? I
presume 1o consultation was made.
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MR. SPEAKER : When 1 make this
proposal, naturally I will be consulted,

SHR1 H. N. MUKERIJEE (Calcutta-
North East) : Could I recall that when the
nomenclature ‘Lok Sabha’ was adopted, Shri
Mavalankar himself announced it in the
House from his place in the House ?

And it was after that that we changed
the nomenclature. Therefore, the tradition
is there and you have to uphold that
tradition,

SHRI R. V. SWAMINATHAN : |
would like to suggest that the Speaker may
write to the President requcsting him to with-
draw the Notification in view of the fact that
he has not consulted the Speaker.

SHRI KALYANASUNDARAM : May 1
request you to allow sometime to discuss the
Notification in this House itself ?

MR. SPEAKER : It is all settled now.

SHRI KALYANASUNDARAM : Other-
wise I will have to raise it by means of a
privilege motion, 1 have already given
notice of a privilege motion, because it
concerns the functioning of this House.
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1 3 I It does not arise out the gquestion,
It is a submission about a certain general
policy. It is not & question of any point of
order.
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ORAL ANSWERS TO QUESTIONS

Reorganization of Yojuna Ayog
+

*61. SHRY NIHAR LASKAR :
SHRI P. GANGADEB :
SHRI MAYAVAN :
Will the Minister of PLANNING

(YOJANA MANTRI) be pleased to state :

(a) whether the Pradhan Mantri has
rcorganised the Yojana Ayog in order to
fulfil the aspirations of the people for a
socialist programme ;

(b) if so, the main changes made ;

(c) whether she is also considering certain
changes in the existing Fourth Five Year
Plan ; and

(d) if so, «he proposed changes ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (YOJANA
MANTRALAYA MEN RAJYA MANTRI
(SHRI MOHAN DHARIA) : (a) The reorga-
nization of the Planning Commusston 1s  in
rrogress and will be finalised shortly.

(b) and (c). Details are being worked
out.

(d) A re-appraisal of the Fourth Plan,
will be made after the Planning Commission
L s reconstituted.

SHRI NIHAR LASKAR Nothing
has come out in the answer. Anyway,l
would like to point out that in order to
achieve our goals there has to be a much
greater emphasis on the implementation of
the Plan, and in this aspect the Planning
Commission has failed so far. We have
seen there has always been a gap between the
Plan target and the achicvement. So, I
would like to known in what way the Prime
Minister is going to achicve it by reorganis-
ing the Planning Commission. Or, is it
simply another experiment ?

SHRI MOHAN DHARIA : While
having a re-appraisal, the implementation
of the Plan wili also be taken into considera-
tion, and what sort of mechanism can be
created will naturally be considered.

JYAISTHA 5, 1893 (S4KA)
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SHRI NIHAR LASKAR While
considering the re-organisation of the Plann-
ing Commission, I would like to kmow
whether the Planning Commission will be
able to give us future guidelines on priorities.
On this aspect the Planning Commission has
failed so far.

SHRI MOHAN DHARIA : After this
reappraisal, natually the priorities shall be
fixed and in order to meet the demands of
the people and fulfil our promises to the
people, due care will certainly be taken,

SHRI P. GANGADEB: May I know
the mechanism by which and the extent to
which the investment structure of the fourth
Plan will be changed in favour of agriculture?

SHRI MOHAN DHARIA : 1t will all
be taken into consideration after the reap-
praisal of the fourth Plan. A panel has
been informally set up to go into it and after
the Planning Commission is reconstituted all
these aspcets will be taken into consideration.

SHRI SHYAMNANDAN MISHRA :
What exactly does the Government mean by
the reorganization of the Planning Commis-
sion ? Does it only mean change of faces
or there is going to be a structural change in
the Planning Commission ? Secondly, may
I know whether it is a fact that the members
of the Planning Commission were asked to
resign and the message was conveyed through
a Secretary of the Government of India that
they should tender their resignation ?

THE MINISTER OF PLANNING
AND MINISTER OF DEPARTMENT
OF SCIENCE AND TECHNOLOGY
(YOINA MANTRI TATHA VIGYAN AUR
PRODYOGIKI VIBHAG MANTRI) (SHRI
C. SUBRAMANIAM) : There is a separate
question on that later on.

SHRI SHYAMNANDAN MISHRA : I
want to know whether by reorganization,
the Government only means change of faces
or a basic structural change in the Planning
Commission,

SHRI C, SUBRAMANIAM : The hon.
Member should put only one question. If
he puts two questions, then I have got the
choice which to answer. So, I chose to
answer the second part. If he now sticks to
the first part—(Interruption)
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SEVERAL HON, MEMBERS : rose—

SHRI SHYAMNANDAN MISHRA
:(iou are not here to regulate the Question
our.,

SHRI ATAL BIHARI VAIPAYEL : He
has no choice.

SHRI SHYAMNANDAN MISHRA :
Just se¢ the audacity of the Minisier. One
cannot put with this kind of audacity.

MR. SPEAKER May |
Minister to treat it as onc question.

ask the

SHRI C. SUBRAMANIAM : 1 submit
10 your ruling. Whether there should be
any change in the structure of the Planning
Commission also is under consideration

SHRI SHYAMNANDAN MISHRA
About the second question : whother a
message was conveyed through a Secretary
to the members of the Planning Commission
to tender their resignation. That is a pomnt
which has been talked about very much. and
in fact, a very important person has made
the charge that Prof. Gadgil the Deputv
Chairman of the Planning Commission was
asked to resign ; he was almost dismissed
This had hastened his death. Mr. Gorav,
the Chairman of the PSI', has made that
charge.

MR. SPEAKER : That is not a matter
which is relevant. You asked about structural
changes. The Minister said, yes, structuial
changes. So far as the other matter is con-
cerned. you can ask a scparalc question.

SHRI SHYAMNANDAN MISHRA :
Is it not relevant to this question ?

SEVERAL HON. MEMBERS - rosc—

MR. SPEAKER : Order, order. We
met only for a few days in the previous
session. [t is very difficult to get acquainted
with the new faces. [ think we will be able
to catch up during this session, which is
quite long. Wherever sometimes f  hesitate
to mention the correct name, or if there is
some difference in pronurciation, hon,
Members will kindly bear with me. For
instance, with regard to Mr. Vikal, 1 have
been calling him as Vikaal. He mentioned
it is Vikal, That was the correction made
by him.
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SHRI SURENDRA MOHANTY : Since
the Planning Commission has no control
over the implementation, may 1 know lLow
the rcorganization of the Planning Commis-
sion is going to lead to the fulfilment of the
socialistic aspirations of the people and
whether some change of personnel will
achieve this objective ?

DHARIA : I have
alrecady answered it. All these aspects are
being taken into consideration. It will be
the duty of Government to see that the plans
are propetly implemented. A liaison betwecn
the Planning Commission and Government
is existing today because the Planning Mini-
ster is in charge of Planning and he 15 alvo
the Deputy Chairman of the Planning Com-
mission.

SHRI MOHAN

SHRI K. LAKKAPPA : In view of
the commitment (o the people of this country
to bring about a 1rew change for the realisa-
tion of tlLeir aspirations, may 1 hnow whether
this Government has put forth new proposals
to hiing abont a2 new change in the new
dimens'on of socialiem so fur as  planning is
concetned to acelerate the precess of growtil
of the cconomic condition of the weaker
sections of (le country ? What are the
broad outlines that the Planning Cemmission
ha~ envisaged in this respect ?

SHIRI MOHAN DHARIA : It will be
our endeavour to see¢ that our promises to
the people are properly fulfilled and demo-
cratic socialism is established through this
effective weapon of planning. So far as the
other a.pects are concerned, they are being
considerad.

SHRI K. LAKKAPPA : What about
the broad outlines,
SHR!I MOHAN DHARIA : The broad

outlines are also under consideration.

SHR! TRIDIS CHAUDHURI : There
has been some controversy after the new
Presidential Order about the Status of the
Planning Commission was announced in the
Press. Iormerly the Planning Commissiont
used (o be known informally 4s the Econo-
mic Committce of the Cabinet. Now the
Planning Minister has been made responsible
for the entire planning process and its
implementation. May I know what is in
the mind of the Government about the actual
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Iocus stands of the Planning Commission—
whether it still remains the Economic Com-
mittee of the Cabinet or it is an advisory
committee to the Planning Ministry ?

SHRI C. SUBRAMANIAM . Itisa
national Commission. 1t is not only an
Economic Committee of the Cabinet but it
isa commission intended for the whole
country, including the State Governments.
That status will be retained. There is no
question of down-grading tle Plaining
Commission as far as this is concerned

Abolition of Privy Purses

.*
SHRI S. C. SAMANTA
SHRI K. M. MADHUKAR
SHRI S. M, BANLRIJEL .

Wil the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state -

(a) the steps being taken to abolish the
Privy Purses ,

(b) whether anv formula has been
evolved for compensation and , 1f so, the
detaits thereof ; and

(c) the tume by which this is hkely to be
accomplished ?

*62.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K, C. PANT) * (a) to (¢). The inten-
tion of Government to abolish by appro-
priate constitution! measures the privy purses
and privileges of the Rulers of former Indian
States has been announced in the President’s
address to Parliament on 23rd March, 1971,
Government will soon be ready with their
proposals in this regard.

SHRI 8. C. SAMANTA : Is 1t not a
fact that recently in the newspapers it was
mentioned that some compromise fromula
about compensation is being discussed by the
princes themselves ? May 1 know whether
any information has reached the Govern-
ment either from the princes or from any
other source ?

SHRI K. C. PANT: We have scen
some press reports of some statements made
by some princes, which talked in a general
way about their desire to have talks with the
Government. We have not heard anything
about any concrete vompromise formula,

JYAISTHA 5, 1893 (S4KA)
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER QF
INFORMATION AND BROADCASTING
(PRADHAN MANTRI, PARAMANU
URJA MANTRI, GRIH MANTRI TATHA
SOOCHNA AUR PRASARAN MANTRID
(SHRIMATI INDIRA GANDHI) : Copies
of the statements have been sent to us.

it waw fas wyee : garat & qua
FTAG I AT A qg g9 Fwar
AT gvFe Y MT ¥ W g A fwar
aar fe ot & fadt ifaa w1 qwre
7 faar sy | Afsa 7ol wEEg ¥ &Y
gar faar § A seaErd § gaasaea 7
ot AATATT Gt §, gTQ @A @ g
g fafew & arg B aatar &F
7% Waq ara (A &1 gqet FC @
wzT gg & B agr tar sy AuteETe §
wgary g & gy weer g g i
a1 o7 4% dar faw @ 9 @ &,
forern famr wvivaam fo gu fyd afaw
# gurq 7 fear oy wen AR
gamfrra warg 5 goae ag fa=wr
Fq AT GWra

Y go@ I 9 T A TR
TR HY A A, ¥ 38 qgw & qrAny
ot AR Y& @R E ) W
Iq% a1t W gy 7@ FY 97 GFAT

SHRI S. M. BANERJEE : From the
answer of the hon. Minister it appears that
government have not made up their mind
finally as to when they would bring the
legislation. After the Supreme Court judg-
ment it was stated by the hon. Prime
Minister both inside and outside the House
that they would like to amend the Constitu-
tion so that if the privy purses are abolished
the princes may not be able to go to the
Supreme Court and the Supreme Court may
not sit in yjudgment on Parliament. I would
like to know when the Bill is likely to be
brought here and what steps have been
taken to amend the Constitution and to see
that such legislations are not undone by the
Supréme Court.
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SHRI K. C. PANT: My hon. friend
hus spelt out some of the complication that
have arisen as a result of the Supreme
Court judgment. Naturally, all these points
have to be considered in detail before
framing appropriate proposal for legislative
meagure. We are trying our best to bring
these measures forward as early as possible
and we are working towards bringing them,
if possible, even in this session.

SHRI S. M. BANERJEE : My question
was what steps have been taken to amend
the Constitution and when the Constitution
is likely to be amended.

MR. SPEAKER : That is what he has
stated.

SHRI S. M. BANERIJEE : My question
was very specific. Sincc the Constitution
stands in the way, & solemn assurance was
given that the Constitution and the Supreme
Court will not be allowed to stand in the
way.

SHRI K. C. PANT: When we are
discussing a question it will not be right to
say much. Of course, if the Constitution
has to be amended, and it seems it will have
to be, then we shall bring forward a Con-
stitution Amendment Bill,

SHRI BHAGWAT JHA AZAD :Since
the mandate has been given by the people
against compensation, if 1 understood the
Minister correctly, government is not think-
ing in terms of any compensation what-
aoever and the Bill wiil be brought forward
very quickly in the House.

SHRI K. C. PANT : Actually, the
question of compensation never arose earlier,
because we were only talkiag in terms of
transitional payments. As I said earlier, the
whole matter is under consideration and at
this stage I would not like to say much

abont it.

oft waerw wye : fafret amw &
mft qary § 5 AT 1w A § A
frerz wx ot § 1 & @ AT ST ¢
fig waT AT FuTeT 2 & ATk ¥ daen
we g § 91 gt | e ag e
wrT s faar s ar af  wn

wevauw dar wifgq, ag wrgar Ay ang

MAY 26, 1971

Oral Answers 12

# w1 gw Atz ¥ fod oy o
A & fe madde FoAATT R B,
#ifF g9 g § AW ag dear W
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|
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SHRI INDRAJIT GUPTA : A few days
ago the press had carried a statement by
Shri Fatehsinhrao Gaekwad in which he
had suggested that, instead of proceeding
with legal or constitutional measures, the
Government would be well advised to enter
again into negotiations with the princes or
former rulers most of whom, according to
him, are now willing to have this matter
amicably settled through mutual discussions.
I would like to know from the Government
whether they are prepaied to give an
assurance to this House that they will not
under any circumstances again hold up the
constitutional or legal necessary measures
from beiny taken in the name of having
discussions with the princes, as was done
once before, and that they will proceed
with the necessary measures to put this
thing on a proper constitutional footing and
not be derailed again into talks with ex-
rulers for an indefinite time,

) S'HRl K. C. PANT : It is our attempt,
in spite of pressures from various sides of
the House, never to be derailed.

WY T wgr At  wes qrfy
§ o R a3 @
‘mﬁﬁf-ﬁﬂﬁfwwﬁimtﬁl

T WA H W g Mo
‘ﬁﬂ%ﬁman WY Tow AW ww
T g9 § A wETR

Al ﬂw%maﬁw@tzﬁ
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ToeTT I W AT wigeht § 7wl
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Why do you insist on offering them
money or compensation ?

oft gt EH O g TG ¥
et R R aa A ¢

MR. SPEAKER : Next question. Shri
Jagannathrao Joshi. Absent.

SHRI S. M. BANERIJEE : Sir, I want
guidance from you, Is the arrest of a
Naxalite a Central matter ? Every time
some people are arrested somewhere, may be
Naxalites, a question is admitted. I want
to know how it becomes a Central matter.

MR. SPEAKER : Your argument
seems to be correct ; 1 will study it. Shri
P. K. Deo., Absent. Shri Bishwanath
Jhunghunwala.

Setting up of Yojana Ayog by Tamilnadu
Government

+
*65. SHRI BISHWANATH
JHUNJHUNWALA :
SHR1 S. RADHAKRISHNAN :

Will the Minister of PLANNING
(YOJANA MANTRI) be pleased to state:

(a) whether the Government of Tamil
Nadu have set up a Yojana Ayog of its
own ;

(b) whether the functioning of the
State Yojana Ayog will in any wdy overlap
the functioning of the Yojana Ayog at the
Centre, particularly, in the spheres of
industrial development ;

(c) if so, in what way co-ordination
between the two Planning bodies is sought
to be maintained ; and

(d) whether any other State Govern-
ment propose 1o set up such Ayog ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (YOJANA
MANTRALAYA MEN RAJYA MANTRI)
(SHRI MOHAN DHARIA) : (a) It is under-
stood that the State Government of Tamil
Nadu have recently set up a Planning Com-
mugion for the State. Full details bave
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been sought from the State Government
and are awaited.

(b) and (c). Do not arise.

(d) According to the information avail-
able so far, no such proposal is under the
consideration of the Governments in other
States.

SHRI BISHWANATH JHUNJHUN-
WALA : One of the terms of refercace of
the Tamil Nadu Planning Commission is to
see that the ownership and control of
material resources of the community are so
distributed as to subserve the common good
and prevention of concentration of wealth
and mcans of production. The words
“ownership and control of material
resources™ raise a slight doubt. If the
reference is to the sphere of industry, some
overlapping with the function of the Central
Planning Commission is bound to happen
since the administration of the Industrial
Development and Regulation Act falls
within the Central jurisdiction. So, my
first question is whether the Central Govern-
ment have got it. clarified from the Govern-
ment of Tamil Nadu as to that is meant
by this expression.

SHRI MOHAN DHARIA : The
Government of Tamil Nadu has setupa
State Planning Commission as other States
are having their Planning Committees and
Planning Boards. So far as the duties of
the State Planning Boards or Committees
are concerned, the Adminisirative Reforms
Commission has recommended what should
be their job and, I beheve, it will be accord-
ing to those recommendations of the Ad-
ministration Reforms Commission that the
State Planning Commission will function.
I do not think there will be any conflict
between the Planning Commission at the
State level and the Planning Commission
at the national level, Ultimately, it is the
National Development Council which co-
ordinates overall planning in the country.

SHRI BISHWANATH JHUNJHUN-
WALA : Since there is already a clamowr
for sharing more financial powers with the
State Governments, may I know whether the
Government of India has examined if the
formation of a Planning Commission by a
State Government as distinct from the
Planping Boards will qualify for any change
in the pattern of sharing of financisl powers
between the Central and State Plaaning
Commigsions ?
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SHRI MOHAN DHARIA : The
constitution of Planning Boards or Planning
Committees at the State-level is in no way
going to affect the financial relationship bet-
ween the Central Government and the State
Governments.

SHRI S. RADHAKRISHNAN : In
view of the fact that the Chief Minister of
Tamil Nadu in his press conference on
March 16 has said that the D.M.K. will
urge the Centre for a State Planning Board
for proper economic and industrial growth
of Tamil Nadu and for dccentralisation of
licensing powers now accumulated with the
Centre, may I ask the hon, Minister whether
such formation of Planning Boards at the
State level will in any way affect the federal
and flnancial relationship with the Cenire
and also whether any guidc-lines have been
faid down in this regard.

SHRI MOHAN DHARIA : The guide-
lines have already been laid down according
1o the Report of the Administrative Reforms
Commission about the machinery for
planning. [ do not think therc will be any
conflict between the Central Government
and the State Governments because they are
governed not by creation of Planning Boards
and Planning Committees but by the pro-
vision in the Constitution.

SHRI M. RAM GOPAL REDDY : We
have got the Planning Commission in Delin
at the Centre. If we are going to have
another Planning Commission in Tamil
Nadu, there is going to be some sort of
confusion. May 1 know whether the
Government of India will advise the Tamil
Nadu Government to cali their planning
body either as a Planning Board or a Plann-
ing Committee. Thecy are opposing even
the Hindi version of the designations of
Ministers here, Can't the Government of
India advise them they should not call their
planning body as the Planning Commission
and that they should call itas a Planning
Board or a Planning Committee ?

SHRI MOHAN DHARIA : The State
CGovernment of Tamil Nadu ts absolutely
within its competeace to call it as a State
Planniag Board or a State Planning Com-
mission or a State Plaoning Committee, I
think, we have no right to interfere in that

WY,
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SHRI M. RAM GOPAL REDDY :
There will be two Planning Commissions
then,

SHR1 MOHAN DHARIA : That is
a State Plannmng Commission ; ours is &
National Planning Commission.

SHRI K SURYANARAYANA : As
my hon. friend, Shri S. Radhakrishnan,
mentioned, the Government of Tamil Nadu
requested the Government of India to
approve of their appointing their own Plann-
1~g Commission. If that is so, what 1s the

recaction  of the Government of India
thereto ?

SHRI MOHAN DHARIA : 1 have
stated i my reply that full dctails have

been sought from the State Government and
they are awaited.

Monopoly Hold of Big Business Houses
on Newspaper

*66. SHRI BALATHANDAYUTHAM :
Wil the Mmister of INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRI) be pleased to state :

(a) the extent of monopoly hold of big
business houses on newspapers in the
country ; and

(b) the steps, if any, taken by Govern-
ment to end this monopoly ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA MEN
RAJYA MANTRI) (SHRIMATI NANDINI
SATPATHY): (a) According to the
Registrar of Newspapers Annual Report
“Press in India” published in 1970, there
were 65 common ownership units owing 222
news-interest newspapers (including 170
dailies) at the end of 1969, As against this,
there were 3,739 news-interest NEWSPapCTs
(including 702 dailies) in existence at the end
of 1969. During the year 1969, the total
circulation of all newspapers and periodicals
stood at about 270 lakh copies, of which
62.72 lakh copies or 23.3% was accounted
for by news-interest newspapers of common
ownership units.

(b) A statement is laid on the Table of
the House setting out the steps taken so Iar
by this Ministry contain the growth of
monopolies in the Indian Press.
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Statement

(8) Government is fully alive to the
danger of concentration of ownership in the

newspaper

industry which may result in

regimentation of thought and opinion and
is anxious to prevent such developments as

far as practicable.

Towards this end, the

following steps have been taken :—

(M

(i)

The Press Registrar makes an
annual review of the ownership
of newspapers and periodicals,
and studics the development of
common ownership units and
publishes them in a publication
called “*Press in India™, so that
the public may become aware of
the facts relating to the owner-
ship of newspapers.

Under the Registration of News-
papers (Central) Rules, 1956
framed under the Press and
Registration of Books Act, 1867,
it is obligatory for newspapers to
publish annually in the first
issue after the last day of
February information, inter alia,
relating to the individuals who
own the newspaper and partners
or shareholders holding more
than ome per cent of the total
share capital. Failure to com-
ply with this statutory obligation
is an offence under the Press and
Registration of Books Act, 1867
which is punishable with fine
which may extend to Rs, 500/-.

(ili) Under the Newsprint Allocation

(iv)

(v) Government's

Policy, additional newsprint is
not issued to a group or chain
of mewspapers for bringing out
a fresh publication.

On the recommendation of the
Diwakar Committee, of the total
annual foreign exchange made
svailable for printing and com-
posing machinery 50%, is allotted
to asmall newspapers (up to
15,000 circulation), 359, to
medium newspapers (circulation
15,000—50,000) and only 13% is
allotted to big newspapers
(circulation aver 50,000).

advertisernent
policy aims at staggering and
releasing advertisements to news-
papers in suitable rotation in
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order to ensure the use of as
many papers as possible so that
papers with a big circulation do
not get a large share of Govern-
ment’s advertisements. It is the
policy of Government to make
increasing use of small and
medium newspapers, particularly
those published in Indian
languages.

With a view to obtaining first-
hand and detailed factual infor-
mation regarding the methods of
unfair competition andfor restric-
tive practices, if any, adopted by
the larger newspapers  to
suppress, weaken and eliminate
the smaller ones about which
there are often complaints, a
sub-committee, set up by the
Press Coumcil, invited specific
information and instances by a
letter addressed to newspapers
and periodicals in all languages
having a paid circulation of
5,000 copies and above. iIn
reply, only ten dailies and four
weeklies mentioned specific cases
of what they considered restric-
tive praclices Indulged in by
bigger papers. The Council is
currently pursuing the enquiry
by collecting further information
regardiag instances of restrictive
practices.

(vii) Government are considering the

question of setting up a News-
paper Finance Corporation to
give financial assistance to small
and medium newspapers and not
to big newspapers, to help the
healthy growth of the former.

(viii) (@) Government are of the view

that but for the steps taken by
the Government so far the
growth of big chain newspapers
would have been more than
what it has been. Itis aot,
however, possible to ¢stimate the
extent to which steps wiready
taken by Government have been
effective. Government believe
that the best way 1o ‘check the
growth of big chain newspapers
is to foster the growth of small
and medium saewspapers which
are managed on healthy lines
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and follow an enfightened
editorial policy keeoing the
national interests in  view,

Government are confident that
the steps already taken and the
further steps to be taken in the
matter will cffectively foster the
growth of small and medium
newspapers and therebv check
the growth of big chain news-
papers.

(viii) (b) As recommended by the
Diwakar Committee on Small
Newspapers, Government have
started a slow speed news bulle-
tin over the All India Radio
which purveys important news,
particularly for use by small and
medium newspapers who, duc to
financial reasons, are not ina
position to subscribe to the
service of news agencics.

A deparimental study of the ownership
pattern of the companies publishing news-
papers has been instituted by the Depart-
ment of Company Affairs.

SHRI BALATHANDAYUTHAM . Isv
the Government aware that the Press
Commission report was given in 1954 and in
1956 a price page schedule was ordered and
that Supreme Court struck it down and
there were the other two recommendations
namely diffusion oi ownership, and to make
Public Corporations of PTI and UNI ? If
the Government is aware of all these thmngs,
will the Government let us know as to why
they dropped the same like not potatoes
and on what grounds ? Further, I want to
know whether the Government consider the
steps they have detailed in the statement as
adequate to deal with this kind of mono-
poly 7 Are they going to give milk to the
snak which has bitten them recently ?

SHRIMATI NANDINI SATPATHY :
T admit that the steps taken by the Govern-
ment to restrain the monopoly in the Press
are not adequate. Even then we believe
that we should help the small newspapers
and that is, in a positive way, restraining
the monepoly of the big newspapers, More-
over & departmental study of the ownership
pattern of the companies publishing news-
papers bas been instituted by the Depart-
meot of Company Affairs.

MAY 26, 1971

Oral Answers 20

SHRI BALATHANDAYUTHAM : Is
the Government considering any structural
change in the monopoly ownership of news-
papers ? Are they contemplating anything in
this regard, since they think that the steps
are not adequate ? I want an assurance.

SHRIMATI NANDINI SATPATHY :
This is under the study of the Department
of Company Affairs and we are expecting
their recommendations. Only after that
can we take some decision about this.

SHRI P. VENKATASUBBAIAH : Is
the Government aware of the fact that many
of the restrictions imposed by the Govern-
ment in order to curb the monopoly in the
chain of newspapers are sought to be
circumvented by resorting to acquire large
number of advertisements at the cost of
small news papers and also trying to starve
the sma'l newspapers with such unhealthy
compctition ? If s0, I want to know whether
the Government proposes to set up a
Newspaper Finance Corporation so as to
give the necessary help to the small news-
papers and the language newspapers and
also see that the advertisements will not
unduly be given for the benefit of the big
newspapers.

SHRIMATI NANDINI SATPATHY :
Government is contemplating to bring in this
Newspaper Finance Corporation Bill during
this session. The advertisement policy of
the Government is under review.

SHRIMATI LAKSHMIKANTHAMMA:
May I know whether the Soochna and
Prasaran Mantri is aware that apart from
the Monopoly Commission’s report, even
late Panditji was very much perturbed at the
way that the monopoly hold was going
on the newspapers in the country, which
was detrimental and dangerous to the func-
tioning of democracy 7 May 1 know whether
Government have noticed the way that there
papers mislead the public and give wrong
information during all these days ? If so,
may I know whether Government contem-

plate to have partial control or socialisation
of the press ?

SHRIMATI NANDINI SATPATHY :
Government are quite aware of the role of
the press, and as I have already mentioned,

we are studying the common ownership
pattern.
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Wt wew fagrd wotndt @ weaw
W@, AT 9 9% TEHEER @
ARTE F & GIT-ATG [T AER W

gfear Wed) g7 &Y 59 w1 wEfeEe §
3@ W gErE W & e § o fawx

w6t ? .. (sraew)...

SHRI P. R. DAS MUNSI : This is not
relevant to the main question. (Interrup-
tions).

SHR1 PILOO MODY : Sensitive con-
sciences will always react.

Wt gew fugrd weddt : werw
TRIEE, AT F) QT A, . (SHaw™)....

MR. SPEAKER : The hon. Member
may ask a separate question on it.

! wew fagrd awdd @ GEE
or ot gat A § W aF YW §
7T & fowm @A §, K @ A
AT BT FAT FW 6T 99w A@® L
fr ur avg &t ga¥ @Fi & O9 7 ogw
AT s7 & efewmg N fara 7 fear

& |

WSqN WENAY : AT HAT N TW F
fog qg &1

SHRI P. R. DAS MUNSI : One
leading newspaper in West Bengal, namely
the Dainik Basumari has been completely
closed and the employees are already having
a life of starvation. May I know whether
any memorandum has been received by the
Governmeat from the employees of ‘“‘Basu-
mati” and if so, the measures taken by
Government in this regard ?

SHRIMATI NANDINI SATPATHY :
That is not related to the main guestion.
I would require separate notice of that
question,

SHRI S. M, BANERJEE: 1 am the
president of the PTI Federation, and 30, 1
would like to ask this question. Ia reply to
an earlier question, an assurance was given
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by the then Minister in this Ministry, namely
Shri 1. K. Gujral that necessary steps would
be taken after a proper investigation and oa
the basis of the Press Commission’s report
to convert the PTI into a public corporation,
I would like to know what has happened to
that, and why it is not being done ? The
PT! is also controlled by the same press
magnates as other newspapers.

MR. SPEAKER : The main question
relates only to newspapers and not to news
agencies.

SHRI S. M. BANERJEE : The PTI
is also a news agency controlled by the
monopoly press.

MR. SPEAKER ¢ The main question
relates only to newspapers and not to news
agencies.

SHRI S. M. BANERIJEE :
what Is the PTI ? ..

After all,

MR. SPEAKER : If I disallow Shri
Atal Bihari Vajpayee’s question, then I have
to disallow the hon. Member's question also.

SHRI S. M. BANERJEE : He had
shifted his question to AIR. but I am still
with the press only ..

SHRI ATAL BIHARI VAJPAYEE :
You may be pleased to allow both the
supplementary questions.

SHRI S. M. BANERJEE: You may
disaliow both the questions.
SHRI PILOO MODY : 1 notice that

this bogey of monopoly in the press is being
raised from time to time with a very sinister
purpose. If you are even & casual reader of
the Indian press, you will find that the only
monopoly that is exercised in the press is
exercised by the Prime Minister because
nearly 80 per cent of the press is singing her
praises day in and day out...

MR. SPEAKER : The hon, Member
may please be relevant to the main question.

SHRI PILOO MODY : I was under
the impression that we were discussing the
guestion of monopoly in the press.

MR, SPEAKER : We are not discussing
anything, The hon, Member has only to
ask a question.
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SHRI PILOO MODY : Therefore, I
would like to know from the hon. Minister
whose title or designation I cannot conceivably
pronounce, what steps Government will take
to separate the press and re-establish its
independence from the various governmental
organisations which have taken a stifle-hold
over the entire press and particulacly the
journalists,

SHRIMATI NANDINI SATPATHY :
The press in this country is absolutely free
and Government has no control over it.
Whenever the press secks any help from
Government, the Government is there to
help it, but it is wrong to say that Govemn-
ment has got any hold over the press or is
influencing it in any way.

SHRI ANANTRAO PATIL : During
the last four yecars, Government has not
taken any concrete steps to curb monopoly
in the press. Now the Minister has replied
by saying that by giving help to small and
medium-size newspapers, we will be able to
contain monopolistic tendencies. But experi~
ence has been quite the contrary. By merely
giving help to small and medium-size news-
papers, we are not going to curtail monopo-
listic tendencics which are on the increase.
Does Government contcmplate the appoint-
ment of a Commission to inguire into
monopolistic tendencies in the press ?

SHRIMATI NANDINI SATPATHY :
I have replied to this ; 1 have said that the

matter i8 under study by the Company
Affairs Department,

SHRI N. K. P. SALVE : Does Govern-
ment accept that notwithstanding these
steps, the pernicious and malicious strangle-
hold of monopoly in Indian newspapers
continues unmabashed ? If so, and if the
public trust form of management and owner-
ship for the Indian press is accepted, what
prevents Government from  bringing forward
legislation to curb outright and once for all,
the stranglehold of monopoly on the Indian
press ?

§H11 PILOO MODY : Nationalisc
the press.

SHRI N. K P. SALVE: To efiect this,
there is already provision in th Cumpanies
Act.  All that is needed is to improve the
Companies Act in that respect. Why is that
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not being done and we are proceedina. in an
extremely lamentably slow manner in this
direction ?

SHRIMATI NANDINI SATPATHY :
When the whole question is under Govern-
ment’s study, [ do not like to comment on
that.

SHRI PILNOO MODY : Nationalise
the press.

SHRI BHAGWAT JHA AZAD
Socialise it.

SHRI S. A. MURUGANANTHAM :
Why is it that Government is not implement-
ing the Report of the Newspaper Monopolies
Commission of 1954 7

SHRI PILOO MODY
before her time.

That was

SHRIMATI NANDINI SATPATHY :
There is was no M.nopoly Commission on
the Press.

SHRI RAMAVATAR SHASTRI :
means the Press Commission.

He

SHRI R, K. SINBA : Is Government
aware that the working journalists in their
conference in Ahmedabad came out with
cerlain formulations for an independent,
free press in India ? The monopoly press
m India has become a branch of bigger
industry in the country., Will Government
really free the press from this stranglehold
of the monopoly press ? The poison gas
that was generated during the days of the
split in the Indian National Congress, at the
time of the Presidential election and at the
time of the nationalisation of the banking
industry should open the eyes of Govern-
ment and it should come out with sutono-
mous press corporations controlled by the

people of India and not by the strangulating
monopolists.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(PRADHAN MANTRI, PARAMANU
URJA MANTRI, GRIH MANTR] TATHA
SOOCHANA AUR PRASARAN MANTRD
(SHRIMATI INDIRA GANDHI) : The
hon. Member has pointed ot how the pross



25 Oral Answers

behaved. But we should also be aware of
the reaction of the public to such behaviour.

Advertisements by Foreign Countries
in Indian Newspapers

*68. SHRI SHYAMNANDAN
MISHRA : Will the Minister of INFOR-
MATION AND BROADCASTING

(SOOCHANA AUR PRASARAN MANTRI)
be pleased to state :

(a) whethet Government have any
control over the advertisements given by
foreign countries to the Indian newspapers ;
and

(b) the amount spent by foreign coun-
tries on advertisements in the Indian news-
papers in 1964 and 1970 ?

THE MINISTCR OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN  MANTRALAYA  MEN
RAJYA MANTRI) (SHRIMATI NANDINI
SATPATHY) : (a) The Government of India
has framed rules under the Vienna Conven-
tion on Diplomatic Raletions, 1961, laying
down norms for the issue of publicity
maierial by forcign missions in India. There
is, however, no law or regulation preventing
a foreign mission or a foreign country from
giving an advertiscment in an Indian news-
paper.

(b) The information is not available.

SHRI SHYAMNANDAN MISHRA :
Would the Government be pleased to say
whether they keep track of the advertise-
ments given by foreigr agencies or foreign
Governments to the Indian newpapers,
whether they have any means of keeping
track of the advertisements that are being
given to the Indian newspapers ?

SHRIMATI NANDINI SATPATHI :
As far as this Ministry is concerned, we do
not have any means to find out from the
foreign Embassies what advertisements they
give the Indian pepets.

SHRI SHYAMNANDAN MISHRA :
Then, may I ask as a corollary, whether
Government does not think that it might
well constitute a threat to the internal
security of the comtry as it did in Ceylon

art extent, and also it might amouat to
an interference it the iaternal affairs of the
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country through identification with certain
political parties which these advertisements
seek to help.

SHRIMATI NANDINI SATPATHI :
In fact, the External Affairs Ministry keep
track, and whenever there is any advertise-
ment which is against the interests of the
country, they call the particular Embassy
people and launch a protest.

oY wew fagrd aroedt : weger o,
7g w7 9gw N FIr 91 R ug gwe
fear mar av fF @t Gl garar &
sgoy f& ¥ swEReA § oS
faaraw 2% §f ag wFETT T ATEST-
frew fafaedt & 9 o arfeq 1 & arar
qTEAT § FT HL A W gwE W
faarz fFat 7 mas fadalt garare amaR
ot & a4 fawar T[T fEw
qEER-TA 71 g § 5@ Ak
W % wewa w1 Y ow fadw fear &
WA FT AA TR E | @ FERD
aray @ Hfeard § fRe  gavarei ¥
ug #g% ¥ fr wrrh ar famrew et
g Frewtiean fafaet & sfcg o ?

sfert wfiasft amdt ;5@ fawwqx
fra f wr ¢!

Implementation of Khosla Commission’s
Report Regarding Delhi Police

*69. SHR1 DALIP SINGH : Will the
Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) the steps Government have taken so
far to Implement the Khosla Commission's
report in regard to the Dalhi Police ; and

) the last target date for its implemen-
tation ?

THE MINISTER OF STATE IN THE

RY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRID)
(SHRI K. C. PANT):(a) A statement shdw.inx
the major recommendations and the action
taken by Government, is placed on the
Table of the Howse. [Placed in Library. See
No. LT-183/71]
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(b) It is not possibie to indicate any
target date for the implementation of all the
recommendations.

off gow WX WEETT : WETW WERY,
ol welt wdYew X wew & ge} ¥ qgmn
fs mm sffegs 57 & fag wif
frfrog awg A E N & oo weaw ¥
AT wgar g e g e 1w
@ fermy wr @ § frast aog &
ag aaY Fraffag a@f wom argdh § 7
FFW A Frw § 7

st e wex oo ;. TEE Fuifad A
TR & gy w7 a9 T8 & g afuw-
aT ot fawflf o Sy gy e
%2 fir & 1 e gy Faerfed O &
weww uF fawife doar wiam 9 ag
oY fis whaere o gfea agt aamaT a3
foe q arx & ar wifvew 7 N Ao 59
T € § WK AT AFAT A ft g
wr f &) wiag w7 57 f—gfaw
weitys, a1 FHOE AR AN @ -
%Y Tat 2y whesr F& faae fear .
g AN W atg Y 9 A § fw
9T YT FZAT 9% GRFA & 05 o9 aw
frdra €1 ST |

oft TrRTwETe WTeR ¢ weqw Ry,
et wwA X gfeedm & afew
wiloew & A ¥ o g foy 4 W
qEra ¥ a9 gfew sfae f arw
FEAL AT N Nvw N Y& ag
wrer g § B gfeadw o afe
shoe & X § Wi oy .y
g fad ¥ TRy w7 AT g3 W qa
weeliite fipar § av adf 7w Ay fwar
g & Sek wr FW@ § AR T
iz v ¥ fg wv ol dram
W ?
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St psm oW g mTe WY, H A
o Rede foar § o 9 wedie ¥ w¢
73 @ 1Y §—wdraw s afew, § e
vars ¥, ¥feww  Gfafadtwr, ersfan
dfafadts ogama Gfafads, e
dF yHrEA— g9 faefal & ar
¥y Frdardt Y € § wg @@ wwd
fear & 1 s AT GERT SERY 9 Y
IR weErer @ ardar fF wftea Y
faorfa aT AT § Fa7 FTAGE Y 1

ft uwar faww ;. w wwA Og
a=Y gATdn FF qg s 1 sfaaga &=
weqd g A AT gy U o wegfear
zah owaT § faas) 9@ Fraffag 5@
Foaad g ?
st o 7o da ;A Wl woR oF
ey faar f5 wfaeae ore gfeg =t
Avrar e § foaa o e oF §—
ar wfew FY T g §, gfew sl
#N W o —N ¥w qeg w7 WAw F
ug Fg 6 oo gl o w1 8, T
afew ¥ 1 ot g ¥ gy W ol ST
§ Y o grefawr =1 uw fafewra wiawa
T IF 9T WA | TGN Feaae ¥ qwY
Fifaw v & fag groard war€ 9k W
I WX gl st fear T, wwew WY
T WfFT Wit e gfer §  wdlf wg o
Y 3ea) aug ¥ grofag w1 wfvga o
fos Fam am <y v g e v &)
New a@ ot § fafeww owm
ﬁﬂfﬁmgﬁﬁﬂm|

Formation of Inter-State Councll

+
*71. SHRI KALYANASUNDARAM ;
SHRI B. S§. BHAURA :
Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :
(a) whether the Administrative Reforms
Commission’s recommendation regaeding
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the setting up of an Inter-State Council to
discuss issues of national importance has
been considered by Government ; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(GRIH MANTRALAYA AUR KARMIK
VIBHAGMEN RAJYA MANTRI) (SHRI
RAM NIWAS MIRDHA): (a) and (b).
The relevant recommendations of the
Adminigtrative Reforms Commission are
nder examination,

SHRI KALYANASUNDARAM : How
long has this question been under con-
sideration and when will a decision be taken
in the matter as it relates to an important
question concerning the nation as a whole.

SHRI RAM NIWAS MIRDHA : The
report of the Adminisirative Reforms Com-
mission on Centre-State  relations was
submitted in June 1969. It contains very
important and complicated recommenda-
tions which need to be thoroughly examined
and many ministries have to be consulted ;
the State Governments mav also to be con-
sulted. That is why it is taking a long time ;
it is hoped that very soon we shall be able
to complete the processing of the recom-
mendations.

SHRI KALYANASUNDARAM : May
I know whether the Government have taken
steps to ascertain the views of the State
Governments ? Which are the State Govern-
ments which have sent their replies ?

SHRI RAM NIWAS MIRDHA : There
are many recommendations in this report —
not merely about the inter State Councils
about which this question is concerned, It
contains recommendations regarding the
role of Governors, inter-State water disputes,
problem of law and order, procedure for
appointraent of High Court Judges and so
on. It is not clear which particular recom-
mendation the hon. Member has in view.
Where nocessary the State Governments
would certainly be congulted.

SHRI B. S, BHAURA : This ecom-
mendation is based on the constitutional
r ovision. What are the factors preventing
the Government from implementing this
recommendation ?
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SHRI RAM NIWAS MIRDHA : The
Constitution does make a reference to the
establishment of inter-State Councils by the
President when he thinks appropriate, The
recontmendation of the A.R.C. in its report
is that such councils should be constituted
under the provisions of the Constitution.
So it is true that whatever has been recom-
mended is covered by the provisions of the
Constitution, At what stage and under
what circumstances and in what context
this provision of the Constitution has to be
brought into effect~—these are matters for
consideration by the President,

=t wreo do ¥ : & SrraAT ATEAT
g7 9% agr qx Gefafrsfer Fowrd
wfrar fF fetd wrf & war &% & T
# At Yefafrsdfer Fomrdt $fama & 07
= faare frar 949 fF momRa ¥
fasez §ifira &Y weqera § Yefafedfen
feerd wfags g at TR ¥
T § g% @Ay oAy ? sy gew fag
o AR s@ ?

ot 77 forare fawd iy, 7y @@
& s &€ Todi % wumafrw g wrEw
7 wafear aamE § 1 wegwaw & fau &
¥ % [EAr | TG I A At garT
Hn § Y S Ve Ffewm FaR A
¥g gwm Ry § @ o, ¥l ey
AT | WA T THTC & FG G A &
wfrg #t acw ¥ e g § &Y IT AT
o wag  faare fnar o o

SHRI P. VENKATASUBBAIAH ; May
{ know whether the setting up of an Inter-
State Council in consonance with the cotsti-
tutional provisions is often mixed up with the
demand for giving more autonomous powsrs
to State Governments, and has the recent
statement of the Chief Minister of Tamil
Nadu that he will seek the co-operation of
other Chief ministers for getting more powers
for making the States more autonomous has
this move anything to do with tl!o setting
up-of an Inter-State Council, or, it is only
a question of piacing on a formal footiqg
the provisions that have been enshrined in
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our Constitution with regard to Centre-State
relationship ?

SHRI RAM NIWAS MIRDHA : The
Inter-State Council as contemplated under
the Constitution is actually a co-ordinating
body. It will investigate certain matters and
enquire into certain aspects and then make
recommendations. 1 do not think any man-
datory powers of arbitration are coptempla-
ted under the Constitution. Therefore, the
question whether anything could be said
about these things does not arise, The con-
cept under the Constitution for an Inter-
State Council is very clear, and .t is more
or les a co-ordinating and advisory body.

Reinstatement of Delhi Policemen
Suspended/Dismissed during
1967 Agitation

*72, SHRI RAMAVATAR SHASTRI :
Will the Minister of HOME AFFAIRS
GRIH MANTRI) be pleased to state :

(a) whether Police personnel, who parti-
cipated in the Dethi Police agitation in 1967
and were dismissed or suspended, have since
been reinstated and given full pay for the
entire period of their dismissal or suspension;

(b) if not, the reasons for mot imple-
menting Government’s announcement in
Lok Sabha in that regard in full and the
time by which Government propose to imple-
ment the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) aud (b). A state-
ment is 1aid on the Table of the House.

Statement

The Government announcement with
regard to the reinstatement of the dismissed/
suspended police personnel can be summaris-
¢d as follows :—

(i) 717 persons under suspension will be
reinstated in the Delhi Police;

(ii) 165 temporary persons whose setvi.
ces were terminated will be taken
in the Delhi Police as fresh entrants;
and

(tii) 62 persons dismissed for misconduct

, during suspension will be found
fresh employment in other Central
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Police formations ; but one simi-
larly dismissed lady employee will
be obsorbed in the Dethi Police.

In pursuance of this announcement, 717
persons under suspension have been rein«
stated.

153 persons of the second category have
been taken in the Delhi Police and orders of
appointment of other 9 pecrsons are being
issued. Three persons have not turned up
so far,

As regards the third category, 9 persons
including the lady employee have been rein-
sta‘ed while oiders of appointment of 52
persons in the Central Reserve Police and
the Border Security Force are being issued.
While checking individual cases, it was
found that out of theve 63 persons, two per-
sons had been dismissed for reasons not
connected with the agitation.

As regards allowances during the suspen-
sion period, the suspendcd men have been
paid according to rulcs, namely, at 509, of
the pay for the firsst year and 75% for the
remaining period.

st watsaT e : F@T 4g A
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Naxalite A tivities in Srinagar Vallley

*64. SHRI P. K. DEO: Wil the
Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) whether the Naxalite activtties have
been recently on the increase mn the Srinagar
valley ;

(b) whether they have in the recent past
instiated numerous sabotage activities ; and

(¢) if so, the action, if any, taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFSAIRS (GRIH
MANTRAEAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT): (a) and (b). No,
Sir.

(c) Does 1ot arise,

Rosighation by Mombers of Yojans Ayog

*7. SHR{ R. R, SINGH DEO:
Will e Mitiister of PLANNING (YOINA
MANTRI) be ploased to siate :

whether all the Members of the
Yoja‘::m incuding its foraker Deputy
Chatesn nevently reslgned {pom their res-
Pective ofices, | ‘

(&) if 80, the yeasons therefor ; and

(c) the reaction of Goverthent in this
rogarg 7

oy

Written Asawer's k

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (YOJANA
MANTRALAYA MEN RAJYA MANTRI)
(SHRI MOHAN DHARIA): (W) to (c).
With the formation of & new QGovernment
after the Gerneral Elections, the former,
Deputy Chairinan and Membets of the
Planning Commission submitted their resig-
nations, so that the Government would be
free to reconstitute the Commission.

Grant of Pension to Freedom Fighters
in Kerala

*A. SHRI R. KANDANPALL1L:
Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state ;

(a) whether the Kerala Government
have taken amy decision for granting pen-
sion to freedom fighters in the State ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GR1H
MANTRALAYA MEN RAJYA MANTRD)
(SHRI K. C. PANT) : (a) and (b). The
Government of Kerala have informed us
that they have sanctioned a scheime for the
grant of pension to freedom fighters. State-
ment containing a note giving the sslient
features of the scheme is laid on the Table
of the House.

Statement

The Government of Kerala have sance
tioned a scheme for the grant of pension to
freédom fighters who had participated in the
National Movement for the emasciphtion of
the country till 15th August 1947, The
scheme is also applicable to ex-I.N,A. per-
sonnel and to those who had participated
in the Goa liberation Movemed¥ and the
liberation of Mahe from French Rule,

2. »*Freedom Pighter for the purpose
has been defined as & person who (2) had
been sentenced to imprisonment for dot' less
than 6 months, or (b) had been kept under
detetition’ (Including detention as under-tria}
prisoner) for not less than 6 months or
(¢) was killed in action, or (d) was sen-
tenced to death, or (e) died dbe to the
Polive or Military fiving or lathicharge, or
{f) Jost his/her job or mwmns of livelihood
or the whole or a substantial part of his/her
propecty, o (9 ls:-;r permanently in-
capacitated due to participation or
Aifectéll With grave discane for life,



38 Weltten Arnswers

3. The amount of pension is Rs, 50
per mensems, and is payable either to a
freedom fighter or his widow or minor
children whose annual income from ail
sources including help from near relatives
does not exceed Rs. 300 per mensem. The
pension is payable during the life-stime of
the freedom fighter and jn the case of his
widow for her life time or till re-marriage.

4. An Advisory Committee will be
constituted in each district consisting of old
freedom fighters who command respect
among the people, preferably those who
had participated in the 1930 or 1942 move-
mients, and in Malabar in the 1938 Move-
ment in Travancore etc.
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Antl-Indizn Propaganda over Prkistan
Radio

*74. SHR1 R. S. PANDEY : Wil
the Minister of INFORMATION AND
BROADCASTING (SOOCHNA AND
PRASARAN MANTRI) be pleased to
state @

(a) whether Pakistan has increased its
anti-Indian propaganda over the Pakistan
Radio recently in the wake of freedom
struggle in East Pakistan ; and

(b) if so, the steps taken by Govern-
ment to counter this Pakistan Propaganda ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA MEN
RAJYA MANTRI]) (SHRIMATI NANDINI
SATPATHY) : (a) Yes, Sir.

(b) Correct facts are being presented in
the news bulleting and commentary pro-
grammes of All India Radio both in its
home and external services. The number
of such programmes has also been increased.

Settlement of Assam-Nagsland Bowndary
Dispate

*75. SHR1 SARQOJ MUKHERJEE :
Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be plessed to siate :

(2) whether the uattention of Govern-
ment has beenr drawn to the statement made
by the Assam Finance Minister on the 19th
Marl, 1971 fn the Assemibly about the
Centra] Governinent's failure to settie the
Assgin-Nagaland bpundary dispute ;

(b) if so, the details thareof ; and

&) t‘bmmw the Government
to resolve tidy dispute ?

THE MINISTER OF STATE IN THB
Mmmwwmwmm
AT T
w«mwm-m sistement,
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Finance Minister of Assam reiterated the
stand of the State Government in this dis-
pute and expressed the hope that the
Central Gavernment would take steps to
resolve the issue within & reasonable time.

(c) The matter is receiving the active
attention of the Government.

Sub-Standard Quality of Coir Goods
Exported to US.S.R.

*76. SHRI INDRAJIT GUPTA :
WIll the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether the WU.S.S.R. authorities
have recently protested against the sub-
standard quality of coir goods exported
from India ;

(b) whether any inquiry has beea held
into the matter and, if so, the result thereof;
and

(c) the amount of compensation, if any,
which the US.S.R. authorities have claimed
in lieu of their losses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGB)
(a) Yes, Sir.

(b) Yes, Sir,

Kindly refer to
attached.

the statement

Statement

The inquiry revealed that i

(i) The following exporters shipped
consignments of coir mattings
and rugs to USSR :

f. Vaikath Bros. Alleppey,
2. Gopal Coit  Factory,
Alleppey

3. The Kerala State
Corporation, Alleppey.

4, The Indian Manufacturing
CO,.A“WW'

5. The Travancore Mats and
Matting Coop.  Society,
Ltd., Alleppeyy

6. Afleppey Coir Mats and
Matting
‘ Socioty 1td., Alsppiy.

Coir
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7. Aspinwall and Co.,, UR-MANTRID) (SHRI A. G. GEORGE) :
Alleppey. (a) Yes, Sir.
8. United Coir Works, (b) Deep Sca Fishing has been accepted
Alleppey. as one of the industries for foreign collabo-
9, Nava Bharat Enterprises 2o )
(P) Ltd. Capital items of machinery.raqulxe;h ::l
10. Bhaga i production, improved processing m s
0 :tion.tgellﬁustml Corpo- and packing have been included under the

(i) The total value of the consign-
ments was of the order of Rs. 75
lakhs.

(iii) The complaints were due to the
followihg two reasons-~

1. The goods were of unsatis-
factory quality in their
constructional and dimen-
sional aspects,

2, The goods in most cases
were rveceived in a damp
and damaged condition
with the outside covering
of hessian soiled stained

and torn. This was due to
faulty handling  during
transport.

(iv) According to thc terms of the
contract, only 959% of the value
of goods was paid against ship-
ments and the balance 59, was

. held back

(v) These consignments were inspec-
ted by (i) Allepy Chamber
of Commerce, Alleppey ; and
(ii) the Indian Chamber of
Commerce, Cochin.

(c) The claim is nearly equivalent to
the amount which has been withheld,
le. 5%.

Export of Marine Products

*77. SHRI H. N. MUKERJEE : Will
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to siate :

@) whether Governinent have explored
the possibility of increasing the export of
marine products ; and

(b) if so, the stops being taken in this
direction ?

,* PHE DEPUTY MINISTER IN THE
MDESTRY OF FOREIGN TRADE
(VIDESE VYAFAR MANTRALAYA MEN

1
#

import policy for Registered Exporters o1
Fish and Fish Products. Special fa-ilities
for import of cans and packing medium
(Olive and Soyabean Oil) have been extended
for export of sardines.

It is proposed to set up a Statutory body
for development and organisation of export
of marine products, exploring new markets
and diversification of products.

Accounts of Former Rulers in Foreign
Banks
*78. SHRI K. LAKKAPPA :
SHRI MUKHTIAR SINGH
MALIK :

Will the Mmister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(a) whether Government have Investi-
gated the accounts of the former Rulers of
Indian States m foreign banks ; and

(b) if so, the details of the investigation
made ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(PRADHAN MANTRI, PARAMANU
URJA MANTRI, GRIE MANTRI TATHA
SOOCHANA AUR PRASARAN MANTRI)
(SHRIMATI INDIRA GANDAHI) : (&) and
(b). No investigation has been made.
However, accarding to information furnished
to the Reserve Baak, 27 Ruslers had balances
abroad amounting to Rs. 61 lakhs 48 on
31-12+68 and nine of them had investments
amounting to Rs. 113 lakhs. Four ofher
Rulers had balances abwoad amounting to
Rs. 4.29 lakhs as on 31-12-69 and two of
them had invesimends smountisg to
Rs. 73.31 lakhs,

Demand by Chief Misister of Tamil Nadu
for more Autenomy for Statey.

*79. SHRI 8. A, MURDGA-
NANTHAM :

SHRI S. P. BHATTACHARY YA :
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SHRI ATAL BIHARI
VAJPAYEER :

Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(a) whether her attention has been
drawn to the speech made by the Chief
Minister of Tamil Nadu, demanding more
autonomy for the States ; and

(b) if so, what is Government's attitude
towards the demand of the States for more
autonomy in financial and economic affairs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K.C. PANT): (a) Government
have seen such Press Reports.

(b) Questions relating to Centre-State
relations have been studied in depth by the
Administrative Reforms Commission and
the Study team appointed by the Com-
mission. The Administrative Reforms
Commission have come to the conclusion that
j‘the provisions of the Constitution govern-
ing Centre-State relations are adequate for
the purpose of meeting any situation or
resolving any problem that may arise in this
field”. The recommendations of the Admi-
nistrative Reforms Commission on Centre-
State relationships are under examination.

Setting up of Tea Corporation

*80. SHRI B. NARAYANAN : Will
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRY) be pleased
to state : ,

(&) whether a Tea Corporation has been”
set up ;

(W) if so, the functions of the Corpora-
tion ; and

(c) if it has not yet beenvaet set up, the

dmift outfices of the Corporstion proposed
to ba set up ?

(VIDESH YYAPAR MANTRALAYA MEN
wg& (GHRB A C. onm%

. A proposalto stuy a
Corpoeation

Detally of the sctap of the Corpemmtion and
s Sunntins are beikg worked: obt.
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Lack of Credit facllities for Exporters for
Trade with U.AR.

*33, SHRI SUBODH HANSDA :
Will the Minister of FOREIGN TRADE
(VIDESH NYAPAR MANTRI) be pleased
fo state :

(a) whether Indian exporters are in
difficulty to implement the orders they have
booked with the U.A.R. for lack of credit
facilities from Government ;

(b) whether this has also affected the
import trade ; and

(c) whether this has been brought to
the notice of Government and, if so, now
Government propose to remove the im-
balance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRAD%
(VIDESH VYAPAR MANTRALAYA MEN
UP MANTRI) (SHRI A.C. GEORGE):
{a) Yes, Sir ; some difficulties were ex-
perinced by our exporters due to the over-
contracting by U.A.R. of Indian commodi-
ties considerably in exceess of the stipulated
ceilings provided in the trade arrangements.

(b) No, Sir.

(¢) Yes, Sir ; this situation has been
receiving constant attention of the two
Gevernments. A trade delegation from
U.A.R. held discussions with their Indian
counterparts from 12-5-1971 to 20-5-1971 on
the various aspects of the problems and its
solution. The discussions are expocted to
be resumed in June/July, 1971 to evolve &
suitable mechanism to prevent the recur-
rence of such a situation.

Abolition of Speciyl Privileges Enjeyed
By 1.C.8, Officers
*34. SHRI C. K. CHANDRAPPAN :
SHRI C. CHITTIBABU :

win the PRIME  MINISTER
(PRADHAN MANTRI) bo pleased to state :
(a) whether Government have consitfered
the question of abofitlan of the Special
privileges enjoyed by the LC.S, officers ; sad

{b) if e, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSOMNNEL

MANFRALAYA ‘AUR KARMIK
VIBHAG MEN RAI¥A MANTRI (SHRI
AN NIWAS MIRDFA) : () and (b), The
otten b ider coudiderdtion:



4 Written Amswers
g ¥ afowdy

*86. Wt wwuw faww : wr o
aPlY oy WA Y gar w0 fis

(%) wv wowT & farare g §
g8 afordw v wskafkg @
waw ;W)

(&) =7 v& www ¥ gy gEE
wrer g § Wi ufx gf, @t 57 W faw
deqm & ?

g wrerm & oAl (off arghawr) -
(%) o (@). THom & @ W
# qfern & faq seer-waw sfeaa)
WY WY FAG-EET G 9% A g )
R feRg § s e d g e
wY Sy wffa 1o whame MY g
TAT T4, @A BT B FU A E )

Socio-Economic Study Conducted by
Census Commissioner

*87. SHR1 JADEJA : Will the Minister
of HOME AFFAIRS (GRTH MANTRI) be
pleased tostate :

(&) whether the Census Commissioner
has made a Socio-economic study of small
villages ; and

(b’ if so, the details thereof ?

THE DFPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN UP MANTRI)
{SHRI MOHSIN): (a) and (b). At the
time of the 1961 Census, a socio-ecqnomic
survey was roade of 489 villages representing
geographical, occupational and ethnic
diversity. Monographs in respect of 286
villages have been published and 59 are in
the press. The information in respect of
the remaining 144 villages, being exploratory
or not bonclusive enough to be integrated
In the form of & monogtaph, is not proposed
16 bo published.

- Sheeianeously, with 1971 Census it is

, to undectake a resurvey of 100

\ Including some of those for which

P fcve #pt been published, but the

MW”W‘ This resurvey ocould
J .
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bring out changes that might have taken
place in the villages since the original survey
was made.

Demand for Legal Ban on Defections

*88. DR. KARNI SINGH : Will the
Minister of HOME AFFAIRS (GRIM
MANTRI) be pleased to state :

(8) whether Government have received
demands from various quarters for banning
the defections by law ;

(b) if so, whether Government are con-
templating to bring forward a Bill n this
regard ; and

{(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) to (¢). Legislative
proposals to give effect to the recommenda-
tions of the Committee on Defections were
discussed by the Prime Minister with leaders
of political parties on December 10, 1970.
As the discussions in the meeting were not
conclustve, the Prime Minister wrote to the
leaders viting their specific views regara-
ing the proposals, Replies from some of
the leaders are still awaited.

Surrender by Pakistan Army Men to Indian
Border Security Force

*89. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) whether Government are aware that
many Pakistan army men and security
forces surrendered to the Indian Borders
Security Force ; and

(b) if s0, their number and the reasons
for their surrender ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(PRADHAN  MANTRI, PARAMANU
URJA MANTRI, GRIH MANTRI TATHA
SOOCHANA AUR PRASARAN MANTRI
(SHRIMATI INDIRA GANDHI) : {a) and
(b). Some personnel of the Pakistant army
and other socurity forces bave surrendered
to the Border Outposts of the Border
Security Force. 1t is not desirable, ju the
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public interest, to disclose further details at
this stage,

Clandestine Naxalite Trainlng Camp in
Kasargod (North Kerala)

*90. SHRI INDER J. MALHOTRA :
Wiil the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(a) whether it has come to the notice
of Government that there exists clandestine

Naxalite teaining camp in  Kasargod, North
Kopala ;

(b) if so, whether Government have
made any inquiry ; and

(c) the action, if any, taken or proposed
to be taken by Government in the matter ?

THE MINISTER OF STATE [N THE

Minister’s Statement of 5th
December, 1969,

aura—
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MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) No, Sir.

(b) and (c). Do not arise.

Economic Devolopment of Assam

292. SHRI LILADHAR XOTOKI:
Will the Minister of PLANNING (YOJANA
MANTRI) be pleased to state the steps so
far taken in the matter of implementing the
vatious schemes in pursuance of the Prime
Minister's statement in Lok Sabha on the
5th December, 1969 regarding the economic
development of Assam ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (YOJANA
MANTRALAYA MEN RAJYA MANTRI)
(SHRI MOHAN DHARIA) : A statement is
laid on the Table of the House.

Statement

Schemes mentloned in the Prime Steps so far taken n implementing them

1. The present refining capacity
in Assam should be increased
by a littie over I Million
tonnes in the Fourth Plan
period either through expan-
sion or the establishment of
of an additional refinery as
may be found economically
feasible.

.2 Bshabishment of an
Integrated DMT/Polyeiter
Fibre petrochemical

vomplex.
3. Putting up & Paper/Pulp
Milt,

4. Setting up of Brahmaputra
Flood Qontrol Commission
10 eévolve and implement 4

The Working Group set up in December,
1969 under the acgis of Chairman, Indian
Oil Corporation to make a techno-
economic study, recommended the establishe
ment of a one million tonnes grass-roots
refinery at Bongaigaon with related DMT/
Polyester Fibre petro-chemicals complex.
The feasibility report under preparation by
the Indian Oil Corporation is expected to be
received shortly and a Site Selection Com-
mittee has also been set up by the Indian
il Corporation

A preliminary foasibility report has been
prepared by the Indien petrochemicals Cor-
poration and the final feasibility repostis
under preparation.
Decision has been taken to sst up a Papet/
Pulp Mill at Hojai and a detailed project
report is under 'mmtion. Meanwhile
Preliminary steps ~ regarding site selection,

Brahmaputra Flood Control Commission
and a Bosrd of Technical Consuitanty was
set up in July, 970 to attend to the evoly-
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Porelgn Exchange earned from Export
of Cotton Textiles to UK.

293. SHRI M. RAM GOPAL REDDY :
Will the Minister of FOREIGN TRADE
{(VIDESH VYAPAR MANTRI) be pleased
to state the amount of foreign exchange
Government are earning from the export of
cotton textiles to Britain ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
RAJYA MANTRI) (SHRI A. C. GEORGE) :
These are given below :

Figures : Financial year-wise

(Rs. lakh)
1968-69 2597.7
1969.70 21720
*1970-71 17349
*Provisional.
Defence Publicity
294, SHR1 SHASHI BHUSHAN :

Will the Minister of INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRI) be pleascd to rcfer
to the 1eply given to Unstarred Question
No. 2514 on the 26th November, 1970
regarding Defence Publicity and state :

(a) whether the merger of publicity and
journalistic posts 1n Defence with the Central
Information Service has since been com-
pleted ; and

(b) if so, the persoms affected thereby
and the matner in which the seniority of
persons, so affected, has beep fixed ?

THE DBPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA  AUR

MANTRALAYA  MEN
UP-MANTRI) (SHRI DHARAM BIR
SINHA): () No, Sir, The scroening
of the ipcumbents of the posts in the
Direstorate of Public Relations, Ministry of
Deferice, which are being included in the
Gionjep) dnformation Service, is in progress
apd. the spproval of the Union Public
Séevips Coomnlssion to their appolntment
asought shortly.
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(b) The seniority of the persoms includ»
ed in the Central Information Service wilt
as per usual practice, be determined in con-
sultation with the Union Public Service
Commission at the time of their appointment
to the service

Supply of T.V. Sets to M Ps.

295. SHRI K M. MADHUKAR:
Will the Minister of INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRI) be pleased to
state

() the number and names of Members
of Parliament of the Fourth Lok-Sabha
who were given T.V. Sets ;

(b) the price at which the T.V, sets were
given to them ,

(¢) the number of applications pending
with Government for supply of T.V. sets
to Members of Parliament ;

(d) when 1t 1s proposed to supply them
with T.V sets ; and

(¢) the time generally taken in disposing
of the applications for such sets and the
make and model of T.V. set which is made
available to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA MEN UP-
MANTRI (SHRI DHARAM BIR SINHA):
(a) Government have not supplied T.V.
sets to Mcmbers of Parliament. A local
dealer who had improved some sets in 1965,
had agreed, on the Ministxy’s sequest, to
sell some sets to Members of Parliament,
He was advised to sell these sets to those
Members of Parliament who had applied
to the Ministry. The allottments were made
in the order in which applications were
received.  The total number of sets supplied
against these allotments in 54,

Besides, C.E.ER.Y, Pllani had also
agreed to sell sefs to Members of Parlixment
On priority basis. 29 of these scts were
allotted on request received from Members
of Parliament. However, only 12 were
actually purchased. A siatement glving
names of Members of Parlitiment who have
purchased sets from theso two souyrces Is
laid on the Table of the House. [Placed in
Library, See No, LT-184/71),
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(b) The prices of these sets (including
cost of antenna) are as under :

Rs.
(i) LE.C. 23" 2,563.00
(ii) Sanyo 16" 1,815.00
@iii) C.F.E.R.L. 23" 1,760.00

(c) to (¢). There is no scheme under
which Government can supply sets to
Members of Parliament.

Expenditure on Ministers® Tours

296. SHRIT SATPAL KAPUR: Will
the Minister of HOME AFFAIRS (GRIH)
MANTRI) be pleascd to state :

(a) the amount of expenditure incurted
on tours performed by Prime Minister,
Cabinet Ministers, Ministers of Statc and

Deputy Ministers after the recent mid-term
poll ; and

(b) how does it comparc with the
expenditure for the respective period during
the last year ?

THE. DEPUTY MINISTER IN THE
MINISTRY OF HOMEF AFFAIRS (GRIH
MANTRALAYA MEN  UP-MANTRI)
(SHRI MOHSIN): (a) and (b). The
information in respect of tours performed
during the period 15th Mareh, 1971 to 15th
May, 1971 and for the same peried during
the last year is being collected and will be
laid down on the Table of the House.

“Kidnapping of Border Sccurity Men
by Pakistan”

SHRI P. GANGADEB :
DR. RANEN SEN :
SHRI R. KADANAPALLI :

Will the Ministcr of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(a) whether during the conflict in East
Pakistan our Border Secucity men were
forcibly taken away from the Indian Border
by the Pakistani Army ;

(b) if "so, whether India has made a
strong protest to Pakistan ; and

(c) if s0, the reaction of the Pakistan
Goverament thereon ?

297.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
iN THE DEPARTMENT OF PERSON-
NEL (GRJH MANTRALAYA AUR
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KARMIK  VIBHAG MEN RAJYA
MANTRI) (SHRI RAM NIWAS
MIRDHA) : (a) Yes, Sir, In an incident

on 9th April, 1971, three constables of the
Border Security Force on rormal patrolling
duty in Bongaon Sector of the Indo-Pakistan
border were kidnapped by the Pakistan
Army men. In another incident on 26th
April, 1971, a contingent of the Pakistani
army attacked a Border Security Force
party on patrol duty on the Cachar border
and kidnapped two of their men.

(b) and (c). Strong protests have been
lodged in both the cases with the Govern-
ment of Pakistan demanding the immediate
return of the kidnapped personnel.

No reply has so far been received from
the Pakistan Government,

Automation in Indian Rare Earths
Minerals, Chavara (Kerala)

298, SHRI A. K. GOPALAN: Will
the Minister of ATOMIC ENERGY
(PARMANU URJA MANTRI) be pleased
to statc :

(a) whether Government have imple-
meated automation in the Indian Rare
Earths Minerals, Chavara, in Quilon Dis-
tiict, Kerala ;

(b} the total number of workers rendered
jobless due to the automation ;

(c) whether any measures have been
taken by thc Government to absorb the
employees thus rendered jobless in alter-
native jobs :

(d) if, so, the details thereof ; and

(e) if not, the reasons therefor ?

THL PRIME MINISTER, MINISTER
OF ATOMIC LENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(PRADHAN MANTRI, PARAMANU
URJA MANTRI, GRTH MANTRI TATHA
SOOCHANA AUR PRASARAN MANTRI)
(SHRIMATI INDIRA GANDHI) : {(a) A
Mineral Sand Separation Plant has recently
been set up at Chavara by the Indian Rare
Barths Ltd., a public sector undertaking of
the Department of Atomic Energy, Méchani-
cal techniques supplement manual methods
for streamlining production and ensuring
quality of the products. There has been
no retrenchment of workers in the Plant at
Chavaras.

(b) to (). Do not arise.
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Fall in Export of Coal

299. SHRI SAMINATHAN : Wil
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) the reasons for the fall in the export
of coal from Rs. 4.5 crores in 1963-69 to
Rs. 2.5 crores in 1969-70 ; and

(b) the steps
deficiencies ?

taken to remedy the

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA
MEN UP-MANTRI) (SHRI A. C.
GEORGE) : (a) and (b). The fall in the
export of coal during 1969-70 was due to
steep decline in the requirements of coal
by Burma and Ceylon.which are our main
traditionnl buyers. There was, however,
a notable improvement in 1970-71, when
coal worth Rs. 3.84 crores was exported.
The Minerals and Metals Trading Corpora-
tion is making all out efforts to capture new
markets such as West Germany, Nigeria,
Singapore and Japan and for concluding
deals for the export of substantial quantities

of coking coal, Beehive coke and coke
breeze.
Findings of 1971 Census
300, SHRI H. N. MUKERIJEE :

SHRI MUHAMMED SHERIFF ;

Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(a) the provisional findings of the 1971
Census ;

(b) the total expenditure incurred on the
Census operation ; and

(c¢) when the full report of the Census
will be made available ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN UP-MANTRI) (SHRI
MOHSIN) : (a) The main provisional find-
ings are :

(i) Population : Total 546,955,945
Males 283.055,987
Females 263,899,958

(ii) Decennial 24.57%,

population
growth (1961-
71)
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932 females per 1000
males.

Total
Males
Females

(iii) Sex Ratio

29.35%
39.499,
18.47%,

(iv) Litaracy rate
(includes popula-
tion in 0-4 age
group).

(b) The estimated total expenditure
including the processing of data and publica-
tion of the results of 1971 Census 1s likely
to be of the order of Rs. 17.68 crores.

(c) The publication of Reports and
Tables for the 1971 Census would be in
thirty sets of volumes. There would be one
set for All-India figures and one for each
State/Union Territory. The first report
entitled Paper 1 of 1971 “‘Provisional Popula-
tion Totals” has already been published. The
remaining reports will be published as and
when the relevant data are processed. The
main general report is likely to be published
by 1973.

Survey Report on Import Policy

301. SHRI NIHAR LASKAR :
SHRI S. M. KRISHNA :

Will the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether Government’s attention has
been drawn to the Study report conducted
by the Economic and Scientific Research
Foundation on import policy and system of
import controls as operated by Government ;

(b) if so, the main features of the survey
report ; and

(¢) how far Government are agreeable
to their suggestions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) Yes, Sir.

(b) and (c). The report lays emphasis on
the need for greater awareness for rationalis-
ing inventory holdings and for simplification
of procedures involved in import control.
This is also the approach of the Government.
The import policy for 1971-72, with its
accent on canalised imports, is designed to
achieve the above objectives.
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Shortage of Coal faced by Ahmedabad

Textile Industry
302. SHRI R. R. SINGH DEO : Will
the Minister of TFOREIGN TRADE

(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) waether the Ahmedabad Textile
Industry recently complained of loss of man-
power for want of adequate quantity of coal
for running the mills ;

(b) if so, whether Government have becn
taken any action in this regard ; and

(c) if so, the details (hereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) The Ahmedabad Millowners’ Association
represented recently that overall coal stock
position with Ahmedabad Mills reached very
low level and continues to be precarious ;
but none of the mills has so far been closed
down due only to coal shortage.

(b) and (c). The Railway authorities were
requesied o arrange for adequate coal des-
patches in favour of Ahmedabad Mills to
avoid cirsis. It is understood that the arrival
of coal in Ahmedabad is now quite normal.
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Setting up of Regional Research Laboratory
for Industrial Rescarch in Kerala

305. SHRI A. K. GOPALAN : Wil
the Minister of SCIENCE AND TFCHNO-
LOGY (VIGYAN AUR PRADYOGIKI
MANTRI) be plcased to state :

(a) whether Governiment have established
Regional Research 1 aboratorics for Industrial
Rescarch in all the States barring Kerala,
and if so, the details thereof ;

(b) the reasons for not sanctivning the
same for Kerala ;

(c) whether Government propose to
sanction one Regivnal Research Laboratory
of Industrial Research for Kerala ; and

(d) if not, the reasons thcreof ?

THE MINISTER OF PLANNING
AND MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (YOJNA
MANTRI TATHA VIGYAN AUR PRAD-
YOGIKI VIBHAG MANTRI) (SHRI C.
SUBRAMANIAM) : (a) No, Sir. Four
Regional Rescarch Laboratories are function-
ing at present under the C.S.I1.R. in
Jammu (Jammu and Kashmir), Jorhat
(Assam), Hyderabad (Andhra Pradesh) and
Bhubaneswar (Orissa).

(b) to (d). Proposals for setting wup
Regional Rescarch Laboratories in some
other states including Kerala wcre included
in the 4th Five Ycar Plan proposals of the
CSIR. However, the Committee which was
appointed by the Governing Body of the
CSIR to consider the Fourth Five Year Plan
proposals of the CSIR de novo recommended
that CSIR should not set up any more
Regional Rescarch Laburalories during the
IVth Plan as there are enough commitments
on hand for the available resources, If
there are special programmes of regional
importance, they should be undertaken in
the existing National Laboratories/Institutes,
The Governing Body of the CSIR have
accepted the recommendation.

However, an Indian Ocean Biological
Centre and the Biological Oceanography and
Physical Oceanography  Division  of
the National Institute of Oceanography,
Goa are already functioning at Ernakulam,
The Central Indian Medicical Plants
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Organisation (CTMPQ) has also a farm in
the Kerala State near Trichur for cultivation
of medicinal and aromatic plants. Besides, a
proposal for taking over the Production-cum-
Extension Centre at Ettumanoor for the
establishment of a Regional Centre of the
Mechanical  Engineering Research  and
Development Organisation in Kerala i under
consideration of the C.S.LR.

In addition the Indian Council of Agri-
cultural Rescarch (ICAR), the Decfence
Research and Development Organisation and
the Department of Atomic Fnergy have also
set up their research organisations in the
Kerala State.

Relaxation in Import Licensing of
Raw Materials

306. SHRI G. Y. KRISHNAN : Wil
the Minister of FOREIGN TRADL
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether Government have co widered
the feasibility of relaxing the import licens-
ing restrictions to cnable industrialists to
procure their own raw materials to meet the
demand i1 the country ; and

(b) if 8o, the outcome thereol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRJ A. C. GEORGE) :
(a) and (b). The Import Policy for 1971-72
attempts to provide industry with imported
raw materials in consonance with production
requirements. In order to make the best
possible imports at the chcepest price, a
number of raw materials are to be imported
by State Trading agencies in bulk, so that
the requirement of industry can be met on
demand by the supply of such materials by
the canalising agencies. In so f{ar as 59
priority industries are concerned, apart from
continuing the “need based” policy for
import of raw materials and components
various relaxations have been made in the
Import Policy for 1971-72. These are mainly
as under :

(i) Industrial units in the small-scale
sector and engaged in priority
industries will be enabled to obtain
their import requirements for raw
materials and componcnts having
vegard to their assessed capacity,
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(1) The entitlement of the small scale
units for non-ferrous metals would
be mcreased by 50 per cent on the
basis of import licences/release
orders issued for April 1970 —March,
1971,

)y The modes of financing against
which impoit  licences for raw
matetials and components will be
issued to small scale units will be
more lavourable than before.

(iv) Bulk imports will be made by the
STC for meeting the additional
requirements of small scale indus-
trial unity engaged in chemicals,
dvestuffs and plastic goods industry.
Industual units registered with the
DGTD and engaged in industries
other than priority industry will be
granted import licences for raw
materials and components on an
annual basis.

~

[

(vt) Small scale units set up in the
backward areas will receive prefer-
cuce over their counterparts in
regard to their import requirements
for raw maltcrials and components.

(vii) Qualified engineers and ex-service
personnel setting up small scale
industries  will receive special
facilites for import of raw materials
and components.

(vii1) Units cngaged in the engineering
industry particularly thosc located
m West Bengal, which have closed
down for want of raw materials,
will be given special facilities to
¢nable them to restart their manu-
facturing activities.

Items not normally permissible for
import will also be allowed to
cxporters to a limited extent to
enable them to improve their export
production. For the same reasons,
items normally allowed to be
imported on restricted basis will be
permitted 1o exporters on a com~
paratively liberal scale.

Handicraft Shops at Important Tourist
Centres

307. SHRI C, JANARDHANAN : Will
the  Mimster of FOREIGN TRADE

(VIDESH VYAPAR MANTRI) be pleased
to state :

(ix)

(8) whether the All India Handicrafis
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Board has submitted any proposal to
Government to run Tourist shops selling
handicrafts at important Tourist Centres in
India ;

{b) if so, whether Goverrment
approvea the scheme ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHR!I A. C. GEORGE):
(a) Yes, Sir.

(b) and (c). The scheme is under exami-
nation of the Government and if approved
will be operated uader the State Plan
Schemes for development of handicrafts
industry,

have

Suggestions made by FICCI regarding
State Trading

308. SHRI P. GANGADEB: wili
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether the Fourth Annual Con-
ference of the Federation of Indian Chambers
of Commerce and Industry, held on the 10th
April, 1971, urged Government to reassess
the social cost and social benefit of State
Trading ; and

(b) if so, the reaction of Government
thereto ?

TNE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) :
(8) Yes, Sir.

(b) The policy of increasing progres-
sively the role of State Agencies in the
import-export trade of the country was
adopted after careful evaluation of the
social cost and social benefits of State Trad-
ing and Government do not see any need to
consider the matter.

Statehood for Goa, Daman and Diu

309, SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
(GRIH MANTRI1) be pleased to state :

(a) whether attention of Government
has been drawn to the Goa Assembly’s de-
mand for the grant of Statehood to Goa,
Danan and Diu ;

JYAISTHA 5, 1893 (SAKA)

Written Answers 58

(b) if s0, the details thereof ; and

(c) the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT): (a) to (c). Govern-
ment have noted the resolution passed by
the Legislative Assembly of Goa, Daman
and Diu in March, 1971 urging the Central
Government to enact necessary legislation to
grant Statchood to the Union territory of
Goa, Daman and Diu.

Setting up of a Jute Mill in Orissa

310. SHRI SURENDRA MOHANTY :
Will the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be plcased
to state :

(a) whether Government had set up a
Committee consisting of technical and admi-
nistrative personnel regarding retting up of
a jute mill in Orissa ;

(b) if so, whether its report has since
been received ; and

(c) when Government propose to initiate
steps for setling up the jute mill in
Orista 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) : (a)
A Committee had been set up to examine
the feasibility of setting up ncw jute mills
in certain jute-growing States (including
Orissa).

(b) Yes, Sir.

() The Committee's Report is under
detailed examination.

Joint Industrial Venhires in
African Countries

311, SHRI P. K. DEO: Will the
Minister of FOREIGN TRADE (VIDESH
VYAPAR MANTRI) be pleased to state :

() whether Government are making
efforts to set up joint industrial ventures in
the African countries ;

(b) if so, the details thereof ; and

(c) whether the attention of Govern.
ment has been invited in this regard to a
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1eport in the Feononuc Times dated April
15, 1971, and if so, ihe 1cation of
Government thereto ?

THE D} PUTY MINISTER IN T1IE
MINISTRY OF TORFIGN TRADL
(VIDESH VYAPAR MANTRAI AYA MEN
UP-MANTRI) (SHRI A C GEORGL)
(a) Yes, Sir

(b) The followine specitic cltorts have
been made to piomote industrial jomt
ventures 1n Afliican countiics

(1) An Indiin Delpation consicting, of
the remie entatnes of the Goveirn
ment of India Indian Inve tment
Centre and o number of cur 1n
dustriahsts  partiapated  1n the
Conlerence  held  at NATROBI
between 30th November and 4th
Decomber, 1970 co sponsored by
the UNIDO, the Alinan Develop
nxnt Bank and the Iconomi
Comm sion lor Africa which pro
vided an opportumty for the entee
prencurs from the de clopin as
well as the developed counties to
meet together and discuss about
the possibilities  of setting up 1n
dustiial jomt venturcs m Atrican
countries of mutul interest It s
too early to assess the outcome of
this Conference

(2) A lstol Indnn enticpienuurs in
terested | the  wstiblishment ol
somt votures 1 Afta has been
supphicd to the Leonomic Commus
sion for Aftica Addis Abibi

(M It s one ol the ams of Indi
Afixa  Development  Association
which has the support of the
Government of India, to encourage
jomt venfures m  African coun
tries

(4) Our Muwssions 1n Africa take active
mterest 1 binging togcther the
Indian and African paities for the
purpose of mdustrial collaboration
They are furnishirg  upto-date
mformation 1eparding  investment
opportunities 1n African countiics

Bessdes, the following general measures
have been undertaken to promote oun
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industrial jomt ventures m all the countries
mcludin, those n Africa

(1) The concerned Minstries have
becn strengthened to collect and
dissenunate  iformation  among
Indian cnticpruneurs regarding mn-
vestment opportunitie  abroad

() Ior speedy disposal of the apph-
cations 1ccutved fiom Indian entre~
pieneur an Inter-Minsterial
Commuttece lor appicval of such
Joint ventures has becn set up m
lat¢ 1J69 to cxamine such pio-
posils

(m) Cash asst tinee, 1f othcrwise ad-
misible 15 also  allowed against
export of machmery nd cquip-
munt against Indian equity subject,
however to cedling of 10%, tob
value

(1) Notmal import seplenishments as
watlable to cxporters under the
policy for 1ugisteicd exporicis IS
allowed on exports against equity
capital

—~
-~
~

Indian entrepreneurs are pernutted
to remit a sinall amount 1n cash to
meet thur preliminary ¢xpenses

(vi) Indian industuiahsts are also ofter-
ing traming facilities to foreign
nationals m thewr factorics 1
India

(<) Govurnments attention has been
diawn to the artile published i the
Leoncmie  Iumes  dated  April 15, 1971
Efforts made by the Government to pro-
mote jomnt venturcs in African  countries

have been brifly stated above

Import Xicence for Rectifier for Caustic
Chlorine Project of ‘Travancore-Cochin
Chemicals

314 SHRIMATI BHARGAVI THAN-
KAPPAN Wil the Minuster of FORFIGN
TRADF (VIDESH VYAPAR MANTRI) be
pleased 1o state

() whether the Xerala Government
have requested the Centre to take imme-
duate action for licensing the mport of
tectificr for the Caustic Chiorine expansion

project of the Travancore-Cochin Chemi-
cals , and

(b) 1f 50, the decision taken therson ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRAILAYA MEN
UP-MANTRI) (SHRI A. C. GI:ORGE):
(a) Yes, by the Minister for Petroleum and
Chemicals.

(b) The
deration,

request is under consi-

Promotion of Trade with East European
Countries

315. SHRI SAMINATHAN : Will the
Minister of FOREIGN TRADE (VIDESH
VYAPAR MANTRI) be pieased to
state :

(a) whether any assessment has been
made to find out the cilect of bilateral trade
on the giowth of trade in non-traditional
goods with the Fast European countrics ;
axd

(b) whether Government have plans to
conduct marhet surveys and exchange of
trade visits to promote trade with the East
European countries ?

THI: DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(VIDLSH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) Yes, Sir. The cxpoit of principal non-
traditional items including iron ote, textiles
and leather, accounts for approximately
one-third of India’s exports to East
Furopean countries.

(b) For promoting trade between India
and Fast European countries, trade dele-
gations are exchanged annually, Marketing
information is also collected as and when
necessary.

Shortage of Jute due to Bangla Desh

Crisis
316. SHRI BISHWANATH JHUN-
JHUNWALA Will the Minister of

FOREIGN TRADE (VIDESH VYAPAR
MANTRI) be pleased to state ;

(a) whether the situation in Bangla
Desh will create a World shortage of LS
lakh tonnes of jute goods ;

(b) whether Government have devised
ways and means to deal with this demand ;
and

{c) 1f 50, the details thereof ?

[}
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) to (¢). While no definite information is
available as rcgards the extent to which
production of jutc goods in Easi Bengal has
been affected, there is likely to be some loss
of production. Measures to step up produc-
tion of jute goods in Indin as far as possible
to meet the shortage have been discussed
with representatives of the jute industry and
production plans are being drawn up by the
industry.

Modernisation of Textile Industry

317. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
IFOREIGN TRADE (VIDESH VYAPAR
MANTRI) be pleased o state :

(a) whether Government have finalised
a blucprint for the modernisation of textile
industry in the country ;

(b) if so, the types of mills that will
come within the purview of this scheme ;
and

(¢) the details of the scheme and when
it will come into force ?

THL DLCPULY MINISTER IN THE
MINISTRY OF FOREIGN TRADFE
(VIDESIT VYAPAR MANTRAULAYA MEN
UP-MANTRI) (SIIRI A. C. GEORGE):
(a) No, Sir.

(b) and (¢). Do not arise.

Conference of Chief Seccretarics of States
and Union Territories on Rural
Development

SHRI NIHAR LASKAR :
SHRI P. GANGADEB :

will the PRIME MINISTER
(PRADHAN MANTRI) be pleased to
state :

(a) whether Government had convened
a Conference of the Chief Secretaries of
States and the Union Territories in April,
1971 to discuss the problem of rural
development ;

(b} if so, whether it was stressed upon
them by Government to implement the
Plans quickly ;

(c) other subjects discussed ; and
(d) the decisions arrived at ?

318.
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(PRADHAN MANTRI, PARAMANU
URJA MANTRI, GRIH MANTRI TATHA
SOOCHANA AUR PRASARAN MANTRI)
(SHRIMATI INDIRA GANDHI): (a) to
(d). A Conference of Chief Secretaries of
State Governments and Union Territories
was held on the 12th and 13th April, 1971.

The Conference had been convened to
consider the operational  problems in
implementing the crash scheme for rural
employment and the other development
programmes designed to generate cmploy-
ment opportunities in rural areas.

A statement listing the subjects which
were discussed is enclosed.

Statemem

1. Crash Scheme for Rural Employment.

2. Rural Works Programme in chroni-
cally drought affected areas.

3, SFDA and MFAL projects,

4, Development or dry farming.

5. Agro-service centres.

6. Multiple cropping.

7 scale and

. Development of small

ancillary industries.
8. Marketing of agricultural nputs and
consumer goods.

9. Training schemes.

10. Vocational guidance, carecr advising
and arca skill surveys.

11. Development of rurat roads

12. Rural Electrification.

Protests against Reclassification of Posts
of Scientists in C.S.I.R.

319. SHRI NIHAR LASKAR :
SHRI P. GANGADES :

Will the Minister of SCIENCE AND
TECHNOLOGY (VIGYAN AUR PRAD-
YOGIKI MANTRI) be pleased to state ;

(a) whether Government have taken a
decision to implement the recommendations
of the Sarkar Committee, appointed in 1968
regarding  reclassification of posts of
Scientists ;
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(b) if so, whether Scientists have
strongly objected to this reclassification of
Pos s

(c) if so, their main objection and the
steps being taken by Government to resolve
the differences ; and

(d) the details of recommendations of
the Sarkar Committee which have been
accepted and implemented by Government,

THL MINISTER OF PLANNING
AND MINISTER OF DEPARTMENT OF
SCIFNCE AND TECHNOLOGY (YOJANA
MANTRI TATHA  VIGYAN AUR
PRADYOGIKI VIBHAG MANTRI) (SHRI
C. SUBRAMANIAM) : (a) The President,
C.S.1LR. has accepted all the recommenda-
tions of the Sarhar Committee contained
in Part-I of the Report including that of
reclassification of all the existing posts in
the C.S.LLR. into scientific, technical and
administrative. A broad-based committee as
suggested by the Sarkar Committee has been
appointed for this purpose.

(b) and (c). Representations have been
received about the proposed reclassification
of the existing posts from (i) some members
of the stuff of some National Laboratories/
Institutes under the C.S.I.R. (ii) some staff
members of the C.S.I.LR. Secretariat ; and
(ili) C.S.IR. Scientific Workers® Association
ot New Delhi, Dhanbad and Mysore.

Some of the points made therein are
listed in the Statement. laid on the Table of
the House. [Placed in Library See No.
LT--185/71). Their points of view are being
placed before the broad-based Committee
referred to in reply to part (a) above.

(d) A statement showing the progress of
action taken on each of the recommendations
is laid on the Table of the House. {Placed in
Library. See No. LT~ 185/71].

Pakistani's Alteged Efforts to create
Communal Disturbances in India

320. SHRI NIHAR LASKAR :
SHRI BISWANATH
JHUNJHUNWALA :
SHRI P. GANGADEB :

Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(a) whether Government are aware of
the vigilance reports that Pakistani eloment
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in India is once again active to create com-
munal disturbances in India so that atten-
tion of the world is diverted from East
Bengal ; )

(b) if so, whether the Union Govern-
ment have already issued instructions in
this regard ;

(c) if so, what are the steps Government
propose to take and also help the States in
case such an cmergency arises ;

(d) whether Pakistani spies have been
found very activc in West Bengal during the
Fast Bengal conflict ; and

(e) if so, how many Pakistani spies
have been arrested and action, if any, taken
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNAL
(GRTH MANTRALAYA AUR KARMIK
VIBHAG MEN RAJYA MANTRI) (SHRI
RAM NIWAS MIRDHA) : (a) Government
are fully alive to the possibility of Pakistani
agents  instigating communal trouble in
Tndia.

(b) and (c). After the brcaking out of
civil war in East Bengal State Governments
werc cautioned regarding such possibility
and were advised to ask their authorities
concerned to remain fully vigilant, particul-
arly in the areas whcre communal trouble
had been endemic or where communal
tensions were known to exist. The Central
Government will provide to the State Govern-
ments, prompt assistance of its armed
forces to deal effectively with any trouble
that may bieak out,

(d) Some Pakistani spics have been
apprehended in West Bengal.

(e) Upto date information s
obtained from the State Government.

being

Improvement of Communications in the
Andaman Islands

322. SHRI 8. C. SAMANTA :
SHRI MOHAN SWARUP :

Will the Minister of COMMUNICA-
TIONS (SANCHAR MANTRI) be pleased
to state

(a) the proposed plan for the improve-
ment of communications in the Andaman
Islands as announced by the Sanchar Mantri
guring his visit recently to those Jslands ;
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(b) the financial implications of the
proposals ; and

(c) by what time the results are likely
to be achieved ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
The following proposals for the develop-
ment and improvement of P aad T facilities
in the Andaman and Nicobar Islands which
are currently under examination were
referred to by Prof. Sher Singh, the then
Minister of Communications during his
recent visit to these Islands.

(i) Formation of a separate Postal
Division for the administration
of the postal services on the
Islands. This would also enable
the Islands to be regarded as a
separate unit of recruitment for
the clerical grades in the Post
Officc and would obviate the
need to bring staff from the main
fand.

(i) Utilisation of all available
steamer services, both passenger
and cargo, for conveyance of
mails between the main land and
the Islands.

(i) Utilisation of sailings of all
Government vessels between the
various islands on other duties
for conveyance of mails between
various post offices.

() Opening of a floating Mobile
Post Office on an experimental
basis by the inter-island steamer
serving the Southern group of
islands.

(v) Improvement of the Wireless-
Telegraph and Radio links
between the mainland and the
Islands.

(vi) Provision of Wireless Telegraph/
Radio Telephone links for inter-
island communication working
between Port Blair and five
side stations viz. Mayabunder,
Nan Cowrie, Rungat, Diglipur
and Cambell Bay.

(vii) Relexation of the condition of
minimum income for opening of
rural post offices on the Islands.

(viii) Employment of part-time staff
to enable expeditious sorting of
mails roceived for delivery,
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in Port
Cycle

(ix) Delivery of telegrams
Blair through Motor
despatch riders.

(x) Acceptance of TMOs up to

Rs. 100/ for transmission
through Police Wireless net-
work.

(b) The developmental proposals are all
within the present policy of the Department
for extension of P and T facilities in the
country with special reference to the less
developed areas. There will thus be no
add itional financial implications specially
for the Islands, as a result of these pro-
posdls e¢. g. constituting the Islands as a
scparate recruitment unit, will mean appre-
ciable savings, as it will obviate the payment
of special allowances to the staff brought
over from the mainland.

(¢) The Postal Division has alrcady been
opened and its effect on the postal services
will be apparent within the next two to
three months,  Orders have also been
issued for opening the Mobile Post Office
in the inter-islands steamer and for the
employment of part-time stafl’,

The Provision of Wireless Telegraph/
Radio Telephone links between the mainland
ana the Islands is cxpected to be completed
by the end of 1972.

The provision of the Wireless Telegraph/
Radio Teleplione links between Port Blair
and the five side stations on the other
islands is expected to be completed by the
end of thig year,

The other proposals arc under examina-
tion and an early decision will be taken.

Demand for Upward Revision of Prices of
Controlled Cloth

323. SHRI SARJOO PANDEY :

SHRI R. R. SINGH DELO

Will the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state -

(a) whether the demand made by the
Cotton Textile Industry for an upward
revision of prices of controlled varities of
cloth has since been considered by Govern-
ment ; and

(b) if a0, the decision taken thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

(VIDESH VYAPAR MANTRALAYA
MEN UP-MANTRI) (SHRI A, C.
GEORGE) : (a) and (b). The question

regarding revision of the prices of controlled
cloth has been referred to the Bureau of
Industrial Costs and Prices and their recom-
mendatjons arc awaited.

Closure of Ajudhia Textile Mills, Dclhi

324, SHRI MOHAMMED ISMAIL :
SHRI JYOTIRMOY BOSU :

Will the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to sate :

(a) whether Government’s attention has
been drawn to the closure of the Ajudhia
Textile Mills of Azadpur, Delhi ;

(b) if so, the details thereof ;
(c) whether the Pradhan Mantri has

received any memorandum from the workers
on the subject ;

(d) whether Government have taken

any action on the memorandum ; and
(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TFOREIGN TRADE
(VIDFSH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) Yes, Sir.

(b) The management closed the mill on
the 6th March, 1971 on account of financial
diffizulties and labour trouble,

(c) Yes, Sir,

(d) and (¢). An Investigation Com-
mittce was appointed, under section 15 of
the Industries (Development and Regulation)
Act, 1951, to look into the affairs of the
mill. It has already submitted its report
and the question of take over of the mill,
under the aforesaid Act, is under active
cousideration,
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Suspension of Police Personnel in Police
Department of Andaman and Nicobar
Islands

327. SHRI JAGANNATII RAO
JOSHI : Will the Minister of HOME
AFFAIRS (GRIH MANTRI) be pleased to
state :

(a) the total number of Police personnel
put under suspension in the Police Depart-
ment of the Andaman and Nicobar Islands
and the date of suspension of each
officials ;

(b) the number among them of those
who have completed one year or more and
how many of them are getting the revised
rate of subsistence allowance after comple-
tion of 12 moaths ;

(c) the number of cases of suspension
that have since been settled and the number
of those that are still pending ;

(d) the causes of delay in the finalisa-
tion of cases, if any ; and

(e) the directions proposed to be given
by Government for early finalisation of
suspension cases, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN UP-MANTRI)
(SHRI MOHSIN) : (a) to (¢). The infor-
mation is being collected and will be laid on
the Table of the House,

Term of Office of Chief Commissioners of
Union Territories

328. SHR1 JAGANNATH RAO
JOSHI : Will the Minister of HOME
AFFAIRS (GRIH MANTR]) be pleased to
state :

(a) the term of office of the Chief
Commissioners of the various Union Terri-
tories ;

(b) the scale of pay in each case and
other allowances admissible to them ;

() the duration of period which each
of the Chief Commissioners has alieady
served ; and

(d) the proposals, if any, for the recall
of those whose term of office has already
expired ?
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THE MINISTER OF STATE IN THI
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJIYA MANTRID)
(SHRI K C PANT) (a) to (d) A statc
ment 1s attached

Staterment

Under Article 239(1) of the Constitution
the Union Terntories are admumstered by
the President acting, to such cxtent as he
thinks fit, through an ‘‘administratoi” 10 be
appointed by him with such dusignation as
he may speufy

2  The administrators oi the Union
Territories of Chandigarh and Andaman and
Nicobar 1slands ate designated as  Chael
Commissioners  No fixed term of appoint-
ment has been laid down for thum

3, The scales of pay and  othor
allowances allowed to them are as
follows ~

Chandigarh Pay Rs 3500;-p m
Sumptudry
Allowance Rs 200;-
pm

Andaman and Pay in the scale of

Nicobar Rs 2500 125/2-2750
Islands Sptetal  pay  Rs
350/-p m

4 The present Chif Commussionus
of Chandigarh and Andaman and Nicobar
Islands weie appointed on the lollowing
dates —

Chandigarh 8-4-69
Andaman and

Nicobar

Islands 11 10-68 (A N)

There 15 no proposal to recall (e
Chiet Comnussioner of any Unton Taritory

Output of Coarse Cloth
329 SHRIP K DEO
SHRI MUHAMMED
SHERIFF

Will the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state

(a) the details of total output of coarse
cloth 1n the country as today ,

(b) whether there 18 a short-fall in the
output of coarse cloth vis-a-vis its demand ,
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(1) whether consequently prices of
coarse cloth have gone up m the recent
past , and

(d) whether any mitiative 15 bemng taken
by Government to rase output of coarse
Jloth and, if so, the details thereof ?

THF DFPUIY MINISTFR IN THE
MINISTRY OF [FOREIGN TRADE
(VIDLSH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHR1 A C GEORGL)
(2) Ihe total production of coarse cloth by
the cotton mull sector m 1970 was 578 94
million metres  In addition coarse cloth 1s
bemg produced in the duentrahised sector
but the figures of production thereof are
not available

(b) There has buen a decline mn the pro
duction of coarse cloth in the mull sector ;n
1970 as compared to 1909

() The prices of coarse cloth comng
under statutory production and price contiol
have not been revised since 2nd May, 1968
The prices of cloth remamning outside the
statutorv production and price control have
fluctuated

(d) A 1evised scheme has been evolved
to step up the productuon of controlled
varieties of cloth  Under the scheme the
mdustry have undeitaken to produce 100
million metres of controlled cloth within a
petiod of 3 months beginning from Ist June,
1971, which will be sold at the existing con-
trolled stamped prices

Communal Riots in Ahigarh

330 SHRI P K, DLO Will the
Mmister of HOME AFFAIRS (GRIH
MANIRI) be pleased to refer to the reply
given to Unstarrcd Question No 69 on the

31st March, 1971 regarding the Communal
Riots 1 Aligarh and state

(a) whether Government have recewved

any repoit Irom the State Government m
this regard , and

(b) 1f so, the broad details thereof ?

THL MINISTER OF STATE IN 1HE
MINISTRY CF HOME AFFAIRS AND IN
THE DFPARTMLNT OF PLRSONNEIL
(GRIH MANTRALAYA AUR KARMIK
VIBHAG MI N RAJYA MANTRI) (SHRI
RAM NIWAS MIRDHA) (a) and (b)
A report regarding the disturbances at Als-
garh had been received from the Goven-
ment of Uttar Pradesh and the reply to tre
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Lok Sabha unstarred question No. 69 dated
31st March, 1971 was based on that report.
Disclosure of any more details may cause
prejudice to the inquiry into the distur-
bances, which is being held under the Com-
missions of Inquiry Act, 1952.

Growth Rate of Exports

331, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
FORFIGN TRADE (VIDESH VYAPAR
MANTRI) be pleased to state :

(a) whether the growth rate of Indian
exports has risen from 5.2 per cent at the
end of January, 1971 to 8.5 per cent at the
end of February, 1971 ; and

(b) if so, the factors which have helped
the growth rate to climb so surprisingly high
within one month ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Attention of the Hon’ble member is
invited to the Revised Press Note issued by
the Director General of Commercial Intelli-
gence and Statistics on the 13th April, 1971
from which it will be seen that India’s ex-
ports from April, 1970 to January, 1971
were 8.2 per cent higher than during the
corrcsponding period of 1969-70. Exports
from April, 1970 (0o February, 1971 were
8.5 per cent higher than during the corres-
ponding period of 69-70. Thus, the
acceleration in the rate of growth in one
month was only 0.3 per cent.

(b) Does not arise,

Report of Rajamannar Commission on
Centre-State Relations

332, SHR! BALATHANDAYU-
THAM
SHRI T. S. LAKSHMANAN :

Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(a) whether Government have received
a copy of the report of the Rajamannar
Commission set” up by the Tamil Nadu
Government to go into the question of
Centre State relations ;

(b) if so, the main recommendations
contained in the report ; and

(c) Government’s reaction thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI])
(SHRI K. C. PANT) : (a) No. Sir.

(b) and (¢). Do not arise.
Discussions among Economic Experts of
India and Soviet Union

SHRI R. R. SINGH DEO : Will
(YOJANA

333,
the Minister of PLANNING
MANTRI) be pleased to state :

(a) whether the Government of India
had been invited to a recent discussion
amongst the Economic Experts from India
and the Soviet Union in New Delhi ;

(b) whether suggcstions were made for
fresh formulation of the Fourth Five Year
Plan on the Soviet model ; and

(c) if so, the reaction of Government in
this regard ?

THL MINISTER OF STATE IN THE
MINISTRY OF PLANNING (YOJANA
MANTRALAYA MEN RAJYA MANTRI)
(SHRI MOHAN DHARIA) : (a) and (b).
No such discussions were held.

(c) Does not arisc.

Revision in the size of Annual Plan

334, SHRI R. R. SINGH DEO : will
the Minister of PLANNING (YOJANA) be
plcased to state :

(a) whether the size of thc Annual Plan
is likely to be revised ; and

(b) if so, the details of new targets ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (YOJANA
MANTRAIAYA MEN RAJYA MANTRI)
(SHR1 MOHAN DHARIA) : (a) and (b).
Yes, Sir. The change in the size of the
Annual Plan for 1971-72 in respect of the
Central sector will be reflected in the Bud-
get to be presented on 28th May, 1971. The
Annual Plan document which will provide
the necessary details will be placed on
the Table of the House as Boom as it is

ready.
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Nationalisation of Entire lmport Trade

335. SHRIR. R. SINGH DEO Will
the Minister FORFIGN TRADL (VIDESH
VYAPAR MANTRI) be pleased to state *

(a) whether Government are planmng
to take over the entire import trade ;

(b) the percentage of country’s import
trade presently being held by the public
sector agencies ; and

(¢) how would the country be benefited
as a result of Government taking over the
entire trade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) It is the policy of Government to in-
crease progressively the role of State
agencies in import trade of the ccuntry
(and ultimately to take it over com-
pletely).

(b) Approximately 70% of the import
trade is at present canalised through State
agencies.

(c) The State agencies are ablc to im-
port various commodities from world mar.
kets in competition with other buyers and
to supply them at prices which ate fair and
cquitable.

V. L. P. Treatment Given to Dr.
Dharma Teja

337. SHR1 SHYAMNANDAN MISHRA:

Will the PRIME MINISTER (PRADHAN
MANTRI) be pleased to state :

(a) whethet Dr. Dharma Teja,
being extradited to India from London
recently, was given V. I. P. treatment
throughout ; and

while

(b) if so, the reasons therefor and the
charges framed against him ?

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
DEPARTMENT OF PERSONNEL (GRIH
MANTRALAYA AUR KARMIC VIBHAG
MEN RAJYA MANTRI) (SHRI RAM
NIWAS MIRDHA): (8 No, Sir. Dr.
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Dharma 1eja was brought from London to
Delhi in plane by cconomy class and in
accordance  with  security  regulations,
No special facilities were given to him,

(b) The offences listed in the charge-
sheet filed against him in the court relate to
criminal breach of trust, cheating, forgery
and falsification of accounts.

Reinstatement of Delhi Policemen Suspended/
Dismissed During 1967 Strike

338. SHRI DALIP SINGH :
SHRI RAMAVTAR SHASTRI :

will the HHOME MINISTER (GRIH
MANTRI) be please to state :

(a) whether all the Delhi Police Emp-
loyees whose services were terminated as a
result of their strike, have been reinstated
and, if not, the reasons therefor ;

(b) whether the Delhi Police authorities
have been 1nstructed not to recruit new
hands in the Police from amongst the
permanent domicile of the Delhi Union
Territory and 1ts surrounding areas ; and

(c) the number of personnel recruited
in the Delhi Police cader-wise and year-wisc
during the last three years and the number
out of them recruited out of permanent
residents of the Delhi Union Territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRYI)
(SHR1 K. C. PANT) : (a) According to the
Dethi Administration, out of 165 temporary
Police employees whose services were termi-
na_\ed_in convection with the Delhi Police
agitation, 153 have been re-enlisted. Out
of the remaining 12, nine have been declared
medically fit and are being enlisted, whereas
3 have not turned up.

' (b) No su_cl} instructions have been
|ssuc:d. Recruiting parties are however sent
to different parts of the country to recruit

suitable persons, as recommended
Delhi Police Commission. o the

(c) Direct recrustment is mage in the
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Delhi Policé in the following ranks and the
recruitment made during the last three years

and the number out of them recruited out
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of the permanent résidents of the Delhi
‘Union Territory is given in the statement

attached,

Statement
Year

1968 1969 1970

Total Residents Total Residents Total Residents

No. of Delhi No. of Delhi No. of Delhi

recrui- Union recrui- Union recrui- Union

ted territory ted territory ted territory
S. Is Executive 41 16 114 76 41 12
P.S. Is. 10 6 No recruitment 2 1
Lady S. Is. No recruitment —do— 9 7
Lady AS]s —~do— —do— ] 2
Stenographers —~do— —do— 5 2
H. C. Clerical —do— —do— 171 69
Constable. 924 7 620 70 698 99

Export of Beedis

340. SHRIMATI BIIARGAVI THANK-
APPAN : Will the MINISTER OF
FOREIGN TRADE (VIDESH VYAPAR
MANTRI) be pleascd to state :

(a) whether beedis are being expoited to
foreign countries ;

(b) if so, the quantity so far exported in
the current year and the foreign exchange
earned therefrom ;

() the countries which import beedis
from India ; and

(c) the steps taken to increase the ex-
ports of beedis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir,

{(® and (c). During the period from
April-November, 1970 a quantity of 81000
kgs. of bidis valued at Rs, 14 lakhs have
been exported to Alghanistan, Dubai,
Malaysia, Nepal, Qatar, Sirgapore and
Switzeriand.

(d) 29 Import replenishment on F.O.B.
value of exports is allowsd to vegistered
exporters of beedis for importing permissible

types of packing material. The Tobacco
Export Promotion Council, Madras,
sponsored by the Government, undectakes
a number of measures for the promotion of
export of tobacco and tobacco products
including beedis, by dissemination of market
information, participation in exhibitions
conducting market surveys, distribution of
publicity folders, sending trade delegations
etc.

Export of Salt

341, SHRI B. K. MODAK : Will the
MINISTER OF FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased to
state :

(a) whether there is any steep fall in the
export of salt in the current year ;

(b) if so, the details thereof ; and
(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) : (a)
and (b). Yes, Sir. The value of exports
during 197071 was Rs. 96.47 lakhs
(provisional figures) as compared to Rs.
164.91 lakhs during the previous year, The
fall in exports of salt is mainly an aoccount
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of the fact that one of our most important
customers viz. Japan has not purchased
this item from Tndia during the last year.
From 1960 to 1969 Japan has bcen purchas-
ing salt from us at the rate of about 3 lakh
tonnes per year. However during the last
year Japan purchased most of her salt
requiremeuts from other countries.

(c) Government arc taking remedial
measurcs. The STC which is the canalised
agency for the export of salt have
approached Japanese buyers and are trying
to pursuade them (o import at least a patt
of their requirements of salt from India.
The STC have also penetrated other markets
and salt is now being cxported by them to
Singapore, South Korea and other countries.
Vigorous efforts are also being made to
improve the loading rate for salt at selected
ports in India.

Deaths by Police Firing in West Bengal

342, SHRI ROBIN SEN : Will the
Minister of HOME Al I'AIRS (GRIH
MANTRD be pleased to statc the total
number of deaths by Police firing 1n West
Bengal District-wise duriag the fast term of
the President’s rule ?

THI. MINISTER OF STATE IN THT
MINISTRY OF HOME AFIAIRS (GRIH
MAMTRALAYA MFN RAJYA MANITRD
(SHRI1 K. C. PANT) : Information is being
obtained from State Government,

Supply of Second Super Power Trans-
mitter by U.S.S.R.

343. SHRI R. KADANAPALLI : Will
the Minister of INFORMATION AND

BROADCASTING (SOOCHNA AUR
PRASARAN MANTIRI) be pleased to
state *

(a) whether the second Super-Power
Transmitter has since been received from
the US.S.R. ;

(b) the place where it is o be installed ;

(c) the time by which it s likely to

start functioning ; and
(1) the approximate value thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA  AUR
PRASARAN MANTRALAYA MEN UP.
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MANTRI) (SHRI DHARAM BIR SINHA):
(@) Yes, Sir. 1t has been received from
Yugoslavia.

(b) Rajkot.
(¢) By June-July, 1971.
(d) Rs. 227 lakhs.

Industrisl Pact With U.S.S.R.

344, SHRI M. M. JOSEPH :
SHRI JHARKHANDE RAI :

Will the Minister of FOREIGN TRADE
(VIDFSI1 VYAPAR MANTRD be pleased
to statc :

(a) whether any industrial pact was
signed between India and the U.S.S.R in the
month of April, 1971 ; and

(b) if so, the details thereof ?

THE DLEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDLSH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) :
{a) and (b) No mdustrial pact as such was
signed between India and the U.S.S.R.in
April, 1971, The U.S.S.R. delegation which
visited India in March/April this year, how-
ever, held discussions on trade and indus-
trial coopetation between India and U.S.S.R.
including the possibilities of supplies of
addittonal  quantities of consumer goods
from India to U.S.S.R., and the supply of
raw cotton on their own account by U.S.S.R
to India for conversion into cotton textile
for the use of the consumers in U.S.S.R.

No speaitic trade contracts have yet been
signed.

Trade With Sccialist Countries

) 345. SHRI RAMAVATAR SHASTRI :
Will the Minister of FOREIGN TRADE

(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether Government have formu-
!ated or propose to formulate a scheme for
incieasing trade with the Socialist countries ;

(b) if so, the details thereof and the

estimated profit to accrue to India there
from ; and

(€) if the reply to part (a) above be in
the negative, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP- MANTRI) (SHRI A. C. GEORGE):
(8) to (¢). The total volume of tradc bel-
ween India and tbe Socialist countries has
grown from Rs. 8.6 crores in 1953 o
Rs. 475 crores in 1965, Rs. 497 crores in
1968 and Rs. 614 crores in 1969 as a  rcsult
of trade Agreements entered into belween
India and the Sociallst countries and the
Trade Plans annually drawn up jointly by
the officials of the Government of India and
the Governments of the Socialist countries.
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Anti-National Activities of Naxalites

349. SHRI R. S. PANDEY : Will the
Minister of HOME AFIAIRS (GRIH
MANTRI) be pleased to state :

(a) whether Government are aware that
the Naxalites are still carrying on their anti-
national and destructive  activities in
different parts of the country ;

(b) if so, what is the Government’s
assessment of the effectivencss of the steps
taken so far to curb such activities of the
Naxalites ; and

(c) the steps that are being taken by
Government to deal with their activities 1n
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K.C. PANT):(a) and (b). The
States and Union Territories mainly affected
by the activities of the Naxalites and allied
extremist groups arc West Bengal, Bihar,
Andhra Pradesh, Punjab, Kerala, Assam,
Orissa, Uttar Pradesh and Tripura, Such
activities have heen kept under control in
Andhra Pradesh, Assam, Kerala, Uttar
Pradesh, Punjab, Orissa and Tripura. In
West Bengal and Bihar, however, the situa-
tion ¢ontinues to cause concern,
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(c) The Central Government has been
maintaining close touch with the State
Governments/Union Territories Administra-
tions who are taking firm action under the
law to counter the activities of the Naxa-
lites and allied extremist groups. Central
Government are also providing to the State
Governments wherever nccessary all reason-
able assistance including additional armed
police reinforcements, wireless and other
equipment and pooling of intelligence.

A.LR. Artistes” Demands

350. SHRT R. S. PANDFY : Will the
Minister of INFORMATION AND BROAD-
CASTING (SOOCHANA AUR PRASARAN
MANTRI) be pleased to state :

(a) whether artistes of the All India
Radio have made certain demands for
better working conditions and emoluments ;

(b) if so, the details thereof ; and
(c) whether Government

SIdLTGd those demands
decision in the matter ?

have con-
and taken any

THE DEPUTY MINISTER IN
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCIIANA AUR
PRASARAN MANTRALAYA MEN UP-
MANTRI) (S1IRI DHARAM BIR SINHA) :
(a) Yes, Sir.

(b) The demands relate to matters like
security of service, rtevision of fee scales,
promotional avenues, family pcnsion and
other rctircment benefits, amenities for
Staff Artistes at Stations, etc.

THE

‘(?] These are under consideration and
decisions with regard to some of them are
expected to be taken shortly.
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New Unit of High-Polymer Research
Laboratory Under CS LR.

155 SHRI RIREN DUTTA : Will the
Minister of SCIENCE AND TECHNOLOGY

(VIGYAN AUR PRADYOGIKI MANTRI)
be pleased to state -

(8) whether Government are having

plans to start a pew umit of High-polymer
Rescarch Laboratory under the CSI1R.;
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(b) if 8o, the details thereof ;

(c) whether the attention of Governmeut
has been drawn to the suggestion of the
workers of Sri Ram Institute of I[ndustrial
Research for taking over the Institute which
is doing the same type of work ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (YOJANA
MANTRI TATHA VIGYAN AUR PRAD-
YOGIKl VIBHAG MANTRI) (SHRIC.
SUBRAMANIAM) (8) and (b). The
Standing Committee which was appointed
by the Council of Scientific and Industrial
Research (C.S.1.R.) to go into the R and D
problems of the plastic industry has suggested
the setting up of a Special Celi in C.S.LR.
with the following functions :—

(@) to make a detailed review of the
existing facilities available in the
country and 1mmediate additional
facilities required for accelerating

programmes of Research and
Development in Polymers ;
(i) to identify the needs of the

industry both organised and small
and medium scale sector for
Research and Development and
also programmes to build up
forward technology :

(iii) to attempt continuous contact and
have dialogue with the industry to
locate users of R and D at an early
stage of the projects to be under-
taken ;

(iv) to farm out R and D projects
based on (i) to (ii) above and to
determine prioritics ; and

(v) to make suitable recommendations
based on the need and facilitics
available including the setting up
of a New laboratory.

The suggestions are under consideration.

(c) The Government has seen the Press
Report published in one of the dailies at
New Delhi,

(d) This will be looked imto at the
appropriate time.
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Forecast by World Bank re : Indian
Exports

356. SHRI BHOGENDRA JHA : Will
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether the World Bank forecast
had predicted only 3.5 per cent anaual rise
in Indian exports and the actual rise in
1970-71 has been above 8 per cent ; and

(b) if so, the basis and motives behind
the pessimistic World Bank forecast ?

THE DEPUTY MINISTER IN THF
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHR!I A. C. GEORGF):
(@) Yes, Sir. The forecast predicting a low
rate of (about 3.5%) increase in Iadian
exports in 1970-71 may have been made at
an early stage while drafting the foreign
Trade Chapter of their annual report on
India.

(b) It appecars that their forecast was
considerably influenced by the following
factors :

(i) A decline in the rate of growth of
exports from 13.3 per cent in 1968-
69 to 4.1 per cent in 1969-70 ;

(ii) A substantial fall in exports during
the months of June and July, 1970
as compared to the corresponding
months of 1969 ;

(iii) The export figures for August,
September and October 1970 avail-
able at that time were subsequently
revised upward.

Steps to increase Exports

357. SHRI BHOGENDRA JHA :
Wwill the|Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) the steps being taken to maintain
and constantly increase this year’s rate of rise
in exports ; and

(b) the volume and percentage of exports
to major capitalist socialist and developing
countries and their relation to imports
therefrom ?
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THE DEPUTY MINISTFR IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRA] AYA MEN
UP-MANTRD (SHRI A. C. GEORGE):
(a) The steps taken to increase India’s
exports were mentioned in Statement 11 laid
cn the Table of the Lok Sabha in reply to
part (¢) of the Starred Question No. 40
answered on 31-3-1971. These steps are
inter alia intended to step up exports on &
continued basis and are not confined to any
specific period/periods.

(b) The information is available in the
statistical publications of the Director General
of Commercial Intelhgence and Statistics,
Calcutta, entitied “Imports/Exports and re-
exports”, copies of which are supplied
regularly to the Parliament Libraty. The
printed detailed statistics are so far available
upto the month of November, 1970.

Demand for upward revision of floor
Price of Jute

358. SHRIINDRAJIT GUPTA : Will
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether Government’s attention has
been drawn 1o the demand made at the
Seventh meeting of the Indian Jute Develop-
ment Council held at Patna by the President
of the Council to the immediate need for
an upward revision of the floor price of
Jute ;

(b) if so, Government’s reaction thereto:;
and

(c) whether any decision to revise the
floor price has been made and, if not, the
reasons therefor ?

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir.

(b) and (c). The question of fixing
minimum support price for 1971-72 season
has already been taken up and a decision is
expecied to be announced as early as
possible,
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C.B.1. Inquiry into Chhoti Sadri Gold
Scandal

350 SHRI K. LAKKAPPA :
SHRI MUKHTIAR SINGH

MALIK ¢
SHRI S. M. KRISHNA :
will  the PRIME MINISTER

(PRADHAN MANTR]) be pleased to state :

(a) whether the C. B. 1. has completed
the inquiry into the Chhoti Sadri Gold
Scandal Case ;

(b) if not, the reason therefor ; and

(©) the time by which the inquiry is
likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
GRIH MANITRALAYA AUR KARMIK
VIBHAG MEN RAJYA MANTRI) (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) A case relating to alleged misappro-
priation of gold by Shri Ganpat Lal and
others is pending in the court of the Civil
Judge and Assistant Sessions Judge, Udaipur.
During the pendency of the criminal case
enquiries have to be conducted with due
regard to the provisions of the Jaw and this
takes time.

(c) This will depend on the progress in
the court case.

Smuggling of Arms, Ammunition and
Guerilla Warfare Literature

360. SHRI K. LAKKAPPA :
SHRI MUKHTIAR SINGH
MALIK :
SHR! S. M. KRISHNA :

Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(a) whether Government's attention has
been drawn to a news item appearing in the
Hindustan Times dated the 3rd February,
1971 wherein it is stated that China has
smuggled arms, ammunition and lterature
for guerilia warfare in the Gorakhpur area
of Uttar Pradesh ; and

(b) if 80, whether Government have
made any inquiry in the matter and, if so,
with what results ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) Government have
seen the news-item in the Hindustan Times.

(b) Facts are being ascertained from the
State Government,

Issne of Commemorative Stamp in Memory of
Poet Pavandhan Bharathi Dasan

361. SHRI S. A. MURUGANANTHAM:
Will the Minister of COMMUNICATIONS
(SANCHAR MANTRI) be pleased to state :

(a) whether the Pondicherry Adminis-
tration has requested the Centre to bring out
a postal stamp in memory of the Great
Tamil Poet Pavandhan Bharathi Dasan ; and

(b) if so, action taken thereon ?

THE MINISTER OF COMMUNICA-
TIONS (SANCHAR MANTRI) (SHRI H.
N. BAITUGUNA) : (a) Yes.

(b) The proposal for the issue of a stamp
during 1971 in honour of Thiru Bharathidasan
was cxamined by the Philatelic Advisory
Committee attached to the P and T Deptt.
but the Commitiee did not recommend
acceptance of the proposal.

Refund of T. A. claimed by employees of
Coffee Board in Nilgirl (Tamil Nadu)

362. SHRI B. N. REDDY : Will the
Minister of FOREIGN TRADE (VIDESH
VYAPAR MANTRI) be pleased to state :

(a) whether employees working in the
Research Department of the Coffee Board in
Nilgiris, (Tamil Nadu) had been asked by
the Coffee Board to repay the T. A, claimed
by them during the last eight years ;

(b) if s0, the reasons therefor ;

(c) whether the T, A. was claimed by
the employees in accordance with the
Circular No. F. 8 (21) F. IV/B/62 dated the
31st December, 1962 from the Ministry of
Commerce and Industries ; and

(d) if so, whether Government will
consider to withdraw the order for repay-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY QF FOREIGN TRADE
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(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) : (a)
to (c). The employees of the Research
Department of the Coffee Board had drawn
T. A. at rates higher than admissible under
the Ministry of Finance O. M., dated the
31st December, 1962. The Board had decided
to recover the excess payments in easy
instalments from the concerned employees.

(d) The matter is under consideration,

Study Undertaken of Handloom Industry
of Panipat

364. SHRIS. P. BHATTACHARYYA :
Will the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
1o state :

(2) whether there was any special study
of the Handloom industry of Panipat by the
Indian Institute of Foreign Trade ;

(b) if so, the details thereof ; and
(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) :
(@) Yes, Sir. The IIFT conducted in
August 1970 a speciel study on the hand-
loom industry of Panipat as a part of the
export potential survey of the Haryana
State.

(b) The Survey which covered leading
manufacturers/exporters of Panipat hand-
looms has imter alla investigated various
problems of the industry relating to raw
material requirements, designing, dyeing and
finishing facilities, marketing arrangements
etc. The survey has envisaged that the
exports of handloom goods from Panipat
can be increased from the present estimated
level of Rs. 20 lakhs to Rs. 60 lakhs
by 1971-72 provided effective steps aimed
at orienting industrty to overseas export
requirements ar¢ under taken. The major
recommendations thrown up by the Survey
include : (a) product modification necessary
for expanded exports ; (b) establishment of
woollen finishing plant at Panipat; and
(c) organisation of raw material depot
at Panipat for ensuring required supply of
raw material to the industry,

(¢) The report submitted by TIFT is

under the consideration of Haryana Govern.
ment.
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Naxalites’ Proposal for a Long March
in West Bengal

365. SHR1 SUBODH HANSDA :
Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state

(a) whether there was any proposal for
a long march by the Naxalites in the month
of March 1n West Bencal particularly in
the Districts of Midnapur and Parulia ;

(b) if not, whether such things are
likely to happen 1n the near future ; and

(c) whether the Naxalites have increased
their activities for such a ventuie ?

THE MINISTFR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRAILAYA MEN RAIYA MANTRI)
(SHRI K. C. PANT) : (a) to (¢). Govern-
ment have scen Press reports in this regard
Government have also received similar 1n-
formation and ate aware of a few instances
of snatching of arms by the extremists
Utmost vigilance is baing maintained

Demand for Indian Roses in Foriegn
Countrics

366 SHRI SUBODH HANSDA
Will the Munister of FORFIGN TRADF
(VIDESH VYAPAR MANTRI) be pleased
to statc *

{a) whether there 15 demand for indian
Roses 1n foriegn countries ;

(b) 1f so, the names of countries :

(¢) whether any order has been received
from them , and

() if so, when they will be supplied ?

THE DEPUTY MINISTER IN THF
MINISTRY OF FORFIGN TRADF
(VIDESH VYAPAR MANTRALAYA MEN
RAJYA MANTRI)  (SHRI A. C.
GFORGE) (a)and (B Yes, Sit There
is some demand in the Western European
Countries like UK, France and West
Germany during winter months

(c) and (d). The State Trading Cor.
poration of India propose to export about
4000 dozen cut roses during December, 1971
—March, 1972 even though they have not
got any specific orders <o far. Information
about private partics is not available.
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Raising of Age Limit for Entering
Government Services

367. SHR1 CHANDRAPPAN: Will
the PRIMI' MINISTER (PRADHAN
MANTRI) be pleased to state :

(a) whether the question of extending
the age hmu for cntering Government
setvices from 25 years to 30 years has been
considered by Government ; and

(b) ir fo, the decision taken thereon ?

THI MINISTER OF STATE IN THE
MINISTRY OI' HOME AFFAIRS AND
IN THE DEPARTMFNT OF PERSONNEI.
(GRTH MANTRALAYA AUR KARMIK
VIBHAG MFN RAJYA MANTRI) (SHRI
RAM NIWAS MIRDHA): (a) and (b).
The Minimum and maximum age limits for
recruitment to different posts under Govern-
ment as obtaming at present werc fixed in
1959 after taking into account the recom-
mendations made n this regard by the
Public Service, (Qualifications for Recruit-
ment) Committec under the Chairmanship
of Dr A Ramaswamy Mudaliar which had
gone mto this matter in great detail, The
Administrative Reforms Commission have,
however, recommended raising of age limits
for the non-technical higher services to 26
years so that candidates who might have
pursued higher studies in specialised fields
or have received training abroad, may be
cligible to appear at the competitive exami-
nations for such services, This recommen-
dation is under examination. Similarly, a
suggestion made by the Staff side in a recent
meeting of the National Council of the
Joint Consultative Machinery for raising
the upper age limit recruitment to Class Il
ministerial posts 15 also under examination

Increase in Expenditure on Yojana Ayog

368. SHRI B. K. DASCHOWDHURY
Will the Miaister of PLANNING (YOJANA
MANTRI) be pleased to state :

(a) whether Government are aware of
the abnormal increase in expenditure on the
Yojana Ayog and, if so, the amount spent
on itat the end of the First Five Year
Plan and in the year 1970-71 ; and

(b) the percentage of expenditure being
incurred on the hard core of economists
engaged on the real job of Planning and

Resoarch and the percentage of exponditurg
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being ingurred on persons engaged in ad-
ministrative and clerical work such as
Deputy Scoretaries, Under Secretaries,
Section Officers, Assistants, Clerks aad
Class IV Staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (YOJANA
MANTRALAYA MEN RAJYA MANTRI)
(SHRI MOHAN DHARIA): (a) The
expenditure in 1953-56 which was the
last year of the Fitrst Five Year Plan and
1970-71 is as follows :

1955.56 - Rs. 39,84,000

1970-71 - Rs. 1,33,55,000
(provisional
figures)

The substantial increase in the outlay of the
subsequent Plans which covered much
larger field of development required not
only the strengthening of the existing techni-
cal Divisions but also warranted the creation
of additional units to handle the multi-type
complex development problems. Keeping
in view the usual growth rate of administra-
tive expenditure over a period of fifteen
vears, the expenditure on the additional
units which had to be aided to meet the
needs of the subsequent plans and also
additional benefits sanctioned by the Govern-
ment to its employecs in the shape of
revision of pay scales, repeated revision of
dearness allowance, sanctioning of interim
relief and other fringe benefits like the
Children's Education Allowance, refunds of
tuition fees etc., the above increase in the
expenditure of the Planning Commission
over a period of fifteen years cannot be
considered abnormal.

(b) The Planning Commission being an
advisory body has to employ not only eco-
nomists but also specialists in various fields
and disciplines like agriculture, engineering,
public health, geology, sociolagy. statistics
etc. Since all these officers work for the
Plan pucrpuses, they form the hard core.
The break-up of the total expenditure is as
follows :

1. Hard core of Planners ...

2. Supporting staff for
the hard core like
stenographers, typists
and other staff look-
ing  after office
records in the techni-
¢l divisiony

61%

- WY
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3, Commen services
like Library, Hindi
section, duplicating
section, publications
and plan informa-
tlon, maps and charts
unit, Messenger sys-
tem etc,

4. Administration and
house-keeping johs

10%
11%

Export of Roses through S.T.C.

369. SHRI B. K.
DASCHOWDHURY :
SHRI M. RAM GOPAL REDDY:

Will the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether there has been great spurt
in the export of roses by the State Trading
Corporation ;

(b) if so, the value of exports during
the current seasom and the countries to
which these were exported ; and

(c) how does the State Trading Corpo-
ration make purchases of roses and what
price per bloom is paid by it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) and (b). Export of cut roses is in a
developmental stage. The State Trading
Corporation exported roses valued at
Rs. 710f.0.b. to London in six trial ship-
ments during November, 1970—February,
1971,

() The STC purchases roses directly
from growers at a price of Rs. 0.75 per
bloom.

Memorandem presented to Prime
Minister Re: Ol Age Peusion to

Ficedom Fighters
370. SHRI B. K. DASCHOW-
DHURY : Will the Minijster of HOME

AFFAIRS (GRIH MANTRI]) be pleased to
state

(a) whother @ memprandum regarding
the grant of minimum old age pension of
Rs. 150 per month to the freedom fighters

hag been presented to her ;
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(b) if so, the decision taken by the
Government in the matter ; and

(c) whether Government have assessed
the number of freedom fighters eligible for
the grant of such pension and the expendi-
ture involved in it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GIRH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT): (a) Such a memo-
randum has been received from the
Tamilnad Freedom Fighters Committee.

(b) and (c) As the relief and reha-
bilitation of freedom fighters is mainly the
responsibility of State Governments who
have their own schemes of pension, it would
be for the State Government to consider the
possibility of enhancing the amount of
pension.

Increase in Price of Cotton

371, SHRI G. Y. KRISHNAN : Will
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether Government have recently
increased the price of eotton for the current
year; and

(b) if so, the details thercof and the
reaction of cotton producers, dealers and
manufacturers in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORIEGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A, C. GEORGE):
@®) No, Sir.

(b) Does not arise.

Indo-French Trade Agreement

372. SHRI G. Y. KRISHNAN :
Will the Minister of FOREIGN TRADE
(VIDESH YYAPAR MANTRI) be pleased
to state :

(a) whether the terms of the agreement
regarding trade between India and France
have been extended ;

(b) if so, the details regarding the
export of Indian menufactured goods ; and

(c) the amount of foreign exchange
likely to be camed through this agroe-
ment 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir. The I[ndo-French Trade
Arrangement entered into by the Govern-
ments of India and France in October, 1959
have been last extended for one year from
I1st January, 1971 by the Protocol of the
Indo-French Joint Economic Commission,
signed in New Delhi on 24th April, 1971,

(b) To promote exports of Indian manu-
factured products the Protocol of the Indo-
French Joint Economic Commission envi-
sages formulation and implementation of 2
Commercial Development Programme  with
the appropriate French assistance, the
details of which will be settled in due
course.

(¢) The present Agreement is on the
pattern of our Trade Agrecments/Arrange-
ments with free market economy countries
and does not involved import/export com-

mitment. It is, therefore, not possible
to anticipate the foreign exchange earn-
ings.
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Export of Iron Ore

376. S8HRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE (VIDESH
VYAPAR MANTRI) be pleased to state :

(a) the quality of iron ore shipped
during 1970-71 by Government and private
agencies and how it compares with the last
two years® shipments :

(b) the names of the countries, exported
to cach the quantity and forcign exchange
¢arned ;

(c) whether any new contracts have been
entered into during this year and, if so, the
the details thereof ; and

(d) whether buyers are preferring
supplies from other sources and if so, the
reasons therefor ?

THE DBPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (BHRY A.C. GEORGE) :
(8) and (b). Statements showirg exports
of iron ore by MMTC and private Shippers
of QGom toutitrywise during the last three
Years arc Iaid on the Table of the House.
{Placed in Library. See No. LT—188/71].

(¢) MMTC have concluded contracts for
ly of 12.6 million tons of iron ore to
couatries during the year 197071,

(d) OF Iate, serious competition has
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developed for Indian iron ore in the
Japanese market from other sources, such as,
Australia, Brazil and USSR. In the last
four years, Japan has contracted for imports
of very large quantities of ore of A stralian
origin. Japan has also been trying to
locate potential sources of supply in Africa
both in the West and South. The Japanese
have been trying to diversify their sources
of supply of iron ore to the maximum
extent so that there dependence on any
single source is not unduly high.

In spite of the grim competition which
the Indian iron ore is meeting from other
iron ore producing countries, our exports
have been steadily going up as will be
evident from the statement laid on the
Table of thc House. [Placed in Library.
See No. LT—188/71).

Export of Manganese Ore

377. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE (VIDESH
VYAPAR MANTRI) be pleased to state :

(a) the quantity of manganese ore
shipped during 1970-71 by Government and
private agencies and how it compares with
the shipments made in the last two years ;

(b) the quantity exported and foreign
cxchange earned, country-wise ;

(¢) whether buyers are preferring
supplies from other countries and, if so,
the rcasons therefor ; and

(d) the steps taken to recapture the
markets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI (SHRI A.C. GEORGE):
(a) Besides the Minerals and Metals Trading
Corporation, through whom the export of
mangangse ore is canalised, Manganese Ore
(India) Ltd. is the only other agency allowed
to export ma.ganese ore. The details of
exports made by MMTC and MOIL during
the last three years ore given in Statement I
laid on the Table of the House. {Placed in
Library. See No. LT-~189-71].

(b) The information is contained in
statemient IT laid on the Table of the Honse,
[Placed in Library. See No. LT--189/71).

) and (d). The world pattern of
productl_on and supply of manganese ore is
undergoing a change, particularly becawse of
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of the emergence of new sources of supply
(especially Austratia) and the growth of
“captive sources”, namely Brazil. Gabon
and Ghana, These ‘‘captive sources” have
the advaniages of assured markets, as well
as mechanised means of production and
modern port facilities. Indian manganese
ore is, therefore, finding it difficult to
compete with these emerging suppliers, the
more s0 because of certain handicaps, such
as the closure of the Suez Canal, which has
substantially increased the sea freight
involved in exports to Europe and the
U.S.A.

The pattern of internal availability and
overseas demand for the higher grades of
manganese ore (which were mainly being
exported to West Europe, U. K., and the
U.S.A.), has also changed considerably in
recent years, as these grades of ore are now
being diverted for the production of ferro-
manganese within the country.

While, therefore, the M. M. T. C. will
endeaeour to keep the exports of manganese
ore during 1971-72 at least to the level of
1970-71, a return to the old marketing posi-
tion of Indian manganese ore cannot be
relied upon.
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Exports made by State Trading
Corporation

378. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE (VIDESH
VYAPAR MANTRI) be pleased to state :

{a) the exports made by the State
Trading Corporation of various items during
1970-71 and how much of it is Traditivnal or
non-Traditional stems ;

(b) what does the total value represent
percentage of India's total exports for the
year and how does it compare with the
previous year's performance ; and

{c) the targets set for the next three
years and on what basis these have been

worked out ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) The total exports made by the STC in
1970-71 were Rs. 70.12 crores {on the basis
of provisional figures) 34.2% of this value
consisted of traditiopal and 65.8% of non-

(b) Fhe Corporation’s share in India's
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export trade and its comparision with the
previous year’s performance is given
below : ~
Year STC’s India’s  STC’s%,
exports exporis share
(Rupees in
ot . c"OM)-' -
1969-70 55.15 1408.60 39
1970-71 70.12 1531.00 4.6
(c) The Corporation has budgeted

exports for 1971-72 at Rs. 90 crores and
and made a projection for 1972-73 at Rs. 120
crores. This figures have been worked out
on the basis of the growth rate of exports
during the last three years and of other
relevant and forseeable factors.

Murders Committed in West Bengal

379. SHRI S. R. DAMANI : Will the
Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) whether Government's attention has
been drawn to the rcports in the press about
the daily number of murders committed in
West Bengal even after the installation
of the popular Government in the
State ;

(b) whether Government have obtained
reports from the State Government and the
motivation attributed to these happenings ;
and

{c) what advice or guidance is given to
the State Government for effectively con-
trolling this law and order situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) Yes, Sir.

(b) and (c). Government ate in touch
with the State Government and necessary
assistance is being provided to the State
Government to bring normalcy in the law
and order situation. The State Government
themselves are taking all possibie steps in
this regard.

Delays in Delivery of Mails

380. SHRI 5. R. DAMANI : Will the
Minister of COMMUNICATIONS (SAN-
CHAR MANTRI) be pleased to state :

(a) the reasons for recent abnormal
delays in the delivery of mails ;
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(b) whether the air-lifting of mails
which was discontinued during the 1. A. C.
strike has since been resumed ; and

(c) if not, the reasons therefor ?

THE MINISTER OF COMMUNI-
CATIONS (SANCHAR MANTRI) (SHRI
H. N. BAHUGUNA): (a) The rccent
labour trouble in Indian Airlincs, resulting
in work to Rule, consequent lockout and
the absence of any substitute agency of
equal efficiency to meet this situation.

The dependence of Postal Services on
other Departments e g. Train Service, some
of which run late ; and

The wild cat strikes resorted to by some
sections of P and T Workers on a number
of grounds such as lack of full facilities of
light, water etc, in Railway Vans, confron-
tation with local authorities etc.

(b) Yes.
(c) Does not arise.
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Representation from Coffee Growers
of Kerala

383. SHRI A. K. GOPALAN : Wil
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether Government had received
any representation from the Coffee growers
pertaining 10 thcir grievances ;

(b) if so, the details thereof ;

(c) whether any action has been taken
by Government on the representation ;
and

{d) if not, the reasons therefor ?

THE DELPUTY MINISTER IN THE
MINISTRY OF I'ORIGN TRADE
(VIDESH VYAPAR MANTRALALA MEN
UP-MANTRI) (SHRI A. C. GEORGE] :
() to (c). A statement containing the re-
quired information is attached,

(d) Does not arise.

Statement

A Memorandum setting out the pro-
blems of the Cofiee Growers in Kerala State
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was submitted to Government in  December,
1970. The more important among the points
covered in the Memorandum related to
larger representation for coffee growers on
the Board, adequate return to Growers for
the coffee delivered by them, simplification
of procedures for levy of various taxes on
coffee, issue of forms of transport permits
in the regional language, strenethening of the
technical, advisory and extension services
provided by the Coffee Board in Wynad
area, and intensification of measures to pro-
mote coffee consumption in the country,
etc. The Memorandum has been examined
in detail in consultation with the Coffee
Board. Some of the points raised by the
Growers have already been met, as indi-
cated below :

(1) The payment made by the Coffee
Board on the coffec delivered by
Growers into the Pool has already
been higher than the cost of pro-
duction, as dctermined for each
season’s crop.

Steps have alrcady been taken to
strengthen the technaical, advisory
and extension services of the Coffee
Board in the Wynad area.

Transport permits have now been
made available in the regional
language, viz. Malayalam.

The Coffee Board is formulaling
schemes for a major crash pro-
gramme of promoting consumption
of coffee in the country.

Coffee growers alicady represented
adequately on the Coffee Board,
and no further enlargement of
their vepresentation is considered
necessary.

The other points made in the represen-
tation have been remitied to appropniate
authorities of the State Governments who
are primarily concerned in the maiter,

(2)

3

~

“)

(&2]

Nationalisation of Export Trade of
Cashewnuts

384, SHRI A. K. GOPALAN : will
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether Government propose to
nationalise export trade of cashewnuts }

(b) #f so, the details thereof ; and
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(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(2) to (c). There is no proposal to nationalise
the export trade in Cashew kernels for the
present.

Bringing Cashew Industry under
Industrial Relations Act

385. SHRI A. K. GOPALAN: Will
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state

(&) whether Government arc considering
the demand for bringing the cashew industry
within the purview of the Industrial Re-
lations Act ;

(b) if so, the details thereof ;

(c) whether Government have received
any representation the subject ; and

(d) if so, when a decision is likely to
be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) There is no Central Act known as the
Industrial Relation Act.

(b) and (). Do not arise.
Crisis in Textiie Mills, Kanpur

386. SHR1 S. M. BANERIJEE : Will
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether the Textile mills in Kanpur
are facing crisis ;

(b) whether any investigation has been
made to ascertain whether this crisis is
genuine or artificial ; and

(¢) if so, the result of
gation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTR1) (SHRI A. C. GEORGE):
(8) No, Sir. It has, however, been reported
that one Cotton Textile Mill in Kanpur bas
oot been working properly. An Iavestj

the investi-
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gation Committee has been appointed to
look into the affairs of this mill.

(b) and (¢). Do not arise.
Flag of the President of India

387. SHRI S. M. BANERJEE : Will
the Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) whether a demand has been made
that the flag of the President of India should
be the same as National Flag ;

(b) if so, the reason for keeping a
separate Flag for the President ; and

(¢) when Government are likely to take
a decision 1n this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN  UP-MANTRI)
(SHRI MOHSIN) (a) to (c). Suggestions
have been madc for replacement of the
Personal Standard of the President of India
by the National Flag. The matter s under
consideration.

Discontinuance of Tariff Preferences
Extended to India

388. SHRI YAMUNA  PRASAD
MANDAL : Will the Minister of TORFIGN
TRADE (VIDESH VYAPAR MANTRI) be
pleased to state

(a) whether the proposal to discontinue
tariff preferences eatended to India along-
with other Commonwealth countries has
since been discussed and finalised ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADF
(VIDESH VYAPAR MANTRALAYA MFN
UP-MANTR{) (SHRI A. C. GEORGE)
(a) and (b). Attention is invited to the
answer to Lok Sabha Starred Question
No. 454 answered on the 2nd December,
1970 on this suhject. The discussions in the
matter are still continuing,

Visit by Foreign Trade Delegations
to lndia

389. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of FOREIGN
TRADE (VIDESH VYAPAR MANTRI) be

ploasad 1 state ;

w
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(a) whether many Trade Delegations
visited India during the last six months ;

(b) it so, the names of the Delega-
tions ;

(c) the details of their discussions with
Government and private Industrialists ;
and

(d) the results achieved ?

THE DEPUTY MINISTER IN THE
MINISTY OF FORFIGN TRADF
(VIDFSH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRT A. C GEORGE):
(a) Yes, Sir. Thirteen Trade Delegations
from abroad have visited India since
November, 1970,

(b) to (d). A statementis laid on the
Table of the House. [Placed in Library. See
to 1 T—190/71)

Sick Textile Mills

390. SHRI YAMUNA PRASAD
MANDAL - Will the Minis‘er of FOREIGN
TRADE (VIDFSH VYAPAR MANTRI) be
pleased to state :

(a) the names of sick textile mills at
prescnt in the country ,

(b) the number of sich textile mills
which have been opened by the National
Textile Corporatim so for, State-wise ,

(¢) whether there is any proposal under
consideration of Government to restart the

remaining sicl, textjlc mills in the country ;
and

(d) the amount of money invested and

likely to be invested by Government on
these mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI1) (SHRI A.C. GEORGE) :
(a) No assessment as such has been made
of the sick textile mills in the country.

(b) and (c). The management of 16
cotton textile mulls has been taken over by
the Government, under the Industries
(De.velopment and Regulation) Act, after the
setting up of the National Textile Corpo-
ration. Out of these, Il Mills which were
lying closed at the time of their take over
are now working. The State-wise break-up
is given below :-—

Gujarat
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Tamii Nadu 4
Maharashtra 1
Uttar Pradesh 1

Three mills are still lying closed. The case
of one of these mills is pending in Delhi
High Court, and the Court has issued an
interim injunction, The remaining two
mills are expected to be started shortly.

(d) The National Textile Corporation
have advanced loans totalling to Rs. 1.56
crores to these mills and further loan
amounting to Rs. 1.27 crores are estimated
to be advanced to them for working capital
ete.

Implementation of Recommendations
of Administrative Reforms Com-
mission

391. SHRI M. KATHAMUTHU :
SHRI C. CHITTIBABU :

Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(a) whether the reports submitted by
the Administrative Reforms Commission
have since been examined by Government ;

(b) if so, the number and nature of
recommendations accepted ;

(c) the number of recommendations still
under consideration : and

(d) the steps, if aay, taken to implement
the recommendations which have already
been accepted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(GRIH MANTRALAYA AUR KARMIK
VIBHAG MEN RAJYA MANTRI) (SHRI
RAM NIWAS MIRDHA) : (a) to (c). Out
of 20 reports, containing 578 recommenda-
tions, submitted by the Administrative
Reforms Commission, decisions on most of
the recommendations concerning the Centre
in the following reports have been taken :

(i) Problems of redress of citizens®

gtievances

(ii) Machinery for planning (interim
Teport)

(i) Machinery for planning (final
report)

(iv) Public sector undertakings
(v) Finanoo, accounts qud audjt )
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(vi) Economic administration, and
(vii) Central direct taxes administration.

Decisions have also been taken on some
of the recommendations contained in the
following reports :—

(i) The Machinery of the Government
of India and its procedures of work

(i) Railways, and
(iii) State Administration.

These ten reports contain 331 recommenda-
tions out of which 230 concern the Centre
and 51 concern the States. Out of the
recommendations concerning the Centre,
decisions have been taken on 206 out of
which 184 have been actepted, with or
without modification, or noted for being
borne in mind at the appropriate stage or
decided in part, The remaining recommenda-
tions in these and other reports are under
examination,

(d) Under the existing directions, the
Ministries/depaitments concerned with the
recommendations of the ARC are required
to implement quikly the decisions taken
thereon. A watch is also kept on the pace of
implementation of these decisions through
periodical progress reports.

Slump in Woollen Hoslery Industry in
Ludhiana

392. SHRI GADADHAR SAHA : Will
the Minister of FOREIGN TRADE
VIDESH VYAPAR MANTRI be pleased to
state :

(a) whether the woollen hosiery industry
in Ludhiana is passing through a stump due
to the non-receipt of orders ;

(b) if so, the details thereof ;

(c) the reasons for non-receipt of orders ;

(d) whether Government propose to
take immediate steps to increase the woollen
hosiery export ; and

(¢) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A.C. GEORGE):
(a) No, Sir.

(b) and (c). Do not arise.

(d) and (). Government has already
taken stops, to incegese the export of weolien,
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hosiery by way of evolvement of replenish-
ment schemes, modernisation and increasing
capaeity of wool combing uhits with the
resuit that the export of this item has in-
creased substantially in the recent years,

Alleged Chinede Anti-India Propaganda
over Radio

393. SHRI N. S. BISHT . Will the
Minister of INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRI) be pleased to
stats :

(s) whether Government are aware that
Chini has raised & tirade against India and
is operating a8 high-powered  transmitter
some where in the Himalayan border to
mislead the people by false propaganda and
is itdulging in anti-India activities ;

{b) if so, the action taken of conm-
templated to be taken by Government to
counter such activities ;

c) whether Government are considering
the destrability of installing a high-powered
trarigmitter some where in Uttarakhand
area to rebuff the anti-Indian propaganda ,
and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA MEN UP-
MANTRYI) (SHRI DHARAM BIR SINHA) :
(a) Yes, Sir.

(b) All India Radio broadcasts both to
home listeners and to foreign countries
present facts objectively to counter the
biased propaganda of China.

(c) A project has already been sanction-
ed for setting up 4 high powered transmitter
in Uttarakhand area.

(d) Does not arise.
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Participation i Leipaig Fair

397. SHRI C. JANARDHANAN : Will
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) the Industrigl and Camuypercial units
frosm Indin that took part i this yemt's
Leipzig Fair ;

(b) Indian States that were represented
in the Fair ; and

(c) the State-wise break-up of the Sales
in the Fair this year and in the Inst year 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAY¥A MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(3) 127 futian Units participatesl. Satement
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is laid on the Table of the Honge. [Placed
in Library. See No, LT—191/71]

(b) Exhibits were collected from parties
spread all over the country., However, the
Director of Industries, Jammu and Kashmir,
Director, Export Promotion, Maharashtra
Government, Mysore State Handicrafts
Development Corporation, Mysore Small
Industries Corporation and Gujarat Export
Corporation participated in their own
entity.

(¢) Under Fair Regulations spot sales
are not permitted but business can be
negotiated.  Business  booked/megotiated
Rs. 60.20 mitlion in 1970 and in 1971 Rs.
68.19 million. This information does not
reflect the totality of export prospects
generated. The results in terms of specific
busipess baoked can be fully gauged over s
period of time only.

Hindi Oficers Working in Mantralays

398. SHRI MAYAVAN : Will the
Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) the number of Hindi Officers in the
Mantralaya of the Govarnment of India ;

(b) whether the scale of pay differs
from one Mantralaya to the other ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(GRIH MANTRALAYA AUR KARMIK
VIBHAG MEN RAJYA MANTRI) (SHRI
RAM NIWAS MIRDHA) : (a) Attention
is invited to ‘eply given to Lok Sabha
Unstarred  Question No. 2945, A gopy of
the statement giving the requisite information
is laid on the Table of the House. [Pluced in
wrariv- See I*)Io-'lli‘:—mn:].

(b) and (¢). posts of !iipgj W
generally carry the scale of pay of Rs.
350-900, There are, however, certain
isolated posts oarrying different sowles of
pay orcated in Minissries/Departments to
suit thelr individual requirements.

Ren an Export of Nylow Tyres to
U. A' R‘
399, SHRI MAYAVAN :
SHRI S. RADHAKRISHNAN :

Will the Migister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
1 siate :

{8 whether 2 4otai ban s boen
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imposed by Government on the export of
nylon tyres to the U.AR. ;

(b) if so, the reasons therefor ; and

(c) whether there is any possibility of
lifting the ban with a view to enable the
tyre manufactures to compete in the U.AR.
market with others ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) to (c). No, Sir ; the export of nylon
tyres to the U.AR. is not banncd, as such,
In July, 1970 the two Governments had
mutually agreed to a list of items allowed
to be traded between the two countries
through the “Special Trade Arrangements™,
aad Nylon tpres do not appear in the
mutually agreed list. However, there 1s no
ban to their export outside these arrange-
ments under normal commercial considera-
tions.

Revival of Sick Jute Units

400. SHRI MAYAVAN Will the
Minister of FOREIGN TRADE (VIDESH
VYAPAR MANTRI) be pleased to state :

(a) the steps taken by Government to
overcome short fall in the production of
jute, the restricted production capacity, the
labour unrest and high prices ; and

(b) the measures taken for the revival
of about a dozen sick units which had been

closed down, leaving 22,000 workers
unemployed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(&) A statement is attached.

(b) Of the 12 closed jute mills, 3 have
since re-opened and started working. BEfforts
are now being made to re-opem 2 others.
The remaining 7 mills have old and obsolete
machinery and are unable to work economi-
cally. The possibility of reviving these
units is remote ; hewever, all possible

measures are being taken to see whether
they can be re-opened.

Statement

(1) Jute Production : The Special Package
Progrsshme orf Jute is being extended from
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36,000 hectares to 90,000 hectares in 1971-72:
Complete saturation with all developmenta!
inputs has been aimed at in the arcas
selected for the programme. Similar arrange-
ments are being made also for Mesta, The
area under aerial spraying of urea, subsidised
distribution of improved seeds, foliar spray-
ing have also been extended. A new scheme
for ground spraying of urea has also been
undertaken. The crop in 1971-72 is expected
to be good.

) Restricted production capacity : In
order to increase production capacity, mills
are being oncouraged to instal additional
spinning and preparatory machinery. Mills
have also agreed to work extra shifts and
also to work on Sundays.

(3) Labour unrest : Following the strike
in jute industry in December, 1970, settle-
ment was reached on outstanding issues.

(4) High Prices : With the anticipated
increase in production of jute and jute goods
prices are expected to come down. A
number of steps including imposition of
margm and ceiling restrictions and periodical
closure of hedge market were taken by the
East India Jute and Hessian Exchange in
the forward and futures markets for jute

goods with a wview to curbing speculative
pressures.

Export of Indian Handloom

40]1. SHRI KRISHNA HALDER : Will
the Minister FOREIGN TRADE (VIDESH
VYAPAR MANTRI) be pleased to state :

(a) whether there was any improvement
in the Indian Handloom export between
1967-68 to 1969-70 ;

(b) if so, the details thereof ; and

(c) whether there will be any slump in
the current year’s export ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) Yes, Sir,

(b) The figures of exports were as
foliows :—

Year Handloom export
(in '000° Rs.)
1967-68 — 116992
1968-69 - 157704
1963-70 —_—

301306
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(c) There was a slump in export of
handloom goods in 1970-71 due to fall in the
export of silk goods and certain other
reasons. Intensive efforts are being made to
maintain and increase exports and it is
hoped that the fall in exports will be
arrested in 1971-72,

Dependents of Former Rulers

402. SHRI SAT PAL KAPUR : Will
the Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) the number of Dependents of the
former Rulers of Patiala, Gwalior, Baroda,
Bikaner and Hyderabad at present ; and

(b) the maximum and minimum amount
being paid to each of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) and (b).
Government have no information about the
number of dependents of the Rulers and the
amounts being paid to cach of them by the
Rulers themselves.

Permission to file Private Cases against
Former Rulers

403. SHRI SAT PAL KAPUR : Wiil
the Minister of ROME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) the number of applications ieceived
from private individuals seeking permission
to filo cases against the former Rulers
of Indian States during the period from 1967
to 1970 ;

(b) the charges against the former Rulers
contained in those applications ; and
(¢) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) 243.

{b) The applications for pemission to
suc the former Rulers might be grouped
mainly under four heads :

(i) for instituting criminal prooeed-
ings ;

(ii) for recovery of certain dues and
other matters of civil dispute ;

(ill) for claim of share in property ;
and

1893 (SAKA) Written Answers 122
(iv) for claims of maintenance
allowance.

(c) Of these 243 applications, permission
has been granted in respect of 171 cases.
In 33 cases where the claims appeared to
be frivolous or vexatious permission has
been refused. 36 cases have been settied by
the parties themselves, 3 cases are pending
final decision.

ICS and JAS Officers working in Public

Undertakings
404. SHRI SAT PAL KAPUR : Wil
the PRIME MINISTER (PRADHAN

MANTRI) be pleased to state :

(a) the number of the Indian Civil
Service and Indian Administrative Service
Officers working in each of the Public
Undertakings at present ;

(b) since when they are working in their
respective posts ;

(c) the number of complaints of corrup-
tion that have been received against those
officers during the last three years ; and

(d) the action taken against each of
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(GRIH MANTRALAYA AUR KARMIK
VIBHAG MEN RAJYA MANTRI) (SHRI
RAM NIWAS MIRDHA): (a) and (b).
There are at present 47, ICS/IAS Officers
working in Public Sector Undertakings under
the control of Central Government. Of them,
one officer holds his post for nearly seven
years, one between 5-6 years and another
hetween 4-5 years. The remaining are in
the Public Sector Undertakings for less than
4 years.

(c) and (d). One complaint of corrup-
tion which has come to the notice of
Department of Personnel is under investiga-
tion by the CBL. Information of complaints
directly received by the Ministries is being
collected,

Farms of Former Rulers

405. SHRI SAT PAL KAPUR : Will
the Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) the acreage of farm with each of the
former Rulers of Indian States at present ;
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(b) the income derived by them there-
from ; and

(c) whether Government propose to take
over these farms which are in excess of the
ceilings 1n each of the States ?

THF MINISTER OF STATE IN THI
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) and (b).
Government have no nformation.

(c) This is a matter which s primarily
the concern of State Governments.

Grievances of Rubber Growers of Kerala

406. SHRI M. K. KRISHNAN Will
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether Government had received
any memorandum from the Rubber Growers
of Kerala recently on their grievances ;

(b) if so, the details thereof ; and

(c) whether any measures arc being taken
to redress their grievances and, if so, the
details thereof ?

THE DEPUTY MINISIER IN THE
MINISTRY OF FOREIGN TRADL
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI (SHRI A. C. GEORGE).
(a) Yes, Sir,

(b) and (c). The Rubber Growers of
Kerala offered some suggestions towards
stabilisation of natural rubber prices. The
State Trading Corporation entered the
market m October, 1970 to effect purchase
of raw rubber at minimum prices fixed by
the Government in order to stabilise the
market.

Survey of Exportable Products from

Kerala
407. SHRI M. K. KRISHNAN : will
the Minister of FOREIGN TRADE

(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether an international trade
agency was making a survey about the
exportable products from Kerala ;

(b) if so, the name of the agency ; and
) the detpils of the survey made ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH YYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) No Sir.
(b) and (c). Do not arise.
Pak Spies Apprehended After Recent
Civil War in Pakistan

408. SHR1 N. K. SANGHI : Will the
Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) the number of Pakistani spies
apprehended since the start of civil war 1n
Pakistan ;

(b) what precautions are being taken to
see that spies do not enter the country
feigning as refugees ; and

(c) whether Government have made it
compulsory that persons offering refuge to
Pakistani nationals, in their private homes,
should notify to Government the details of
such refugees accommodated in their respec-
tive homes ?

THE MINISTER OF STATL IN THE
MIN:iSTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(GRIH MANTRALAYA AUR KARMIK
VIBHAG MEN RAJYA MANMRI) (SHRI
RAM NIWAS MIRDHA) : (a) and (b). No
such suspect has been arrested in the States
of Andhra Pradesh, Gujarat, Haryana,
Himachal Pradesh, Kerala, Madhya Pradesh
Maharashtra, Mysore, Nagaland and Uttar
Pradesh and Union Territories of Andaman
and Nicobar Islands, Chandigarh, Dadra
and Nagar Haveli. Delhi, Goa, Daman and
Diu, Laccadive, Minicoy and Amindivi
Islands and Manipur and NEFA during the
petiod under reference. Assam and
Meghalaya have reported 14 arrests. In-
formation from the remaining States and
Union Territories is awaited and will be laid
on the table of the House.

Apart from arrangements made for
screening the refugees, utmost vigilance is
maintained by all concernod agencies of the
Government. Provision is now available
for detaining the suspects.

() Under an Order issued by the
Government of India on the Sth may, 1971
any forcigner who enters or has entered
India frorn East Bengal without a valid
Passport is required to report to the police
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ot such other authority as the State Govern-
ment may specify in this regard about his
artival dnd to make declaration in writing
to the police or the other authority giving
the particulars about himself and the
.dependcnts below the age of 16 accompanying
the foreigner. Contravention of such order
by a foreigner and abetment of such
contravention by any person are actionable
under the existing provisions of law.

Selection of Telegraph and Telophone
Engineering Officers for Deputation
to I. T. I., Bangalore and
Allahabad

409. SHRI N, K. SANGHI : Will the
Minister of COMMUNICATIONS
(SANCHAR MANTRI) be pleased to
refer to the reply given to Unstarred Ques-
tion No. 127 on the 1st April, 1971
regarding Telegraph and Telephone Engineer-
ing Department on deputation to Indian
Telephone Industries Ltd., and state :

(a) the cirumstances under which the
Indian Telephone Industries Ltd., Bangalore
happend to requisition by name ; the services
of the officers mentioned against itmes 2-16
of the statement appended to the above
reply ;

(b) whether Government formulated aay
guidlines in the matter of selection of
Telegraph and Telephone Engineering
Officers for deputation to the Indian Tele-
phone Industries Limited, Bangalore and
Allahabad ;

(e) if so, the broad outlines thereof and,
if not, the reasons therefor ; and

(d) whether a similar statement showing
the non-technical officets of the Pand T
Department who had been selected by the
1. T. 1. will also be laid on the Table of the
House ?

THE MINISTER OF COMMUNICA-
TIONS (SANCHAR MANTRI) (SHRI
H. N. BAHUGUNA): (a) The Indian
Telephone Industries is a Public Sector
Undertaking under the Department of
Communications. It produces goods mainly
for the consumption of P and T Dupartment
and as such is very much associated with
this Departmeirt, In view of the spetial
typo of pertonnel requirements of L T.1,
some of the Officers of the Pand T me
woeking off geputation with I, T, I, afeer
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being jointly selected by the Managing
Director, I. T. I. and the P and T Board.
(b) and (). The Government have
approved this procedure in public interest.
Suitability of a person in a job is the only
determining factor for such a selection,

(d) Please see the statement laid on the
Table of the House. [Placed in Library. See
No LT—193/71]

Decline in Export of Leather Goods

410. SHRI D.K. PANDA : Will the
Minister of FOREIGN TRADE (VIDESH
VYAPAR MANTRI) be pleased to state :

(a) whether export of leather goods has
registered a fall in 1970-71 ;

(b) if so, rhe extent of fall registered ;
(c) the reasons therefor ; and

(d) the steps, if any, taken to step up
the exports of leather goods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) No, Sir.

(b) and (c). Do not arise.

(d) Some of the important steps taken
in this connection are indicated in the en-
closed statement.

Starement

(1) The Export Promotion Council for
Finished Leather and leather Manufacturers
at Kanpur has been set up to promote the
export leather goods. The Council under-
take promotional activities such as
sponsoring of Trade delegation and sales-
cum study team to visit markets abroad,
participation in Exhibitions abroad, develop-
ing new designs and samples to meet exact
foreign requirements, collecting market
intelligence and guiding new exporters,

(2) Basic raw materials required for this
Industry, such as raw hides and skins and
tanning barks and extracts, are permitted
for import under Open General Licence.

(3) “Leather and Leather Goods are one
of the 59 priacity induystries. Units in this
industry can, therefore, secute import {icences
on the basis of actual consumption.

(4) iniport ticences ate allowed egainst
exports of Vitious leathet and  Jeather .
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products to replenish the import content in
such export products.

(5) To emsure quick deliveries the
Government of India have granted air freight
subsidy at the rate of :

(i) 50% Air freight rate but limited to
109, of the FOB value in case of
leather footwear and components
thereon.

(ii) 50%, of air freight but limited to
159, of FOB value in the case of
finished leather and leather goods.
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Rise in Prices of Essential Commodities
in Tripura

412, SHRI BIREN DUTTA : Will the
Migistor of HOME AFFAIRS (GRIH
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MANTRI) be pleased to state :

(a) whether the prices of essential
commodities namely, Kerosene Oil, salt and
rice have gone up in Tripura ; and

(b) if so, what steps have been taken to
check blak marketing and to maintain supply
of these commodities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT): (a) and (b). The
Government of Tripura have intimated that
the prices of essential commodities in that
territory have not registered any rice except
in the case of rice and salt. The price of
rice in the open market has gone up from
145/—per quintal on 15th January, 1971 to
Rs. 176/— per quintal on 15th may, 1971
owing to seasonal deficit and heavy influx of
evacuces from East Bengal. Even then it
compares favourably with Rs. 176.83 per
quintal prevailing on the corresponding date
last year. To arrest the rise in price of
rice, Government of Tripura have opened
304 fair price shops in the territorry. The
price of salt has also gone up from 30 paise
per Kilo on 15th January to 40 paise on
2ist May, 1971 in the open market on
account of delay in movement of supplies
from Jamnagar and the higher price of salt
procured from Calcutta, To meet the
situation, the Government have been
procuring salt locally and supplying it
through Fair Price Shops at the fixed price
of 35 paise. As supplies from Jammagar
arrive, the pricc in the open market as also
in the Fair Price Shops will gradually ccme
down. As regards Kerosene oil, the
Government of Tripura have reported that
1ts supply position is satisfactory. Further,
the “Kerosene Fixation of Ceilling Prices
Order 1970” is in force in the union
territory to check black marketing in
Kerosene oil. The Tripura Administration
are also keeping in touch with the Assam
Qil Company and the Indian Oil Corpora-
tion to maintain a steady flow of oil in the
territory.

Amendment of Press Council Act

. @13. DR. RANEN SEN: Will the
Minister of INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRI) be pleased to
state :

(a) whether at g Confsronce held
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recently, the Working Journalists of India
have drawn the attention of Government to
the rise and strengthening of monopoly in
newspaper and to the need of amending the
Press Council Act ; and

(b) if so, the reaction of Government
to the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARN MANTRALAYA MEN UP-
MANTRI) (SHR1 DHARAM BIR SINHA) :
(a) and (b). Yes, Sir. A Resolution adopted
by the Indian TFederation of Working
Journalists at its fifccenth annual session
held at Ahmedabad in April, 1971 has
drawn attention to the existence of monopoly
in the newspaper industry and the need to
amend the Press Council Act.

Government is fully alive to the danger
of concentration of ownership in the news-
paper industry which may result in
regzimentation of thought and opinion and
is anxious to prevent such developments as
far as practicable Towards this cnd, the
following steps have been taken :

(i) The Press Registrar  makes an
annual review of the ownership of
newspapers and  periodicals, and
studies the development of common
ownerskip units and publishes them
mn a pub.ication cailled ‘‘Press in
India”, so that the public may
become aware of the facts relating
to the ownership of newspapers.

(ii) Under the Repistration of News-
papers (Central) Rules, 1956 framed
under the Press and Registration
of Books Act, 1867, it is obligatory
for newspapets to publish annually
in the first issue after the last day
of February information, inler alia,
relating to the iIndividuals who
own the newspaper ana partners
or shareholders holding more than
one per cent of the total share

capital. Failure to comply with
this statutory obligation i3 an
offence under the Press and

Registration ot Books Act, 1867
which is punishable with fine which
may extend to Rs. 500/ —.

(il}) Under the Newsprint Allocation
Policy, additional newsprint is not
faswed to s group or chain of
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nev.spapers for bringing out & fresh
publication.

On the recommendation of the
Diwakar Committee, of the total
annual foreign exchange made
available for printing and compos-
ing machinery 50% is allotted to
small newspapers (up to 15,000
circulation) 35 to medium news-
papers (circulation 15,000~—50,000)
and only 159 allotted to big

newspapers (circulation  over
50,000).
Government’s advertisement policy

aims at staggering and releasing
advertisements to newspapers in
suitable rotation in order to ensure
the use of as many papers as
possibie so that papers with a big
circulation do not get a dispro-
portionately Jarge share of Govern-
ment’s advertisements, It is the
policy of Government to make
increasing use of small and medivm
newspapers,  particularly  those
published in Indian languages.

(vi) With a view to obtaining first-hand

and detailed factual information
regarding the methods of unfair
competition and/or  restrictive
practices, if any, adopted by the
larger newspapers to Ssuppress,
weaken and eliminate the smaller
ones about which there are often
complaints, a sub-committee, set up
by the Press Council, invited
specific information and instances
by a latter addressed to newspapers
and periodicals in all languages
having a paid circnlation of 5,000
copics and above. In reply, only
ten dailies and four weeklies
mentioned specific cases of what
they considered restrictive practices
indulged in by bigger papers. The
Council is currently pursuing the
enquiry by collecting further in-

formation regarding instances of
restrictive practices.
(vii) Government are considering the

question of setting up a Newspaper
Finance  Corporation to give
financial assistance to small and
medium newspapers and not to big
newspapers, to help the healt

growth of the former, A
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Government are of the view that but for
the steps taken by the Government so far
the growth of big chain newspapers would
have been more than what it has been. It
is not possible to estimate the exteat to
which steps already taken by Government
have been effective. Government believe
that the best way to check the growth of big
chain newspapers is to foster the growth of
small and medium newspapers which are
managed on healthy lines and follow an
enlightened editorial policy keeping the
national interests in view., Government
are confident that the steps already taken
and the further steps to be taken in the
matter will effectively foster the growth of
small and madium newspapers and thereby
check the growth of big chain newspapers.

As recommended by the Diwakar Com-
mittee on Small Newspapers, Government
have started a slow speed news bulletit over
the All India Radio which purveys important
news, particularly for use by small and
medium newspapers who, due to financial

reasons, are not in a position to subscribe
to the service of news ageacies.
Under the Press Council Act, 1965, the

Press Council is already empowered to study
developments which may tend towards
monopoly or concentration of ownership of
newspapers and news agencies, including a
study of the owdership or financial structure
of newspapers and news agencies, and if
necessary, to suggest remcdies therefor. 1t
is, therefore, not necessary to amend the
Act further.,

Unofficial Trade with Bangla Desh

414. DR. RANEN SEN : Will the
Minister of FOREIGN TRADE (VIDESH
VYAPAR MANTRI) be pleased to state :

(a) whether for all practical purposes
Pakistan has no control over the border of
Bangla Desh with India and that people are
coming over to India with various commo-
dities for sale and trade with India of vary-
ing amount and size ;

(b) if so, whether such unofficial trade
is doing immense harm to people on both
sides of the border and only helping the
profiteers on the Indian side ; and

(c) if so, whether Government propose
to take any step to regularise such unofficial
trade on a legal basis and thus help common
people on both sides of the frontier ?

MAY 26, 1971
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) to (¢). No precise information is avail-
able with the Government of India about
unofficial trade in various commodities being
brought to India by the people coming over
from East Bengal. It is possible that the
refugees from East Bengal, who have come
lo India following the disturbances thcre,
may be bringing with them cashable commo-
dities they may have. TIn the circumstances
prevailing at the border, it is not possible
at present to regulate such movement of
goods. A close watch is being kept on the
situation.

Prolonged Strike by Students of Film
and Television Institute, Poona

416. SHRI M. RAM GOPAL REDDY :
Will the Minister of INFORMATION AND
BROADCASTING - (SOOCHANA  AUR
PRASARAN MANTRI) be pleased to
state :

(a) whether there was a prolonged strike
recently by the students of the Film and
Television Institute of Poona ;

(b) the causes theceof ; and

(c) the steps Government propose to
take to tone up the functioning of this Insti-
tute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA MEN UP-
MANTRID) (SHRI DHARAM BIR SINIHA) :
(a) Yes, Sir ; but the strike was limited to a
section of the students.

(b) A quarrel between two gioups of
students sparked off the strike. Subsequently
some demands were also put forward by
striking students.

(¢) The demands made by striking
students are being considered on  merit.
Action on some of the demands has already
been initiated.

Raising of Age Limit for Recrui{ment
to Indian Administrative Service

417. SHRI A. P. SHARMA : Will the
PRIME MINISTER (PRADHAN MANTRI)
be pleased to state :

(a) whether the Administrative Reforms
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Commission has recommended that the
maximum age limit for recruitment to the
Indian Administrative Service be raised (o
25 years ; and

(b) if so, the steps Government have
taken to implement this recommen-
dation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DLPARTMLENT OF PERSONNEL
(GRIH MANTRALAYA AUR KARMIK
VIBIHAG MEN RAJYA MANTRI) (SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
Administrative Reforms Commission in its
Report on Personnel Administration has re-
commended that the upper age limit for the
competitive examinations may be raised to
26. This rerommendation is under the con-
sideration of Government.

Solution of Telengana Problem

418, SHRI G. VISWANHTHAN :
Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

() whether any new proposals were made
by Government to solve the problem of
Telengana ; and

(b) if s0, thc reaction of the teaders of
Telengana ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) No fresh pro-
posals have been made by Government,

(b) Does not arise.
Statehood for Pondicherry

419, SHRI G. VISWANATHAN :
Will the Minista of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(8) whether the Pondicherry Assembly
has passed a unanimous resolution demand-
ing Statchood for the Union Territory of
Pondicherry ; and

{(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) and (b). A copy
of the resolution on this subject passed by
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the Pondicherry Assembly has been received
on 17-5-1971, It has beep noted,

Maharashtra-Mysore Boundary Dispute

420. SHRI G. VISWANATHAN :
SHRI BIBHUTI MISHRA :

Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state :

(a) whether there is a new proposal
before Government for an early solution
of the Maharashtra-Mysore Boundary dis-
pute ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
SHRI K. C. PANT) : (a) and (b). Govern-
ment are exploring ways and means of find-
ing an early solution to this matter. No
specific proposal has, however, been formu-
lated.

Investigation against Textile Mills under
Industries (Development and Regulation)
Act, 1951

421, SHRI TRIDIB CHAUDHURI :
Will the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased to
state :

(8) the names of cotton textile weaving
and spinning mills in regard to which in-
vestigation has been under way currently
this year under Section 15 of the Industries
(Development and Regulation) Act, 1951 ;

(b) the number of cases where the in-
vestigation has been completed or is ex.
pected to be completed soon ; and

(c) the number of cases where the Com-
mittee on investigation recommended, the
taking over of the mills concerned by the
State and the decision of Government on
that recommendation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) During the year 1971, Investigation
Committees have been appointed, under
Section 15 of the Industries (Development
and Regulation) Act, in respect of the
following four cotton textile mills :

(1) Shree Shanmugar Mills
Rajapalayam ;

L.,
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(2) Central Cotton  Mills I.td., in the month of May are reported to have
Calcutta ; been allotted and there is considerable im-
(3) Ajudhia Textile Mills Ltd., Delhi ; Provement.
and
Air N Broadcast Regarding Ba Desh
(4) Arati Cotton Mills Ltd., Dassnagar, r News Br egarding Bangla
Howrah. 423. SHRI TRIDIB CHAUDHURI :

(b) The investigation has been completed
in one case.

(©) The Investigation Committee has
recommended take over of thc management
of one mill by Government, under Section
18-A of the Industries (Development and
Regulation) Act. The recommendation 1s
still under consideration.

Shortage of Coal in Tea Estates in
West Bengal

422, SHRI TRIDIB CHAUDHLURI .
Will the Minister of FORFIGN TRADL
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a] whether Government have reccived
any representation from Tea industry and
from the Indian Tea Association in parti-
cular about the critical situation facing the
tea estates in West Bengal duc to acute
shortage of coal in their estate factorics ;

(b) whether this shortage is due to the
failure of Railways to allot requisitc number
of wagons for transporting coal from
Asansol-Rancegan) area to the tca dis-
tricts ;

(c) whether the matter has been tahen
up with the Rail Mantralaya ; and

(d) if so, the reaction in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) Yes, Sir.

(b) There has been some shortfall in the
movement of coal to North Rengal and
Assam areas for the tea industry due to poor
coal loaded from West Bengal and Bihar
fields on account of the disturbed conditions
in West Bengal area and the strike of the
staff at Garhara.

(©) Yes, Sir.

{(d) The concerned authority in calcutta
has been instructed by the Railway Board
to accord priority to the demands of tea
industry in North Bengal and Assam. Suffi-
cient number of wagons to the industry

Will the Minister of INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRI) be pleased to state :

(a) the rcason of A.LR. news broad-
casts regarding Bangla Desh, calling the
liberation forces fighting for the freedom of
Bangla Desh as ‘Mujib forces’ or as
“Sheikh Mujibar Rahman’s followers™
instead of ‘Bangla Desh Liberation Forces’
or Bangla Desh Pcoples ‘Republican  Army’
after thelr officially proclaimed appellation
of Sovereign Bangla Desh ; and

(b) whether there was any liasion bet-
ween her Ministry and the Government of
Bangla Desh in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INIORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA MEN UP-
MANTRI) (SHRI DHARAM BIR SINHA):
(2) In the initial stages, the position in
Bangla Desh had not crystalised and there-
fore the Liberation Forces were described as
‘Sheikh  Muijib-ur-Rahman’s  Followers’.
Later, with declaration of Sovereign Bangla
Desh, All India Radio started describing
the Liberation Forces as freedom fighters.

(b) No, Sir.

Inclusion of Maithili Language in Eighth
Schedule of Indian Constitution

. 424, SHRI JAGANNATH MISHRA :
Will the Minister of HOME AFFAIRS
(GRTH MANTRYI) be pleased to state :

(@) whether Government are aware that
more than five crores of Maithili speaking
people from all over the country have been
demanding for a long time for the inclusion
of Maithili language in the Eighth Schedule
of the Indian Constitution ;

(b) whether Maithili language fulfils

all the conditions for being included in the
Eighth Schedule of the Constitution ; and
(©) if so, whether Government are con-

_sidering to announce time schedule of its
inclusion as such ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHR1 RAM NIWAS MIRDHA) : (a) Ac-
cording to the 1961 Census, 49.85 lakhs of
people in the country returned their mother-
tonguc as Maithili. Certain organisations
and individuals have made a demand for
the inclusion of Muithili in the Eighth
Schedule of the Constitution.

(b) and (c). 1tis the considered judg-
ment of the Government of India that in
the wider national interest the Eighth
Schedule should not be cnilarged further.
The question of inclusion of Maithili in the
Eighth Schedule does not, therefote, arise,
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Alleged Harassment of Harijans by Political
Parties after Mid-Term Elections

426, SHRI BIBHUTI MISHRA : will
the Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) whether in a number of States
Harijans have been harassed after the Lok
Sabha Elections by certain political parties
and groups of people ; and

(b) if so, what action has been taken
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by Government to ensure the safety of the
1iarijans and weaker sections from victimisa-
tion by certain political parties and groups
of people ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C, PANT) : () According to the
information received from the State Govern-
ments of Haryana, Himachal Pradesh and
Nagaland and the Union Territory Adminis-
trations of Chandigarh, Manipur, Goa,
Daman and Diu, L. M. and A. Islands,
NEFA and Triputa. there have been no such
instances Information from the remaining
State Governments and Union Territory
Administration is awaited.

(b) On receipt of specific complaints of
harassment action is taken under the law.
To ensure that Harijan victims of harass-
ment do not suffcr from any handicaps in
the course of investigation or trial of such
cases, some measures have been suggested
to State Governments. One of the measures
is that serious cases involving Harijan
victims should be treated as ‘‘special report
cases” to be investigated by senior police
officers not below the rank of a Deputy
Superintendent of Police.

Delhi University Teachers for Programmes
over A. I. R. Delhi

427. SHRI BIBHUT1 MISHRA : Will
the Minister of INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRI) be pleased to state :

(a) whether a number of teachers of
the Delhi University are called to partici-
pate in programmes broadcast by the Delhi
Station of A.L.R. ;

(b) if so, the criterion of extending
invitations to them ; and

(¢) whether only a particular set of the
people are generally invited and other
people, who are also well known for their
journalistic and scholarly contributions, are
not invited at all ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA MEN UP-
MANTRI) (SHRI DHARAM BIR SINHA) :
(a) Yes, Sir.

®) Knowledge of the subject matter,
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ability to communicate through the medium
of the spoken word, voice, pronunciation,
etc.

(c) No, Sir.

Political Murders in West Bengal during
President’s Rule

428, SHRI JYOTIRMOY BOSU : Will
the Minister of HOME AFFAIRS (GRIH
MANTRL1) be pleased to refer to the reply
given to Unstarred Question No. 66 on the
31st March. 1971 and state the party-wise
breaked up of the total political murders
which took place in West Bengal during the
President’s rule in 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : Information is being
collected from the State Government and
will be laid on the Table of the House.

Pre-Election Combing Operations in
Calcutta

429, SHRI JYOTIRMOY BOSU : Will
the Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to refer to the reply
given to Unstarred Question No. 108 on the
31st March, 1971 regarding pre-election
combing operations in Calcutta and 24
Parganas District of West Bengal and state :

(a) the number of C.R.P., BS.F. and
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(b) the details of the arms, ammunition
and explosives seized ; and

(¢) whether and foreign made arms,
ammunition and explosives were seized and,
if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) to (c). Informa-
tion is being obtained.

Closed Textile Mills in West Bengal

430. SHRI JYOTIRMOY BOSU : Wiil
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether nearly 50 per cent of the
Taxtile Mills in West Bengal are now closed,
rendering 20,000 employees jobless ;

(b) if so, the list of mills which remain
closed ;

(¢) the number of workers and employecs
working in each of the closed mills ;

(d) the causes of closures in cach case ;
and

(e) the
reopened ?

steps  taken  to get them

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRT A. C. GFEORGE):

Army personnel who took part in the (a) to (e). The required information is given
combing operations ; in the statement attached.
STATEMENT

There are 41 cotton textile mills in West Bengal. Excluding two
to be scrapped, the following 13 cotton textile mills were

April, 1971 :—

mills considered fit

lying closed at the end of

Name of the mil Workers Reasons for closure
on roll

1 2 3 4

1.  Sodepore Cotton Mills Ltd,, 422 Labour reasons.
Sodepore.

2. The Kanoria Industries 400 Mismanagement and financial
(Cotton Mills Section), difficulties.
Konnagar.

3. Laxminarayan Cotton Mills 1437 Financial difficultics.
Ltd. Rishra.

4, Bengal Textile Mills Ltd., 445 Financial crisis.

Cossimbazar.
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1 2 3 4
5. The Bangasri Cotton Milis 1074 Labour strike.
Ltd., Sodepore.
6. The Arati Cotton Mills 688 Direction of Recciver.
Ltd., Dassnagar, Howrah
7. The Bengal Laxmi Cotton 2565 Financial difficulties.
Mills Ltd., Calcutta.
8. Mohini Mills Ltd., No. 2, 2933 T.osscs and financial difficulties.
Belghatia.
9. The Bengal Fine Spg. and 1005 Economic reasons.
Weaving Mills Ltd., No. 2,
Konnagar.
10. Shri Annapurna Cotton Mills 2252 Labour trouble.
Ltd., Shamnagar.
11. The Central Cotton Mills 3100 Labour trouble.
Ltd., Calcutta.
12. Shri Durga Cotton Spinning 1142 Financial difficulties.
and Weaving Mills Ltd.,
Konnagar.
13, Bangodava Cotton Mills 623 Financial difficulties.
11d., Panihati.
Total 18,086

One of the above mills has since
reopened. The case of 3 mills are pending
in the Calcutta High Court for their liquid-
ation. ctc, TInvestigation Committees have
been appointed, under the Industries
(Devclopment and Regulation) Act, to
enquire into the affairs of three mills, while
the aflairs of two miils have alrcady been
investigated and the Investigation Committees
reports are under examination. The manage-
ment of another mill desire to scrap the mill
and the matter is under consideration, in
consuitation with the Government of West
Bengal. The cases of the remaining mills
are being looked into, in consultation with
the Government of West Bengal.

Alleged Violation of Newsprini Control
Order by Calcutta Dailise

431. SHRI JYOTIRMOY BOSU: will
the Minister of FOREIGN TRADE
(VIDESH YYAPAR MANTRI) be pleased
to state ;

(a) whether two daily newspapers
published from Calcutta viz. Anandabazar
Patrika and Hindustan Standard, have been
charged with the violation of Newsprint
Control Order ;

(b) if so, the details of the charges

against each ; and
(c) the action, if any, taken or being
tahen against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) to (c). The information is being collected
and will be laid on the Table of the Housc.

Reservation for Scheduled Caste and
Scheduled Tribe Employees in
Ministries/Departments

432. SHRI K. S. CHAVDA : Will the
PRIME MINISTER (PRADHAN MANTRI)
be pleased to state :

(a) the percentage of Scheduled Caste
and Scheduled Tribe employees out of the
total streugth of Class I, Class 1I, Class II1
and Class [V employees as one of the Ist
January, 1969 ; and tst Januery, 1970 in

different  Ministries/Departments of the
Government of India ;

(b) whether their representation s
adequate ; and



143 Written Answers

(c) if not, the reasons therefor and the
steps Government proposc to take in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRS AND
IN THE DEPARTMINT OF PERSONNEL
(GRIH MANTRALAYA AUJR KARMIK
VIBHAG MEN RAJYA MANTRD (SHRI
RAM NIWAS MIRDIIA) . (a) Two state-
ment, showing the required information in
respect of the different Ministries/Depart-
meats (including their attached and
subordinate offices) is laid on the Table of
the House. [ Placed in Librory. See No 1T
1941711

(b) and (¢). Reservations have been
provided as a proportion of the vacancies
arising from (ime 1o time and nol in relation
to the tota! strength of any cadic or service.
The overall represeniation  of  Scheduled
Castes and Scheduled Tribes in the services
does not correspond to the peicentages of
reseova.iois orovided for  them  mainh
becausc when the rescivation ordus  came
into force, their representatton  particularly
in Cluss I and I posts was negligible  There
has been considerable impro.ement in their
representation as a tesult of the vanous
steps taken by Government in  this regard
from time to time. Some of the more
mportant s cps tiken bv the Government
recently  for  acee'e-ating the inlake of
Scheduwed Castes and  Scheduled  Tubes
candwdates in services are given below -

(1} 'he percentages of reseivation
have been ncicased with  effect
from 23th Mirch 1970 from 1249,
to 15, fr Scheduled Castes und
from 5%, to 74’0 for Scheduled
Tribes.

() The period of carryinz forward of
reservations has becn  increased
from 2 to 3 years. At the end of
this period, vacascies rescrved for
Schedu'ed Cistes could be utilised
for Scheduled Tribes and  wvice
verse thus reducing the chances of
lansing of a reserved vacancy.

The procedure for advertising the
vacancies reserved for Scheduled
Castes/Scheduled Tribes has been
revised with effect from 31st July,
1970. The reserved vaocancies in
the posts filled by selection would
gow be advertised calling for
apblications of Scheduled Castes/

[&]
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Scheduled Tribes candidates, as the
case may be, against such vacan-
cies in the first instance. Should
this advertisement prove infruc-
tuous, a second advertisement
would be issued cilling for applica-
tions of Scheduled Castes/Scheduled
Tribes candidates as well as general
candidates. The general candidates,
however, would he considered ouly
if  Scheduled Castes/Scheduled
Tribes  candidates are c¢onsidered
unsuitable for appointment against
such vacancies.

Instructions have been issued that
Scheduled Castes/Scheduled Tribes
candidates should be called for
interview on a separate day ora
separate sitting of the Sclection
Committee.

The critetion for relaxation in
standards of suitability in favour of
Scheduled Castes and Scheduled
Tribes has been iedefined in the
nstructions 1ssued  on  ?5th July,
1970, Under the<e instructions for
apnointmen*  against reserved
vacancies, candidites of these com-
munitics conld be selccted even if
they do not [ulfit the general
standards of suitabifity as long as
they ate not tfound unfit for
appointment to sitch posts,

hi promotions by selection to posts
within Class I, which carry an
ultimate salarv of Rs, 2000/- per
month  or less, the Scheduled
Castes'Scheduled  Tribes  officers
who are srntor cnough in the zone
of consideration for promotion so
asto be within the number of
vacancies for which the se'ect list
has to be drawn, would be included
in that list provided they are not
considered unfit for promotion.

Scheduted Castes and  Scheduled
Tribes officers in Class I services/
posts would be provided with more
opportunities for institutional train-
ing and for attending seminnrs/
symp sia/conferences. Tt would
alo be the responsibility of the
immediate superior officers of the
Scheduled Castes/Scheduled Tribes
officers in Class 1 to give advice
_a.nd guidance to the latter to
improve the quality of their work,
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(8) Officers of the rank of Deputy
Secretary have been nominated as
Liaison Officers in all Ministries/
Departments to look after the work
relating to  representation of
Schedulea Castes and Scheduled
Tribes.

People of Assamese Origin on Pay-Role
on P, & T. Department, Assam

433. SHRI DINESH CHANDRA
GOSWAMI : Will the Minister of COM-
MUNICATIONS (SANCHAR MANTRI)
be pleased to state :

(a) the number of persons employed in
Assam in different classes of posts by the
Posts and Telegraphs Department during
the years 1969 and 1970 ;

(b) out of the aforesaid posts, how
many were filled up by people either of
whose parents was a permanent resident in
the State of Assam including Meghalaya ;
and

(c) out of the aforesaid posts, how
many were filled up by persons who prose-
cuted or completed therr studies in any
educational institution in the State of Assam
including Meghalaya ?

THE MINISTER OF COMMUNICA-
TIONS (SANCHAR MANTRI) (SHRI H,
N. BAHUGUNA). () to (c). The
information that 1s asked for is not avail-
able. It will take a lot of time to collect
the information as the employees who were
recruited are in different units disposed
throughout the State, The time taken in
collecting the information will not be com-
mensurate with the results  if the object of
the question is to stress the need for
recruitment of miore local people in P& T
services in Assam (including Meghalaya),
it may bs stated that the whole question
relating to recruitment and policy is under
consideration.

Improvement {n India’s Exports

434, SHRI BISHWANATH ROY :
SHRI V. N. P. SINGH :

Will the Minister of FOR EIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
10 state :

(a) whether India bad somhé improve-
ment in exports during the year 1970-71 in
comparison with the prepeding year ; and
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(b) the commodities in which our
export has been less and the steps taken to
increase the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) Yes, Sir. India’s exports including re-
exports improved to Rs, 1530.6 crorés in
1970-71 as compared to Rs. 1413,3 crores
during 1969-70 thus showing a growth iate
of 8.3 per cent against 4 1 per cent Achieved
during 1969-70 and exceedity the Fburth
Plan target of 7 per cent in 1970-T1.

(b) Commodity and country-wise details
for the whole year are not yet available.

Investigation into Affairs of Pratapgarh
Tea Estate Agartala (Tripura)

435. SHRI DASHRATHA DEB:
Will the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether the Central Bureau of
Investigation has investigated into the affairs
of the Pratapgarh Tea Bstite Agartala,
Tripura against which some serious charges
of corruption have been openly voiced n
local press ; and

(b) if so, the findings of such Investi-
gation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN

UP-MANTRI) (SHRI A.C. GEORGE):
(a) No, Sir.
(b) Does not arise.
Development df Tripura

436. SHRI DASARATHA DEB : win
the Minister of PLANNING (YOJANA
MANTRI) be pleased to state :

(a) the ctiteria for demafedting any
Territory as ¢ backward area’ ;

{b) whetHer Tripura can be considered
as a backward area ; and

(©) if so, what sdditiohil assistance
Goverment , to grant for
developrnent opf‘g;;';q ? e
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THE MIN\STER OF STATE IN THE (xiif) Percentage of  school-going
MINISTRY OF PLANNING (YOJANA children—
MANTRALAYA MEN RAJYA MANTRD (@) Boys
(SHRI MOHAN DHARIA): A statement .

s (b) Girls
setting out the indicators of development
In age-group of

evolved some time ago for identifying mar-
kedly backward areas is placed on the Table
of the House.

(b) Yes, Sir.

(c) The question of addittonal assistance
does not arise as the outlay under the Five
‘Year Plan of Tripura is being fully financed
by the Government of India in view of its
backwardness,

Statement

Judicators of Development

(i) Total publication and density of
population.

(i1) Number of workers engaged in
agriculrure including agricultural
labourers as percentage of total
workers.

(1ii) Cultivable areas* per agricultural
worker,

(iv) Net arca sown per agricultural
worker,

(v) Percentage of gross irrigated area
to net gross area sown.

(vi) Percentage of area sown more
than once to net sown area.

(vii) Per capita (Rural population)
gross value of agricultural out-
put.

(viii) Establishments (manufacturing
and repair) using electricity—

(a) Tota!
(b) Households
(¢) Non-household

(ix) Number of workers per lakh of
population employed in register-
ed factories.

(x) Mileage of surfaced roads—

(@) per 1000 sq. miles.
(b) per lakh of population.

(xi) Number of commercial vehicles
registered in a dis‘rict.

(xii) Percentage of literate popula-
tion—

(a) Men
(b) Women

(a) 6-11 years, and
(b) 11-14 years.

(xiv) Number of scats per million
population for technical training

(a) Craftsmen
(b) Diploma level

(xv) Hospital beds per lakh of popu-
lation,

Central Government Employees on
Deputation to Tripura

437. SHRI DASARATHA DEB : Will
the Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) the total number of Central Govern-
ment employees and officers, Department-
wise now serving in Triputa on Deputation ;

(b) whether this number is high as
compared to other States and, if so, the
reasons, thercfor ; and

(c) whether the local unemployed youth
will be given opportunity to replace these
officers and employees now on deputation
from outside Tripura.

THE MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C, PANT) : (a) The Government
of Tripura have intimated that 57 Central
Government Officers are on deputation to
Tripura. Department-wise figures in respect
of these officers are as under :—

1. Civil Secretariat 1
2. [Education Deptt. 1
3. Cooperative Deptt. 1
4. Industries Deptt, 1
5. PWD. 53

(b) and (c). Most of the Central Govern-
ment deputationists are in the P.W.D.
Comparison in this regard between Tripura
and other States may not be apt. The
recruitment rules for gazetted engineering
posts in Tripura provide for 509 of the

#Includes net arca sown, current fallows,

fallow land  other than current fallows,

cultgrable waste and miscellancous tree crops and groves not included in net area sown,
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vacancies in the ranks of Assistant Engi-
neers and 759 in those of Executive
Engincers and above being filled by deputa-
tionists from the Central P. W.D. and
Central Water and Power Commission,
The Government of Tripura are, however,
reviewing the matter in the light of the
improved availability of local engineering
graduates and the need for giving more and
more posts to the local people.

Pay Scale of Tripura Employees

438, SHRI DASARATHA DEB : Will
the Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) whether Government on the basis of
recommendations of the Second Pay Com-
mission ordered that the pay scales of
Tripura Government employees should be
made analogous to their counterparts in
West Bengal with effect from the 1st July,
1959 ;

(b) whether Shri Jaisukh Lal Hathi,
former Minister of State, also confirmed
this decision ;

(c) if so, whether this decision has been
fully implemented ; and

(d) the steps the Government of Tripura
have taken for the removal of the ano-
malies that exist in the pay scales of Class
111 posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K.C. PANT): (a) to (d). The
Government of India had accepted the
recommendation of the Second Pay Com-
mission that the scales of pay of the em-
ployees of the union territory of Tripura
should conform, as far as possible, to the
pay scales obtaining in West Bengal for
equivalent posts, As the scale of pay of
the employees of Tripura were already in
broad confirmity with the pay scales in
West Bengal for the equivalent posts there
was no need for any general revision. How-
ever, there were some cases where such
confirmity did not exist. Revisions were
ordered in these cases with effect from
1.7.1959. After a lapse of nearly 10 years,
the Government of Tripura brought to the
notice of the Government of India some
more categories whose pay scales did not
conform to the West Bengal scales of pay
at the time the Pay Commission’s recom-
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mendations were accepted. The Tripura
Government have been asked to examine

these cases in detail.

Use of Bengali Language in Tripora
Administration

439. SHRI DASARATHA DEB : Will
the Minister of HOME AFFAIRS (GRIH
MANTRI) be pieased to state :

(a) whether the Tripura Assembly have
adopted a resolution asking the Administra-
tion to fix up a date from which Bengali
would be used as official language ;

(b) whether the Bengali language is
being used as official language in all
Guvernment offices of Tripura ; and ,

(c) if not, what steps have been taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) No, Sir,

(b) No, Sir.

() The Government of Tripura have
intimated that as a first step towards imple-
mentation of the Tripura Official Language
Act, it has been decided to introduce the
Bengali language for some limited purposes
at the district level of Administration. A
committee has also been set up for the
purpose of preparing a Bengali terminology
for official use, The report of the com-
mittee is awaited by the Government of
Tripura,

Closure of Vakil Jahangir Mills of
Abmedabad

440, SHRI SOMCHAND SOLANKI :
Will the Minister of HOME AFFAIRS
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether Government are aware that
the Vakil Jahangir Mills of Ahmedabad has
been closed and a committee was also
appointed to go into its closure ;

(b) whether the owners of such institu-
tions have not returned the loans to the
nationalised bauks and Government have
failed to take action against the owners
though personal guarantee was given by them;

(c) whether the Government of Gujarat
have recommended to take the possession .of -
this mill ; and
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{d) if so, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRI) (SHRIA. C.
GEORGE) : (a) Yes, Sir.

(b) According to the information avail-
able, loans totaling Rs. 30 lakhs were taken
by the mill.company from onc of the
nationalised banks and the State Govern-
miefit gave a guarantee for Rs. 20 lakhs to
the Bahk. The question of recovery of
tHese loans 15 the responsibility of the Bank
and the State Government,

(c) and (d), The Government of Gujarat
recommended take over of the management
of the mill, under the Industries (Develop-
ment and Regulation) Act. The take over
has been approved.
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Production of T. V. Sets at
duced Price
443, SHRI R.P., YADAV: Will the

PRIME MINISTER (FRADHAN MANTRI)
be pléased tb state ;

MAY 26, 1971

Written Awswers 142

(a) the steps being contemplated to re-
duce the price of a Television set so that it
can reach thc common man ;

(b) whether Government are aware that
one Shri Udbam Singh has assembled a
T. V. set costing hardly Rs. 1500 against
Rs. 3200 of general brand ; and

(o) if so, why Government is not en-
couraging such people or opening a factory
under public sector to bring down the pricc
considerably ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT) : (a) To bring down
the prices of Television sets, the important
steps being contemplated are :

(1) gradual reduction ia the prices of
electronic components by setting up
large volume production ; com-
ponents account for a substantial
portion of the cost of television
sets.

(n) large quantity production of tele-
vision sets in each unit ;

(1i1) production of transistorised telc-
vision sets with small screens of
sizes 12" to 16”.

(b) Shri Udham Singh has submitted
an application for taking up manufacture of
T.V. sets, He has indicated in the appli-
cation, that the price of the TV sets made
by him would be Rs. 1200, plps taxes. He
bas not indicated the size of the screen,
The prices of indigenous TV receivers avail-
able in the market are Rs. 1900 and Rs. 1700
for 23" and 19" screens respectively, ex-
clusive of taxes No indigenously made
TV sets, inclusive of taxes, is costing as
much as Rs. 3200/,

(c) To meet the anticipated demand of
TV receivers in the Fourth Plan period,
applications were invited from entreprencurs
by issue of a public notice, Proposals
received from a number of public sector
undertakings, firms both in the organised
sector and the small scale sector and indi-
v.ldual scientists/technicians are under con-
sideration. Government will view sympa-
thetically propogals received from competent
individuals and groups. o
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Marine Corrosion Research Station,
Digha

444, SHRI 8.C. SAMANTA : Will the
Minister of SCIENCE AND TECHNO-
LOGY (VIGYAN AUR PRADYOGIKI
MANTRI) be pleased to refer to the reply
given to Unstarred Question No. 4822
on the 16th December, 1970 and to
state :

(a) whether the Corrosion Advisory
Bureau has already prepared a complete
corrosion map of India with the data ob-
tained in atmospheric corrosion tests by the
M.C.R.S. at Digha ;

(b) if so, how this map compares with
other maps of different countries of the
world ;

(c) whether the O. N. C. C, (Oil and
Natural Gas Commission) are utilising the
data collected by the M. C. R, S. for the
off-shore drilling structures and petrolenm
industry ; and

(d) which industries, situated near the
coast, have been benefitted by the expert
advice of the M. C. R. S. ?

THE MINISTER OF PLANNING
AND MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (YOJANA
MANTRI TATHA VIGYAN AUR PRAD-
YOGIKI VIBHAG MANTRI) (SHRI C.
SUBRAMANIAM) : (a) Yes, Sir. A Cor-
rosion Map of India has been prepared on
the basis of data collected at a number of
Stations  throughout India  including
Digha.

(b) The Corrosion Research Bureau that
has prepared this map is studying this
question.

(¢) and (d). The data collected by the
Marine Corrosion Ressarch Station is avail-
able for use of the Oil and Natural Gas
Commission (O.N.G.C.) and the industry.
The O.N.G.C, have stated that the results
of investigations undertaken at Digha are of
practical interest to them for combating
problems of corrosion in off-shore structures
and pen, pipelines and also in coastal instal-
iations that may have to be putup ata
later date.

Setting up of Jute Mills in various
States

445. SHRI S, C. SAMANTA : Will
the Mimister of FOREIGN TRADE
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(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether the Committee appointed by
Government to examine the feasibility of
setting up new Jute Mills in different parts
of the country has submitted its report ;

(b) if so, the main recommendations
made by the Committee ;

(c) the States which have demanded the
setting up of Jute Mills ; and

(d) whether these mills will be set up in
the Public or Private or Co-perative
Sectors 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
(a) Yes, Sir.

(b) The Report is under detailed exami-
nation.

(c) Andhra Pradesh, Assam, Bihar,
Orissa, Madhya Pradesh, Punjab, Tamil
Nadu, Uttar Pradesh and West Bengal and
the Union Territory of Tripura.

(d) This is one of the points of reference
to the Comnmittee and will be considered in
detail.

Export of Nylon Tyres

446. SHRI S. RADHAKRISHNAN :
Will the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) the names of countries which were
importing Nylon tyres from India ; and

(b) the value of such tyres exported
every year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A, C, GEORGE):
(a8) 39 countries as per statement attached
are importing nylon tyres from India.

(b) The export figures are as under ;
(April-November)

1969-70 1970-71

Rs. 346 crores  Rs, 3 crores
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Statement 12.03 hrs.
List of Countries where Nylon Tyres are CALLING ATTENTION TO MATTER OF
Exported URGENT PUBLIC IMPORTANCE
1. Afghanistan Reported Misappropriation of over Sixty
; Lakhs of Rupees from the State Bank
2. Abudavi of India, New Delhi.
3. Australia
4, Austria SHRI PILOO MODY (Godhra) : Sir,
5. Burma 1 call the attention of the Minister of
‘ Finance to the following matter of urgent
6. Behrein public importancc and request that he may
7. Denmark make a statement thereon :—
.. “The reported misappropriation of
8. Ethiopia over sixty lakhs of rupees from the
9. Fizi Island State Bank of India in New Delhi.”
10. G.D. R. THE MINISTER OF STATE IN THE
11. Guyana MINISTRY OF FINANCE (VITTA MAN-
TRALAYA MEN RAJYA MANTRI]) (SHR1
12. Hongkong K. R. GANESH) : Mr. Speaker, Sir, parti-
13. Irag culars as are availabe of the incident that
took place on 24-5-1971 arc as follows :
14, Jordan
At about 12.30 P. M, on the 24th May,
15. Kenya 1971 Shri V. P. Malhotra, Chief Cashier of
16. Kuwait the State Bank of India, Parliamen! Street,
17. Libaria took out 2 sum of Rs, 60 lakhs in hundred
. rupees notes from the currency chest of the
18. Malavi State Bank of India, Parliament Strect
19. Malaysia Office. According to the Officer-in-Charge
A of Cash, and the Dcputy Chief Cashier
20. Moritus responsible for the withdiawal of cash from
21, Muscat the Currency Chest who gave the above
22. Nepal information, Shri Malhotra told them that
- the money was necded for making some
23. Nigena large payment. He is further reported to
24. Panama Republic have told the Deputy Head Cashier that he
25. Poland would give him the relative voucher shortly.
‘ The money was taken by Shri Mathotra in
26. Romania the bank's staff car requisitioned by him
27, Qutar from_ the Security Officer for some urgent
. official work. Shri Malhotra had the box
28. S, Vietnam containing Rs. 60 lakhs kept in the bank’s
29. Saudi Arabia g{u, drive rit himself and took it to a short
. istance from the bank’s office where he
30. Sieraleone was allegedly met by some person, who sat
31. Sudan with him in the car.
32. Thailand At ab_out 230 P. M. Shri Malhotra
33. UAR accompsnied by a police officer, came to the
. Parliament Street Police Station to report
34. USA that he had fallen a victim to a fraud of
35. USSR Rs. 60 lakhs and the box containing the
. money had been shifted into a taxi at
36, W. Germany S_ardar Patel Marg. The police investiga-
57, Yuzostavia tion started soon thereafter,
R At about 10.30 P. M. on 24-5-1971, the
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eatire amount, with the exception of a sum
of Rs. 5,700 is reported to have been
recovered from one Shri Rustam Sohrab
Nagarwala who has been arrested by the
police. Subsequently, at the instance of the
accused a further sum of Rs. 2,600 was
recovered from a friend of his. The accused
was produced before a magistrate and has
been sent for judicial custody. The police
investigation is still continuing.

The State Bank of Iadia authorities are
scparately looking into the various aspects
connected with this incident., Shri V.P.
Malhotra has been suspended by the bank
management pending investigation. By an
order of the court, the sum of Rs, 59,94,300
has been entrusted to the State Bank of
India, under bond.

SHRI PILOO MODY : To begin with,
I would like to make a complaint that the
Minister’s statement was handed to me only
at 7 minutes to 12. In this particular case,
it was not material because anybody who
has rcad the aewspapers this morning would
have read more about it than what the
statement says. You will note that the
statement conveniently forgets to mention
that Mr, Malhotra went to the Prime
Minister’s house. It also conveniently
forgets to mention that at the Prime Minis-
ter’s house, he was told that the Prime
Minister is in Parliament House, at which
point he comes to Parliament House. 1
do not koow how the chief cashier of a bank
can possibly have access to the Prime
Minister's house and thereafter can wander
into Parliament House and get confirmation
of the fact that he has beea duped. (Infer-
ruptions). 1 do not want Mr. Salve to
defend the Government ; i am sure Govern-
ment is strong enough to defend itself. Nor
do 1 understand how this cashier can come
into this House, when all of us have so
much trouble to get our friends anJ relatives
into the galleries here, to ascertain that no
such thing had happened and that he has
been duped, then go to the police station
and make his statement there, What is
most fantastic is not the swindling part of
it. People are swindling this country left
and right a dozen times a day...

AN
you.

HON. MEMBER : People like

SHRI PILOO MODY : Not by people
like mo as is montioned but by & great maay

people in this very House, who do this
from day to day. (Imterruptions).

SHRI C. C. DBSAI (Sabarkantha) : I
object to this statement.

SHRI SEZHIYAN (Kumbakonam) :
He can speak for himself, not for others.

SHRI PILOO MODY : Mr, C.C.
Desai is extremely sensitive. When the
accusation was made against me personally,
he did not object. But when it is made
generally about members of the House, he
becomes very sensitive, I do not think 1
should bother to reply to him.

MR. SPEAKER : You should not be
S0 sensitive yourself also.

SHRI PILOO MODY : This is a most
fantastic episode in the sense that I cannot
understand how an ad hoc method like this
can be employed to draw out such large sums
of money from the largest bank of this coun-
try in this cavalier fashion. Who is this fellow
Mr. Malhotra, who can get tclephone calls
purported to be from the Prime Minister’s
house, go to his bank, pull out Rs, 60 lakhs,
walk away and give it to a man whom he
has never met ? Is this the procedure for
any sort of financial transaction ? Not only
is this some sort of gross carelessness but a
sort of blatant abuse of known practices for
drawing money out of the bank.

I am sure that if such a thing could
happen yesterday or the day before, it has
been happening for a long time and this
procedure must have been the accepted
practice ; otherwise, it cannot happen, and
ceriainly not for a sum as much as Rs. 60
fakhs. How does it happen ? Has it been
happening in the past and, if so, for what
purpose is this money being used ? Is it
being used, for instance, for arranging
defections or is it heing used for conducting
clections ? 1 would like to know what these
funds are for, at the disposal of the Prime
Minister, or anybody else for that matter.
1 would also llke to know what is the
purpose of these funds, what are the extent
of these funds, who are to operate these
funds and what is the procedure for their
withdrawal and what is its accountability ?
Why is it that Parliament has no review
over this money ? Unless I get satisfactory
answers I am compelled to deduce that
there is gross mischief, gross misuse and
§ross misappropriation,
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As far as our friend, Shri Malhotra, the
Chief Cashier, is concerned, I would like to
know a few things. Is it true that Shri
Malhotra had free access to the Prime
Minister’s house ? Is he accepted there as a
social worker, as a Congress worker ..
(Interruptions). S, it is your job to keep
order in this House ; not mine ; it is my
job to be heard and speak.

MR. SPEAKER : May I exercise my
discretion and say that you should strictly
adhere to the subject matter ? Do not be
aspersive on others.

SHRI PILOO MODY : What do you
mean by being relevant ?

MR. SPEAKER : You are bringing in
50 many other names. Why don’t you
confine yourself to the point ?

SHRI PILOO MODY * 1 want to know
whether a  certificate  commending  his
services has been given to him by the
Prime Munister Secretariat ? Is it a fact that
Shri Mathoira was deputed to receive gold
and cash at the Prime Minister’s residence
from a company ..(Interruptions) ..and that
moncy was later deposited in the bank ? Is
it a fact that the State Bank proposes to
start a special service of de'ivering cash at
the houses of VIPs and Shri Malhotra has
been asked to prepare a scheme for the
purpose ? Has it been the practice in the
past for the Prime Minister’s Secretariat or
any other institution of government to call
for money to be deliverod at particular
places ? 1 want answers to these questions
and I think the answers to these questions
would be in the public interest

THE MINISTER OF FINANCE
(VITTA MANTRI) (SHRI YASHWANT-
RAO CHAVAN) : I certainly agree that
it is fantastic and unbeliveable that an
officer of long standing, with more than
20 years of service, should act in such
a stupid manner. If 1 may say so, it was
something morce than that But I do not
want to express an opinion at this stage.
At the same time, I certainly do not under-
stand the way the hon. Member has tried
to bring in the name of the Prime Minister,
making ceftain mischievous suggestions,
which ¢ertdinly doed not become him,
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SHRI PILOO MODY : It has appeared
in every newspaper.

SHRI YASHWANTRAO CHAVAN:
Whatever the newspapers may say, sorhe of
these matters are under police investigation.
It is true that the Chief Cashier has
certainly acted in a peculisar manner
way. He claims that he went to the
Prime Minister’s house to verify the facts.
When he learnt that the Prime Minister was
not likely to return for lunch he tried to
contact somebody else in Parliament House.
When he was told that he had been duped,
he naturally contacted the security officer
who took him to the Parliament Street
police station and the investigation started,
And we must not overlook the most impor-
tant point that is the manner in which the
police acted so quickly and wonderfully for
which they deserve our appreciation. Cerain-
Iy I could say that I have gone into the
procedure of withdrawal of money and I
find that this man has not observed any
single rule out of it. I do not know what
happened to this man. It looks as though
he acted under some charm. 1 would say
that at this stage we should suspend our
final views in this matter and allow the
investigation to have its proper course. For
God’s sake, do not bring in the name of
Prime Minister or malign that name merely
because it po'itically suits you to do so.

SHRI S. M. BANERIJEE (Kanpur) :
Sir, T was surprised to read the statement
given to us, If you will kindly read the
statement, it says ;—

‘At about 2.30 P, M. Shri Malhotra
accompanied by a police officer, came
to the Parliament Street Police Station
to report that he had fallen a victim to
a fraud of Rs, 80 lakhs and the box
containing the money had been shifted
into a taxi on Sardar Pate] Marg, The
police investigation started soon there-
after,”

The hon. Minister has admitted that
this gentleman, supposed to be one of the
highest officials of the State Bank, the Chief
Cashier, acted in a stupid manner. People
can be stupid but this is not stupidity
alone ; this is something more than
stupidity.

1 would like to know from the hon.
Minister whethet it is a fact that ho got &
tolophonic call from the Prime Minister'y
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House. Somebody might have used the
Prime Minister’s name—I do not take her
name—but on a telephonic call from anyone
in the name of the Prime Minister, can the
Chief Cashier take out Rs. 60 lakhs ina
staff car and just walk to the particular
place ? This is a sad commentary on the
working of the State Bank. I would like
to know from the hon. Minister whether he
has referred the matter to the police autho-
rities or to the intelligence department for
investigation or whether this will be referred
to the CBI for a further probe becausc it is
not what appears on the surface but is more
deep and there should be a proper inquiry
by the CBI. Is he prepared to do that ?

SHRI K. R. GANESH : This is a very
fantastic and a very unbelievable story.
The question that the hon. Mcmber has
asked is whether he got any tclephone call.
All that I can say is that these arc matters
under police investigation.

SHRI S. M. BANERIJEE : We know
more about it from the press report than
from this statement given to us. We
expected something more from the Goveri-
ment than this statement. That is why
we gave this calling-attention notice. Shri
Malhotra might have made some statement.
What is his statement ? That statcment
should be laid on the Table of the House
so that we know what he has said..
(Interruption).

SOME HON. MEMBERS :
not been arrested ?

Why has he

SHRT K. R. GANESH : As I submitted,
this matter is under police investigation...
(Interruption). He cannot expect me 1o

answer what he wants me to answer. He
cannot get that out of me.
SHRI S. M. BANERJEE: I do not

want anything out of you; I want every-
thing out of the Government.

SHRI K. R. GANESH : 1 would like
to repudiate that there was any telephonic
talk between him and any official from the
Prime Minister’s Secretariat. It is a fabri-
cation and I want to repudiate it.

SHRI S. M. BANERIJEE : I said, some-
body might has wrongly used the Prime
Minister’s name. 1 never said that the
telephone was from some official of the

Prime Minister’s Secretariat.
accuse anyone.

I do not

SHRI H. N, MUKERIJEE (Calcutta-
North-East) : On the Prime Minister’s
telephoue call, can the bank give out
money ?

SHRI K. R. GANESH His second
question was that the whole matter appears
to be rather serious and very deep one. - It
is true that the whole matter appears to be
a very fantastic story, the entire way in
which the operation was conducted, the
way in which the money was taken out and
all that. All this requires serious considera-
tion. I am sure the police will investigate
all that.

SHRI S. M. BANERJEE : The amount
is also fantastic; the story is equally
fantastic ; everything is fantastic. May I
know whether the Government is prepared
to refer it to the C.B.I. ?

SHRI YASHWANTRAO CHAVAN :
The investigating authority, certainly,
is a matter of choice. I have no reason to
doubt the efficiency of the police. The
speed with which they acted, as a matter of
fact, deserves appreciation from us. At
this stage, when they are doing a wonderful
job, why should we change the investigating
agency ?

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I want to make a submis-
sion. Since the Primc Minister’s name has
becn dragged to the press during the last
two days extensively, 1 shall be putting a
few questions and I would appeal to my
friends not to get provoked. Since the
Prime Minister’s name has been dragged in
cxtensively, et this House know the facts
and get a correct position from the Govern-
ment. There should be no provocation
about it. [ am not going to say anything
against the Prime Minister. But I must
place before the House certain things that
have come to my notice.

Before doing that, I must agree with
Mr. Chavan that the police may have done
a wondcrful job because they have detected
it immediately. We must appreciate it.

Mr. Nagarwala is a man who has been
a teacher half his life and he can never be a
fit criminal. Perhaps, that is the reason
why the police have been able to do a good
job easily,
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Mr. Malhotra, the Chief Cashier of the
State Bank has been in service of the State
Bank for over 20 years, He is not a new
man, an unreliable man, nothing of the
sort. He wanted a staff car from the State
Bank Transport Officer without driver and
any security guard. The Transport Officer
told him that the Bank does not permit
him to carry cash in a staff car and that it
should go in a cash van which is specially
guarded for locking the door from inside
and in which safes are chained. He refused.
He did not want to take a cash vanora
security guard. This man some how in
spite of the refusal of the Transport Officer
managed to take it in an Ambassador staff
car, Let this fact not be denied.

Then, no voucher was signed. I have
seen banking operations at least in 12 or 15
countries, I must say that the State Bank
rules are very much foolproof. It take it a
surprise that in the State Bank rules such
a provision exists by which a middle-cadre
exocutive of the Bank can take away Rs, 60
lakhs from a strong room without the know-
ledge of the principal executive and without
signing a voueher. Therc must be some
super-power, That you have to find out.

Now, I am told by some persons who
have had an opportunit, to work with Mr.
Malhotra that he is rather a nice sort of a
person who is anxious to help for any cause
of anybody. I do not know if he is a Con.
gressman and, if so, which variety of Con-
gress. What is he I do not know. I am not
going into that. But this much I have been
told by people who are in the know of
things, from reliable persons, that on behalf
of the State Bank, he had been going to the
Prime Minister’s house for receiving con-
tributions, etc. When the Indo-Chinese
conflict took place, he had been going to
the Prime Minister’s house for collecting
funds, etc. Let us take it for granted that
Mr. Malhotra was not unknown to the
Prime Minister. Mr. Malhotra was acquaint-
ed with the Prime Minister's office. We
cannot deny the fact. The Minister can
deny it. This gentleman used to boast
amongst his friends saying, “I have frequent
conversation with the Prime Minister. I
know her and she knows me.” He used to
boast like that, ctc. 1 take it for granted that
he know the voioe of Mrs, Gandhi.

Mn.sPBAKER:Ywmotgobgyoqq
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the scope of the Calling A‘tention Motion,
You can ask any question on the factua
side only.

SHRI JYOTIRMOY BOSU : I am not
trying to throw any mud on anybody ; we
don't do that. 1 want to know whether
there is 2 special account that the Prime
Minister is operating. It is done in every
civilised country, by Prime Ministers,
Generals, Chiefs of Staff, Chief of Inteilig-
ence, etc. They are required to operate
such special accounts. We want to know if
the Prime Minister was maintaining special
account and we want to know what type of
account was this, what was the source of
the money and what was it meant for.
Dhirendra Brahmachari was caught with
cash at Palam airport. I want to know
whether the strong room and the vault was
being used for keeping the excess election
collection money of a particular party ;
(Interrnptions). 1 Just want to know one or
two things.

MR. SPEAKER : Don’t provoke others.
You may say only to which 1s relevant.

SHRI JYOTIMOY BOSU : I am asking
the Finance Minister to tell us this. Was
the Prime Minister operating any special
account with the State Bank ? If so, what is
the source of the money ? I want to know
whether the State Bank vault and strong
room was being used for keeping the money
which was not in the books of account of
the State Bank of India, Parliament Street.
These are all my questions. Thank you, Sir.

SHRI YASHWANTRAO CHAVAN : I
may say that you are allowing your imagina-
tion to run rather too fast. There ar¢ no
special accounts which are run by the Prime
Minister. There was no question of the
State Bank of India vault being used for
any political purpose. This is possibly the
technique that their party may be thinking
of. But this is not what we do.

) SHRI S. M. KRISHNA (Mandya): It
is unfortunate that the Prime Minister's
name is dragged in this sordid state of
affairs. Anybody can usethe name of the
Prime Minister. The case was made out
by Mr. Mody and others that Mr. Malhotra
weat to the resideace of Prime Minister.
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Sir, all of us know, including Mr, Mody,
that hundreds of persons go daily to Prime
Minister’s house and no body can prevent
that. I hope this Rustam Sorab Nagarwala
is in no way related to Mr. Piloo Mody. 1t
is not in the fitness of things that Prime
Minijster’s name should be dragged in this
peculiar manner. I would like to ask the
Minister about the rules that have been
framed by the State Bank of India for
withdrawals. Shri Malhotra happens to be
a very senior officer. How could he violate
every norm and every rule that has been
framed by the State Bank ? This is for the
first time that this has happened. It has been
conceded that on very many occasions in
the past, he had drawn much larger sums
for disbursal.

I would like to know whether the
Finance Ministry would go into this ques~
tion of framing rules so as to see that this
kind of thing docs not happen and see that
those rules are adhered to strictly without
any disobedience so that such incidents
could be prevented once and for all.

Ijoin the hon. Finance Minister in
paying compliments to the Delhi police.
They have done a wonderful and excelient
job, and this House must go on record to
commend the service of the Delhi Police.
Instead of trying to malign some highly
placed officer or the Prime Minister, we
should appreciate the services rendered by
the police. I would like to know from the
Finance Minister whether the rules will be
looked in.o again so that such episodes
would not occur again and again.

SHRI YASHWANTRAO CHAVAN : I
think that is a good suggestion. Bur I may
tell the hon, Member that even before
we came here to answer this notice, we went
into the exact procedures and rules
which are followed. I think the rules
themselves appear to be fool-proof, but if
some body who is in charge of the whole
procedure wants to over throw all the rules
and act the way Shri Mathotra did, one does
not understand what one should do. Even
then, we have asked the Bank authorities to
look into the matter further so that such
things do not occur again.

ot wifwre wrer dvar (w%r) ; weaw
wiie, g & qR eede § iy frer
uif o fer gm W WX w1 W
o 7 B R o § wrem Ao W §

w0 gore 7o gaTer & qg¥ § IIHT
weft wf | SV agr @A SIfgq AT | W
wIfer weww W @ § s wuty Aeh
wram faar argr & @ 1@ 9 we
aff o, @ ¥ TG T F wOT AU
v §.. . (Swaww). ..

MR. SPEAKER : This notice is addres-
sed to the Finance Minister and the Minister
in charge, namely the Finance Minister is
here.

st sitwTe wrw ReAr ;v v
qear g...(varwm)...

THE MINISTER OF PARLIAMAN.-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SANSADIYA KARYA
TATHA NAUVAHAN AUR PARIWAHAN
MANTRI) : (SHRI RAJ BHADUR) : May
I know whether this particular insinuation
1s in order ? Can such an insinuation be
made ? I think that it should be expunged.

SHRI PILOO MODY :
Absolute nonsense

Insinuation ?

SHRI RAJ BAHADUR : It is absolute
nonsense only in the case of those who say
that.

ot vitwre W A ;R AR
wwrf 7 & | werw g, & @y, 9%
NaAPRE?

weas wgveg : Ay 9w a9 e &
WwrrR Aoy g,
forg gferw g srady. ,, (wwwwm)...

SHRI PILOO MODY : You must con-
trol the Minister of Parliamentary Affairs.

s witer o wow (@ & Al
wga ¢ fr arew fafrex @5 W welt
w§ (O Y O N FaT A9 wyar &)

wE wsw wgved, & qg ST WA
f, e A0 e ¥ Y wrefuwoy wh
foy frar waT 5 ww Wiy AW Wl
faerer faae o wefife  wOeT WY AR
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FF& T a9 amEr W7 faar 3w
wi& 9re wqarfagr faar o g@y, Aegen
F war | F sraTST R 9gATAT At 39
FTwaaa & T 97 ¥ aoda g @
oY, it forlt I 1 A F A q A
T frFTay & R H A q917 wA &
IR ERIY TEAT oY, T wEEET T 39
T FT IGATAT AT T F 60 TG
g fasrar, faar arewc Ak foar 3
& -fmrem o a9 & farg ag wEar
T fF g% areex afve, g% 3% afwg,
SR wgr. f& gam AR AT @R
(zmmwma)...

MR. SPEAKER : I was very hesitant
to-admit this call attention notice because
this matter-is under investigation. There are
a number of newspaper reports. It does not
mean: that members can ‘rely on everything
contained in those reports, So he should

not put it in ‘this manner. He might say
‘alleged statements’,

st 9 fag - (FErUseie) © qEA
FT g0 AfTHIX § FgT FT | I F1 FgA
& F7 QFT o7 gar g 7., (IAA)

SHRI YASHWANTRAO CHAVAN :
There is no truth in what has been said that
Shri Malhotra used to have dealings with
the Prime Minister and he used to talk with
the Prime Minister., The Prime Minister’s
voice is known to every living person in this
country because she talks in public meetings,
on the radio and so on.

SHRI' 'PI1OO0 MODY :
many-dead people also.

And to so

BT WO A< © QT Fgr A 5
a7 - frrar #iT fRR 98 29T AnRaTer
FY IFT g HAT & qugA ¥ fag 0 fF
FAT UMY JQAT HAMT 7 QAT wEare ¥
93 &1 famr 1 @ & g @A srgar g
o AeTCATAT & SV I 7T AT o
FT 79aT foar 9 asgAr 7 quvy ey
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& a9 § AT foam & aur g9 A= &
gry OEY Frasa g g ot 7 s
JUTT A FT FIE QIET a7 7 F15 @0

% fearfoz agi s & foar & ey A A

arfoa gs § T 08 wqar fArer srar
wrg?

SHRI YASHWANTRAQO CHAVAN: I
do not know what to answer. His -entire bdsis -
is some news report that he has seen.
not want to comment on the newspaper
reports because they are free to write what-
they think right or wrong.
fact, according to my information, Shri-
Malhotra never mentioned the PM’s name,

Ido -

As ‘a matter of

when the voucher was asked because. he was: :

trying to treat it as a very secret affair.

He -

was only telling them : ‘Why should you

worry ? I will give the voucher soon’. He-
went on telling this to the other persons who

were asking for voucher (Interruption). 1 do-
not think any purpose will be served by

going into this matter like this.

SHRI PILOO MODY :
was it ?

Whose account

o grzw fagrd armded (wrfeaas)
A AFET &7 T g, =t IET A &
g smT qar & f5 a1 &% & wom
AT &7 FIE THIGT o1 ?

MR. SPEAKER : 1 am not allowing

it.

SHRI YASHWANTRAO CHAVAN:
There are only two accounts which the Prime
Minister operates along with other persons.
One account is held as a trustee of the:
Jawaharlal Nehru Memorial : Fund with a

fund of Rs. 3 lakhs which she is operating -

jointly with Dr. Karan Singh., The other
account is the Vallabhbhai Patel National
Memorial Fund in which there is a small:
balance of Rs. 7,000.

Shri Atulya Ghosh, of all others.

SHRI PILOO MODY
removed Rs. 60 lakhs from Mr,
fund !

Chavan’s

The operators of this -
account are Shrimati Indira Gandhi, and -

Malhotra -
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RE : PAPERS LAID ON THE TABLE

MR. SPEAKER : Before we proceed
to the next item, T want to make an observa-

tion.

=t gz fagrd awded (Erfaa) ¢
7eIe Uged, W gF oF faqe 1 E
o5 fafaerr M & g=ar ST w1 WS
£ geem weelt § i =R fael & grew
Ht TG SR S B

MR. SPEAKER : 1 am dealing with it,
I am considering whether it comes under 115.

I have received a request from Shri
Jyotirmoy Basu that he should be allowed to
ask for information when papers are laid on
the Table. I told him yesterday that the
book could not be quoted here. I also
invited his attention to certain directions
which might ‘be against the spirit of the rules
which could not be implemented.

When papers are laid on the Table, we
in ‘this House have been following this
practice since years—I am told by the Secre-
tary, since the Lok Sabha came into being,
and even during the days of the Central
Legislative Assembly—that they are just laid
on the Table.

.~ SHRI S. M. BANERIJEE (Kanpur) : We
are allowed to ask questions. I can quote
from the parliamentary record.

MR. SPEAKER : They are just laid
on the Table, and the practice that has been
followed is that they can ask questions about
the delay in presenting those papers before
the House. In certain cases the constitu-
tional validity can be questioned. For instance,
a point of order was raised by Shri Shiv

- Chandra Jha during the last Lok Sabha. I
have examined the rules. The relevant rule
does not mention that questions can be
asked. The direction was against the rule,

and so ] have now changed it. You can
- ask a question about delay or about constitu-

}ﬁonal validity, but not make it a Question
Hour to seek information on each and every
m because we have more than 20 items
lndthat will take much more time. If any

M ‘Member wants to seek information, he

address a letter.
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In other countries there is no such
practice of laying papers on the Table. They
are just notified, sent to the Secretariat and
copies are sent to the Members. I do not

know how this practice came into being.

SHRI S. M. BANERJEE : I have been
here since 1957. I do not dispute the rules,
but certain conventions have been evolved
here. I can quote certain instance where
Members have objected, seriously objected,
individually and collectively, that such and
such and such a paper should notbe
allowed.

Secondly, about delay, you are perfactly
correct, and the ‘Minister has to teply.
About -eliciting information, if it is important,
that could be asked.

I am not questioning your ruling, I abide
by your ruling, but T want to point out that
there are certain concessions which were
given to us arising out of conventions like
Calling Attention Notices in the name of
so many people. That has now been
curtailed to suit the convenience of the
House, and only five are allowed. Similarly,
only 30 Questions are allowed, and that also
has to be balloted. The right to ask any
number of Questions has been curtailed. So,
inctead of getting more privileges in the
House to make it more lively, since 1957 it
has ‘been my sad experience that we are
losing our rights. I would only urge upon
you to view it with impartiality and a sense
of justice and see that these concessions
arising out of conventions which have ‘been
followed in this House are not withdrawn
suo motu with out consulting Members of
Parliament.

SHRI H. N. MUKERIJEE f{(Calcutta-
North-East) : May I say with all respect
that I quite appreciate your difficulty when
yesterday Mr. Bosu raised this question. I
appreciate your desire to expedite the pro-
ceedings of the House, but what I do not
appreciate, I'am sorry to have to say, is the
extreme promptitude with which you have
issued this amendment to the Direction
which has ‘been there for a long enough time.

I would explain, if you do not mind my
doing so. We did have this particular
Direction in the Hand book. Normally
questions-could be asked in regard to delay.
Sometimes certain other matters also have
been permitted to be asked. You have
brought about this new amendment over-
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night without refereace to anybody in the
House. I was expecting that you would
call the Leaders of Parties to your Chamber.

MR. SPEAKER : This is not a change
in the rule. This is only a change in the
Direction it is a guideline.

SHRI H. N. MUKERJEE : In the
Handbook for Members you give certain
Directions which you are pleased to change
overnight, Since the matter has been brought
up in this House and it is found to be
inconvenient, you decided in your wisdom
overnight to have an amendment. With all
due respect my submission is that if the
matter is mentioned in the House, you have
to take into consideration the views of the
feaders of different Parties. By this kind of
a sudden amendment you bring us down to
only a question regarding delay. You cannot
tell us that coastitutional matters ..

MR. SPEAKER : They are different ,
they are permissible under point of order.

SHRI H. N. MUKERJEE : It is very
peculiar ; we get a one line note in the dak
this morning which certainly changes the
entire picture,

MR. SPEAKER : I have seen all these
years that this was only about delay. So
far as constitutional validity is concerned,
that was on a point of order, not on ques-
tions. That can still be done in that manner
at any time.

SHRI H. N. MUKERJEE Mr.
Banerjee has been here since 1957 and I have
been here 1952, 1 have found that not
only matters regarding constitution, but
other matters, extra-constitutional matters
have been allowed to be discussed. In your
wisdom you can cut it short if you like. But
when the matter is brought before the House
and there is a controversy you change it
overnight without referring to the respresen-
tatives of different parties. It is not respect
to the House which I expect from the Chair.

MR. SPEAKER : I am bound to
consult if I change the rule, | have always
consuited, There are some guidelines, If
it is not in keeping with the spirit of the
rale, you can say so. But I have seen the
rule. We accepied this. 1f somebody objected
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to delay, he was normally allowed, In many
cases there was delay and I allowed
Members. This has been followed.

st wew fagdt weddt:  vew
wdrea, w1 sawy waar § fF fegw ¥
ot ATEE-ATET & TEH GEFT AN
fiw & 7 o feed far wre WYE SR AW
I¥f & ww o A & gfer Ty W
¥ gt o feefie v &) were fawi
FETE @ T FAY G wWE I
frare #T awdt § zEd oegEll N
Ft§ o A &1

SHRI SHYAMNANDAN MISHRA
(Begusarai) : My humble submission is
that this particular direction which you have
been pleased to delete should not have
caused so much discomfort because at the
same time it lays down that the points have
to be submitted to the Speaker in advance.
The Speaker can be pleased to admit these

points or he may not be pleased to admit
them,

Another aspect of the matter is that
you have tried to pin us down, as the hon,
Member Prof. Mukerjee pointed out, only
to constitutional points or to delay...
(Imterruptions) We would humbly differ
from you. There are other aspects or
objections which can be raised with regard
to such papers.

MR. SPEAKER : 1 am sorry. You
can ask for a discussion of the statement ;
you can take some other time. But when
it is being laid om the Table of the House
you cannot make it question hour...
{(Interruptions) 'There is another procedure
for raising discussions. But there should
be no discussion of the matter when certain
documents are sought to be laid on the
Table of the House...(Interruptions).

SHRI1 JYOTIRMOY BOSU (Diamond
Harbour) : May I make a submission ?
I have every Yope and confidence that you
will try to safeguard the rights of the
Members and ecnhance the prestige of the
House. Let us see what the preface reads ;
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there should be no difficult in interpreting
that, The Preface says :

*The Hand-book is intended to serve
as a guide on various parliamentary
matters to the Members returned at the
general election...The information con-
tained in this publication is not exhaus-
tive. It cannot be quoted as an autho-
rity if it is in conflict with the provisions
of the Constitution..."”

Secondlp, “If it is in conflict with the
rules of procedure and conduct of business
in Lok Sabha® Thirdly, “if it is in con~
flict with the directions issued by the
Speaker under the Rules of Procedure,” It
is very clear that I was fully entitled to
seek information under that hand-book,
para 38(2), page 76. 1 did not require your
permission to seek that information....
(Inmterruptions)

MR. SPEAKER :
rules.

1 have seen the

SHRI JYOTIRMOY BOSU : Sir, I
am on my legs. Now, what has happened ?
1 had given three notices the day before
yesterday, A person from your Secretariat
came to me and said, ‘“Sir, you cannot ask
such questions.” 1 wrote a letter saying,
“Do not make such mistakes in future.
You are trying to come into my territory ;
you are acting outside your jurisdiction.”
Again, yesterday, I gave three notices, and
in the notice, at the foot-note, I have got in
printed—-an extract of what you have said,
—namely, that | am fully within my rights
to ask that.

Sir, you in your wisdom, had said that
you would not allow me to raise such
matters, 1 had very humbly submitted that
you have been depriving me of my rights
here. As it is, outside today, problems
surround us. We have to go and face the
people. (Interruption) Mr. Bhandare, please
keep quiet for a minute. We have to go
and face the people in regard o the
hundreds of thousands of problems which
are being created to misrule and mismanage
things. If we cannot get information to go
and tell the people whom I represent here,
our staying here becomes completely point-
less. It applies to you, to me, and to my
friend Shri Mishra.

We would expect the Chair to be a
little partigl if possible towards thie Mongbars,
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and not to protect the Government who
have the entire machinery at their disposal.

MR. SPEAKER : No, no. There is
no question of protecting the Government,

SHRI JYOTIRMOY BOSU: I am
not drawing any conclusion. I am only
making a submission. What has happened ?
In the afterncon, I talked to some of our
friends who have been authors of books on
rules in this House ; authors of books in
this House. One of them said, “You were
quite within your rights to do so. You
write to the Speaker secking his permission
to raise this point.”” So I wrote this letter.
I pointed out, without casting any reflection
on you, that “May I point out, my dear
Speaker, Sir, that you have exceeded your
jurisdiction unwillingly perhaps, unconciously
perhaps, perhaps guided by considerations
which are of very great importance to you.™
1 wrote a letter. On the face of it, instead
of getting a reply to my letter, instead of
giving me a hearing, you had the wisdom
to issue this bulletin summarily. If I were
you—may 1 make my submission—I would
have referred it to the Rules Committee to
give & decision, and not taken & summary
decision.

Again, by issuing this, you have made
an admission,—~you have admitted—that I
was within my rights to submit such notices
which make things uncomfortable for the
Government. Therefore, you in a hurry,
overnight, working overtime in the Secre-
tariat, got this out. It is a bad day for
democracy and this Parliament. Thank
you.

MR, SPEAKER : So far as this per-
mission is concerned, it was not given to
him. I conveyed it to the Secretariat, I
conveyed it personally to him. (Interruption)

SHRI JYOTIRMOY BOSU : This
letter ? 1 had nothing.

MR. SPEAKER: No, no. It was
not allowed. I did not convey this. I con-
veyed it to the Secretariat that I did not
allow this. We have not been following
this practice. So far as any change of the
rules is concerned, we normally do it ; but
the Speaker allowing certain guidelines——that
has never been the practice. Because I have
to seo whether this is within the scope of
the rules or not, T saw the ryle mywlf,
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There was nothing in it.
peocedatre of laying it,
by the vesidusry poars.

1 am very sorry that this has arisen ;
and there was no way out. ‘There cannot
be & hard and fast ruls about it.

It was just a
Tho rest was guided

AN NON. MEMBER : Send it to the
Rules Commiittee,

MR. SPEAKER : But stifl, I do not
want to shut out anything. I hope you
weifl sgree that much tine is taken by these
things. (Imerruption) So far as the rules
are conicerned, they will normally operate,
But if I think my dJirections are wrongly
jssued I am entitled to change them- Of
courwe, they are before you, We can dis-
cunss it in the Rules Cotnmittee,

SHRI 8. M. BANERJEE : The direc-
tions of the Speaket is law as far as we sre
convereed,

MR. SPEAKER : That unfortunately
is & very oonfusing aspect. But I hope you
do agrev, and I think if there is any ques-
tion that ought to be allowed, I would not
mind the statement being discussed in this
House or any special time being allotted
for questions on it.

But do aot wke advantage of just this
moment when the papers are laid, Already
the zero hour has gone much beyond its
time Nmiitations,

SHRI JYOTIRMOY BOSU ; Let the
matter be held in abeyanee till the Rules
Commiitee considered it.

MR. SPEAKER : 1 do not agree to
it. I will put the rule for the interpretation
of the Rules Committee. If they think
that the interpretation we give to it is not
in keeping with the rule, I will accept it
very gladly. But so far as the Dicection
and the guidelines are concerned, I am not
going to put them before it. But I can
put the question of the interpretation of the
ralé before the Rules Committee. Of
coutse, dccording to the practice and con-
vitition, the Speaker is fully entitled to
intétptet, but oysell and my prodecessors
hive alvdyé besh sécking guidance on some
pofitroversiitl matters,

———

-
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12.56 hrs.
PAPERS LAID ON THE TABLE

Papers and Motifications Re. Indian
Posts and Telegraphs

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRE K. C. PANT): On behaif of Shri
Bahnguna, I beg to lay on the Table—

(1) A copy of the Profit and Loss
Accunt and Balance Sheet (On
accrual basis) of the Telecommuni-
cation Branch of the Indian Posts
and Telegraphs Depariment fot
the year 1968-69 (Hindi and English
versions). [Placed in Library. See
No. LT-175/7T1].

(2) A copy each of the following noti-
fications (Hindi and English ver-
sions) under sub-section (5) of
section 7 of the Indian Telegraph
Act, 1885 *

(i) The Indian Telegraph (Second
Amendment) Rules, 1971,
published in Notification No.
GS.R. 283 in Gazette of
India dated the 271h February,
1971,

(ii) The Indian Telegraph (Fourth
Amondment) Rules, 971,
published in MNotification MNo.
G.S.R. 462 in Gazette of
India dated the 27th Mdsth,
1971. [Placed in Library.
See No. LT-176/71},

SHRI SEZHIYAN (Kumbakoram) :
Sit, Copies of the Profit and Loss Account
and Balance Sheet relating to the year 1968-
69 are being laid now, Two years have
passed, I watit to know the reasons for
the delay.

SHRI K. C. PANT : This is actustly
Mr. Bihuguna's paper., Hé has gone to
the other House.

MR. SPEAKER : He will explain the
delay to the House,

BHRI K. C. PANT: If you direct
him 0 4o 50, he will explyin thy deley,
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SHRI SEZHIYAN : When any other
minister takes the responsibility to lay it,
he does it om behalf of the Government.
He cannot pass on the buck saying, the

other Minister is in the Rajya Sabha.

The

Government is functioning with a collective

responsibility,

Notification under All India Service

SHRI K.

Act, 1951

C. PANT : On behalf of

Shri Ram Niwas Mirdha, I beg :
(1) to re-lay on the Table a copy each

of

the following Notifications

(Hind1 and English versions) under
sub-section (2) of section 3 of the
All India Services Act, 1951 :—

0]

(n) The Indian

(iir)

(iv)

()

The Indian Forest Service
(Appointment by Competilive
Examination) Amendment
Regulations, 1970, published
in Notification No. G.S.R.
1956 m Gazette of India dated
the 28th November, 1970

Forest Service
(Imit:al Recruitment) Amend-
ment Regulations, 1970. pub-
hshed mn Notification No.
G.S.R. 1957 mn Gazette of
India dated the 28th Novem-
ber, 1970.

The Indian Forest Service
(Relcased Emergency Com-
mussioned and Short Service
Commissioned Officers)
(Appomtment by Competitive
Examination) Amendment
Regulations, 1970, published
in Notification No. G.S.R.

1958 in Gazeite of India
dated the 28th November,
1970.

The Indian Administrative
Service  (Appointment by
Competitive Examination)
Amendment Regulations, 1970,
published in Notification No.
G.S.R. 2015 in Gazette of
India dated the 19th Decem-
ber, 1970.

The Indian Police Service
(Appointment by Competitive
Examination) Amendment
Regulations, 1970, published
in Notification No. G.S.R.
216 in QGazette of India

*
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i)

(vii)

(viii)
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dated the #9th December,
1970,

The Indian Administrative
Service (Emergency Commis-
sioned and Short Service
Commissipned Officers)
(Appointment by Competitive
Examination) Amendment
Regulations, 1970, published
in Notification No. G.S.R.
2017 in Gazette of India

dated the 19th December,
1970.

The Indian Police Service
(Emergency Commissioned

and Short Service Commis-
sioned Officers) (Appointmen)
by Competitive Examination)
Amendment Regulations,
1970, published in Notifica-
tion No. G-S.R. 2018 in
Garette of India dated the
19th December, 1970.

The Indian Administrative
Service (Fixation of Cadre
Strength) Seventh Amendment
Regulations, 1970. published
in Notification No. G.S.R.

2020 in Gazette of India
dated the 19th December,
1970,

(ix) The sixteenth Amendment of

(x)

(xi)

1970 to the Indian Adminis-
trative Service (Pay) Rules,
1954 published in Notification
No. G S.R. 2021 in Gazette
of India dated the 19th
December, 1970.

The Seventeenth Amendment
of 1970 to the Indian Admi-
nistrative Service (Pay) Rules,
1954 published in Notification
No. G S.R. 2023 in Gazette
of India dated the 19th
December, 1970.

The Indian Police Service
Probationers Final Examina-
tion) Second Amendment
Regulations, 1970, published
in Notification No. G.S.R.
2 in Gazette of India dated
the 2nd, January, 1970.

(xii) The Indian Police Service

(Uniform) Amendment Rules,
1970. published in Notifica-
tion No. G.S,R. 49 in Gazgtte
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of India dated the Sth
Janaary, 1971,

(xili) The Indian Forest Service
(Fixation of Cadre Strength)
Amendment Regulations 1971,
published in Notification No.
G.S.R. 135 in Gazette of
India dated the 24th January,
1971,

(xiv) The Indian Forest Service
(Fixation of Cadre Strength)
Second Amendment Regula-
tions, 1971, published in
Notification No, G.S.R. 136
in Gazette of India dated the
24th January, 1971,

(xv) GS.R., 137 published in
Gazette of India dated the
24th January, 1971 constitut-
ing for the Estate of Himachal
Pradesh a State cadre ©f the
Indian Forest Service.

(xvi) The Indian Forest Service
(Pay) Amendment Rules, 1971,
published in Notification No.
G.S.R. 138 in Gazette of
India dated the 24th January,
1971.

(xvii) The Indian Forest Service
(Initial Recruitment) Amend-
ment Regulations, 1971, pub-
lished in Notification No.
G.S.R. 353 in Gazette of
India dated the 20th March,
1971. [Placed in Library.
See No. LT-56/71].

(xviii) The Indian Forest Service
(Recruitment) Amendment
Rules, 1971, pnblished in
Notification No. G S.R. 354
in Gazette of India dated the
20th March, 1971, [Placed
in Library. See No LT-117/
711.

(2) to lay on the Table—

A copy each of the following Noti-

fications (Hindi and English versions)
under sub-section (2) of section 3 of
the All India Service Act, 1951,

(i) The Eighteenth Amendment
of 1970 to the Indian Ad-
ministrative  Service  (Pay)
Rules, 1954 published in
Notification No, G.S.R. 1 in

Gazette of India dated the
2nd January, 1971,

(i) The First Amendment of 1971
to the Indian Admistrative
Service (Pay) Rules, 1954 pub-
lished in Notification No.
G.S.R. 168 in Gazette of
India dated the 6th February,
1971.

(iii) The All India Services (Con-
duct) (Amendment) Rules,
1971, published in Notifica-
No. G.S.R. 417 in Gazette of
India dated the 27th March,
1971,

@iv) The Indian Police Service
(Appointment by Promotion)
Amendment Regulations, 1971,
published in Notification No.
G.S.R. 585 in Gazette of
India dated the 24th April,
1971,

(v) The Indian Administrative
Service (Recruitment) Second
Amendment Rules, 1971, pub-
lished in Notification No,
G.S.R. 586 in Gazette of
India dated the 24th April,
1971

(vi) The Indian Police Service
(Recruitment) Second Amend-
ment Rules, 1971, published
in Notification No. G.S.R.
587 in Gazette of India dated
the 24th April, 1971.

(vii) The All India Services (Disci~
pline and Appeal) Amend-
ment Rules, 1971, published
in Notification No. G. S. R,
588 in Gazette of India dated
the 24th April, 1971, {Placed
in Library. See No. LT-177{
71.]

SHRI S. M. BANERJEE : Sir, some
of the notifications which are being laid
now are dated the 28th November, 1970,
19th December, 1970 and so on, We already
met once in March, 1971. 1 do not know
the reason why these have been delay so
long.

SHRI K. C. PANT : 1 wiil convey this
also to Mr. Ram Niwas Mirdha.
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MR. SPEAKER : I think he will ex-
plain the delay.

Notifications under Industries (Development
and Regulation, Act, 1951)

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN
UP-MANTRI) (SHRI A. C. GEORGE):
On behalf of Shri L. N. Mishra, I beg to
lay on the Table a copy each of the follow-
ing Notifications (Hmndi and English ver-
sions) under sub-section (2) of section 18-A
of the Industries (Development and Regu-
lation) Act, 1951 :

(1) S. 0, 1085 published in Gazette
of India dated the 10th March,
1971 regarding management of the
Aurangabad Mills Limited,
Aurangabad.

(2) S. O. 1267 published in Gazette of
India dated the 22nd March, 1971
regarding management of the
Bengal Nagpur Cotton Mills
Limited, Rajnandgaon, [Placed in
Library. See No. LT-178/71.]

Notification under Delhi Land Reforms
Act, 1954

SHRI K. C. PANT : I beg :

(1) to relay on the Table a copy of
the Delhi Land Reforms (Amend-
ment) Rules, 1970, published in
Notification No. 11/LRO(R)/1970
in Delhi Gazetie dated the 6th
July, 1970 under sub-section (3) of
section 191 of the Delhi Land Re-
forms Act, 1954, [Placed in Library.
See No. LT-65/71.]

(2) to lay on the Table a copy of the
Annual General Administration
Report (Hindi and English ver-
sions; of the Andaman and Nico-
bar Administration for the year
1969-70. [Placed in Library, See
No. LT-179/71,}

ft TraraeTe GreRt  (wEA) © FsqE
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SHRI K. C. PANT : This is about the
Delhi Land Reforms Act. The power to
make rules under the Delhi Land Reforms
Act, 1954, 1s vested in the Licutenant
Governor, Delhi. The Delhi Land Reforms
(Amendment) Rules, 1970 published under
the Delhi Administration’s Notification No.
11/LRO(R)/1970 dated the 4th July, 1970
which amend the Delhi Land Reforms
Rules, 1954 have been made by the Lieu-
tenant Governor in exercise of such powers
and published in the Delhi Gazette dated
the 6th July, 1970. Copies of the rules in
English alone were received from the Dethi
Administration on the 6th August, 1970.
On further enquiry the Delhi Admiaistration
have explained that as the principal Rules
to which amendment has been made, have
been authoritatively translated in Hindi,
issue of a Hundi version of the amending
notification was not possible. Accordingly,
the notification has not been issued in Hindi
and a copy of it is, therefore, being laid in
English alone.

Copies of the notification and a state-
ment were laid on the Table of the Fourth
Lok Sabha on the 18th November, 1970 but
before the prescribed period of 30 days, for
which the rules were made under the Act
have to be laid before the House, could be
completed, the House adjourned on 18th
December, 1970 and was subsequently dis-
solved,

Government’s Review and Annual Report
of Film Finance Corporation Ltd.,
Bombay for 1969-70 aud Import
Policy of Newsprint, 1971-72

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA MEN
RAJYA MANTRI]) (SHRIMATI NANDINI
SATPATHI): I beg to lay on the
Table :

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619-A of the Companies Act,
1956 1~

() Review by the Government
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on the working of the Film
Finance Corporation Limited,
Bombay, for the year
1969-70.

(ii) Annual Report of the Film
Finance Corporation Limited,
Bomby, for the year 1969-70
along with the Audit
Accounts and the comments
of the Comptroller and Audi-

tor General thereon. [Placed
in Library. See No. LT-
180/71.)

(2) A copy of the Public Notice No.
36-ITC (PN)/71 dated the 7th April,
1971 (Hindi and English versions)
regarding Import Policy of News-
print for the year 1971-72. [Placed
{u Library. See No. LT-181/71.]

&t TR Tl ¢ sisys AR,
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SHRIMATI NANDINI SATPATHI :
This relates to the period 1969-70, Naturally,
it could come before the House only in
19670-71.

Amtan] Report of Export Inspection Council
and Agencies, 1969-70

SHRI A.C. GEORGE : I beg to layon
the Table a copy of the Annual Report
(Hindi and English versions) of the Export
Inspection Council and Agencies for the
year 1960-70 along with the Audited
Accounts, [Placed in Library. See No. LT-
182/71.]

13.03 hrs.

FLECTIONS TO COMMITTEES
(i) Estimates Committee
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SHIPPING AND TRANS-
PORT (SANSADIYA KARYA TATHA
NAUWAHAN AUR PARIWAHAN
MANTRI) (SHRI RAJ BAHADUR) : I beg
to move :
*“That the members of this House do
procesd to elect in the manner required
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by sub-rule (1) of Rule 311 of the Rules
of Procedure and Conduct of Business
m Lok Sabha, thuty members from
themselves to serve as members of the
Commuttee on Estimates for the term
ending on th 30th April, 1972.”

SHRI K.S. CHAVDA (Patan): Swu,
why has the Minister of Parliamentary
Affairs not come forward with a similar
motion for the appointment of the Commi-
tiee on Scheduled Castes and Scheduled
Tnibes ? Immediately before the dissolution
of the Fourth Lok Sabha the House was
good enough to appoint the Commuittce.
There is too much of delay.

MR. SPFAKFR : It s bound to come.
It is only a question of time.

Now the question is :

‘“That the members of this House do
proceed to elect 1n  the manner required
by sub-rule (1) of Rule 311 of the Rules
of Procedure and Conduct of business
m Lok Sabha, thirty members from
among themselves to serve as members
of the Commuticc on Estimates for the
term ending on the 30th April, 1972.”

The motion was adopted.
(n) Public Accounts Committee

SHRI RA) BAHADUR : 1 beg to
move :

“That the members of this House do
proceed to elect in the manner required
by sub-rule (1) of Rule 309 of the Rules
of Procedure and Conduct of Business
in Lok Sabha, fifteen members from
among themselves to serve as members
of the Committee on Puablic Accounts
for the term ending on the 30th April,
1972,”

MR. SPEAKER : The question is :

“That the members of this House do
proceed to elect in the manner required
by sub-rule (1) of Rule 309 of the Rules
of Procedure and Conduct of Business
m Lok Sabha, fifteen members from
among themselves to serve as members
of the Committee on Public Accounts
il'c;r7 2tl3'° term ending on the 30th Aprit,

The motion was adopted,
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SHRI RAJ RAHADUR: I beg to
move ;

“That this House do recommend to
Rajya Sabha that Rajya Sabha do agree
to nominate seven members from Rajya
Sabha to associate with the Committee
on Public Accounts of the House for the
term ending on the 30th April, 1972,
and do communicate to this House the
names of the members so nominated by
Rajya Sabha.”

MR, SPEAKER : The question is :

“That this House do recommend to
Rajya Sabha do agree to nominate
seven members from Raya Sabha to
associate with the Committee on Public
Accounts of the House for the term
ending on the 30th April, 1972, and do
communicate to this House the names
of the members s0 nominated by Rajya
Sabha.”

The motion was adopted.

(iii) Committee on Public Uudertakings

SHRI RAJ BAHADUR:
move :
“That the members of this House do
proceed to elect in the manner required
by sub-rule (1) of Rules 312-B of the
Rules of Procedure and Conduct of
Business ih Lok Sabha, ten members
among themselves to serve as members
of the Committee on Public Under-
takings for thc term ending on the 30th
April, 1972.”

I beg to

MR. SPEAKER : The question is :

“That the members of this House do
proceed to elect in the manner required
by sub-rule (1) of Rule 312-B of the
Rules of Procedure and Conduct of
Business in Lok Sabha, ten members
among themselves to serve as members
of the Committee on Public Under-~
takings for the term ending on the 30th
April, 1972."

The motion was adopted.

SHRI RAJ BAHADUR : Sir, I beg to
move ;

“That this House do recommend to
Rajya Subba that Rejya Sabha do agree
to nominate five members from Rajya
Sabha to associate with the Committes
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on Public Undertakings of the House
for the term ending on the 30th Apnl,
1972, and do communicate to this House
the names of the members so nominated
by Rajya Sabha.”

MR. SPEAKER : The question is :

“That this Housec do recommend to
Rajya Sabha that Rajya Sabha do agree
to nominate five members from Rajya
Sabha to associate with the Committee
on Public Undertakings of the House
for the term ending on the 30th April.
1972, and do communicate to this House
the names of the members so nominated
by Rajya Sabha.”

The motion was adopted.

13.06 hrs.
RE : BUSINESS OF THE HOUSE

MR. SPEAKER : As for the discussion
on Bangla Desh, we have already taken four
hours. I am very well aware that Members
are very keen to take a little more time.
We had asked the Prime Minister to reply
after the Lunch Hour.

SOME HON.
Clock.

MEMBERS . At 4 o

MR. SPEAKER : I think, we have to
finish along with this the discussion on the
University Grants Commission's Report. So,
we can take an hour more before the Prime
Minister replies. There are four or five
Members left on the bst.

ot Tokw fag : (werara) aremer
wERY, W aga ¥ &t ey & ol @
T Y| T NG Sreqry 9% WITN HET
far aherdr &t A FadoT o

SHRI RAJ BAHADUR : The Prime
Minister may reply at 3 O"Clock.

MR. SPEAKER . Not at 3 O’Clock
but, I think, we may better take 1} hours
more for Members and the Prime Minister
can reply at 3.30,

SHRI 8. M. BANERIEE (Kaopur):
Sir, before you adjourn......
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MR SPEARER We adjourn now for
Lunch to re-assemble at 2 O°Clock

1307 hrs

The Lok Sabha adjourned for Lunch
tifl Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five nunutes past Fourteen
of the Clock

[Mr Deputy-Speaker in the Chair]

DISCUSSION RE INFLUX OF
REFUGEES FROM EAST
BENGAL—(Cantd )

sit tte fag  (RgrUsaw)  ST-
€qE  WEYET, TET AT AT FAGT FAIRL

g oY quer § S 3 AT S

AR WL R gIR W T -
o sorfae & w9q A g Ad A%
gwar § | 9ATes &9 A AT T qW AT
ga vt swe) e At ¥ ar@r
graT 3w 9T f4A <= & Jare A g5
gart Wi Ik frard & e Ak
wtar | afwa eu oft T QY W g

oY gror oY aEY § SEY ¥ FEA ;A A
€ 1 B < efer sdaw) odW ad
N ¥ ag g A g B owmo

gfawr oY #1 G WA &Y T§ I
oy At SR U HgEI 9 GUER
i AT TR R U & fug
Ty 78 § 1 afs S¥ M wr v an
WY Afy goF ey oA  ag Aifa A
HqyATE Y | TaH a7 F AT qIER
A 9 ged N o g

& g wrgar g o o & frsaa A
TATT, FOW WAAAAT F AAEAT HR

¥ W &t FehT T & W ARy s
T
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JET ¢ ) AT WYX SrEAr A Qv g
fr arfrearit S g Farew A g
9T gAR 9 AT gRAT & & Ty W
#1¢ fear mar W\ oo @ ) "y 29
aufar sty gEr s A v |y &
ger weAl @I AR §ewK ¥ wbw ay
{8 f5 ag s T@mt ¥ wfewrl
wifar ) @aeT MIX I EEh WY
gfg=at #Y sq @ & fau qresifas
T9 J51% afFa I IR 99k A1
WY A § W AT g 5 ST g

gt § 1

wos & gaes: f5 e 1953 % 2o
wifgar & faar ot fF ag fea adr srafie
qff st oftest arfswam & faars
A FOM A IEK g, ww T
v &7 fady o0 @Y 99 faw W
aveT< #7 #av feafs Rf PEvo wfEmT
It Y swTar ot e O 48
AEWY FT NGWT W G H G
3 W ER A sEEr g feag
@l & dwwr ) WEd § wRag
U KNGS A mEeAr A wWgay g0
7z foge o & g wwfs = A,
g fawm & wmor . wfw g s
HTAWT A°gHT & Seew Y sy wF
STa S T avg dm A ayfy A A
¥ o ATt g g WA gy el |
Afea & ART TR ¥ o IuF g8
et & quAT wrgan § 5 w1 ww WA
AT FCH A TG I QUG AT G
79y awa @t wfaw A fe
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oo ag dewr &, QO i *ag
md § o & dear § 1 @t sl
e wedr FW AT I { Agre &Y
e ¥ W gR qw g Fam &
TR gEQ & |y Teafyar oo & fag
& ¥ 1 ¥ oot q@err wgar g
dUET AW FY ATET AT FY GTHL FAT
oY we ¥ qgy <@ awdy | qver A
Iuk wox ¥ fagor T § 1 AT AW
¥ frgw 91A & ag T Ag AW WOET
T gWT W PET A EAR ATy
@ ? g w9 W famEr g @
g7 & fwar g g w0 wT Wi,
JEE 19 FGHT Y WA AT G 8,
99 AL F qAq gH o a7 v
frag wowr wdr @ &, g g
fedt & arag wor w1 TW oAwE AY
HTHT AT AT X |

o9 FgY & i go wifeY oY w1 F
7 f5 ot gwr AR wEmE SR s
FAT § 98 Yo R warard aY @
i Iad QII-UTq TF AW WTT 9%
FT IAFT FgAT ag o fv ag N g §
Y K GO FY GET  HXAT § N AN
ATAHATT EHAT FY AW w1 )
TG AT WX quAT 39 &7 A w|
arer ¢, oft &, wifew & Al oft
W T IqE g aa o g g, o
a% ot wfaw §  Afkw I9F Av-any
fogr s & wo et e s & gu @,
fafora &2 gu §, fedgr FTagA 3 @
§ wdow Afs aw N g F wowr
wh & ag f oF ger § o nfrar
Toa Wl g qw ¥ A Ay
T & and ey aw @ )

& wor ol off ¥ qeeT wgeT §
fr war wrowt xw U AT W o
e §, g & wEO T W §?
T T ) AT Ow W A e
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¢ ot §1ag v omer § fr o
fogeltar @ § 78 gord wTwa
gl gewfa §, gwrdy avaa § fs aver
AT gW FL W T HUA FA H
g9 &1 agy gha § W ag 3w N g
afew fargeama Y &7 g T A
@ & for =g & < & forg ot T o
FeaT §) 91T, wHT 747 FegT FT A AT
Y e Ao ? & ag Y qEAT S
g fr fgrgeaa & 91 7= §, a7 o aftw
WA A9 wrar & Sy oy ww o
Faq AT 3T ¥ W & fag geny §,
I fro o e &, I/F TR A ug
YT gawre, I TqH, A€ THTAE @A
R U rm Ay Twawd
R W A W YT F AT 9T, -
difas =i srfas wa=t 9T garq A9y
fade gt aFar  Afew w7y aw I A
TAT FT G¥a9 §, A FT TAT 3T 99 §,
gL % T FY A9 ¢ § gfEw ot
fara fearar srgan g i femgea &
iy vadifas <@, fRrges &1 qF-UF
amfcs wok Gt Faw  F waw frar
FT gay ¥ faq da< & ) § afew 9
¥ T TN AT Tow g9y ¥ Ay A

¢, oma¥ g fRly wEw A ¥ UG
gt qada FL BT ATGH §T AH/IL &7

aganT 3T

¥frr e IX Fe Al w0
e uF Afg sgar @t E e fgmm
Nt @y fageh s omw W
FTATE TG F L WX AF W9 F
T8 W &1 g oy ¥ g frdig WY wary
¥ fou o wear R e S
WOy gaTE gy aur qEy AT
qgurar | fieT g Al o e ¥ fag,
wromdt & fag w3k iy Wnit ¥ fag,
& 1 ary wvf & forg, W Al A
™ ¥ fag ore oy wif ot ww awlt
ot ? war ay s wekter ff ot w7 Ao
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fawelt X gfray & Al 97 U A o s arer sfvgrg fader | ara fgeee

agrgafa aer 2 & Aa  dow A e wedga B rar &, afe sw Wl

o e dr P o ek o gy T 0% R wEW T, g

ATy a3 fareme w9 wra w8 ot S
sk farfty X & s ST FEitAT
w1 oy g T afir wET
frex T &w ¥ Fgr fr ag o ¥ AR
ZfquTe qur AT gAY GEHT ¥ IFT YW
mifi warfae & WX 3@ ar@r @ &
qoh wew wY A5 & faw, oww gl
ot Y JFA ¥ A ;A W) wE
oy d@fis Al 97 e ST e’
arft e ww W 1 ¥ Afe
FaA §, @@ &7 § g AW
g7 gmk amfe 1 gEY R, S
g7 @ & Afiw gw W wA §
gw Nz AT AW AW 1 gl ATy
@A &7 qur gard avdy w5 sfveew
forar orar § w7 gh wraTe fear srar & e
FaTY #Y o faar mar & f5 oer o
ad | gz Swar wagar ¢ B feaw
Ik gard orgrr swaN Wik fery § o
IR A% w1 wfasa fear | fray gad
&frw a1 gt s e e Y 9
I wrawT Syarsy F1 ufawwy fear ?
waT # G A ¥ ¢ fr guy afs
A AT N owEw N AWER Vg7
& ¥ afyr o @) 97 I wX A
0T AW E qgIET ¥ AR @Av
qear &, ST EEY ¥ ATRY F
o o< frdt AT Ear @ 1§ sfwg
wtey ot § F7AT IEAT g For wrae sifa
TR gr AN AT 9m@r § WX A aT A
ofrar § 1 AgRR XA N At Iq oY
st & fax wT @ § W) oy wodt
ot gat #C & § ¥ weaw ofr fawr
o< i o area aoRR foear g w1
W frr At A ot ewarm W)

e s T oF ot s wgly ax W@
wTt AT g wrdars ¥ qvew dw A
wr gt ¥ ¥ awwar § fra tEw
s AW 1 @7 G afer fgrger A
oft <arr it 1 e fomarg w g e
frT e gt memd @ A g ¥
RO My Rz swrg & @R
FETL 9T A WA AIAA H It &
59 & §, ITHY gy oY 2 Wi 0 AW
oI afFg Faw 18 | wEw G A
AW 9 aET R AT AT & fAQ EE
B9 FTW IS &Y g7 W AT g X
/g g

SHRI DINESH SINGH (Pratapgarh)

M: Deputy-Speaker the situation m Bangla
Desh has really to be judged in the back-
ground of developments 1n the sub continent
1 am not referring to the historical back-
ground, to the past when the imperial power
devided the sub continent and left behind a
state from where they would be able to
‘balance’ India or to the subsequent develop-
ments where the colonal powers have
consistently been helping a military build-up
of Pakistan far beyond its requirements 1
am referring to recent events, to the
elections 1n Pakistan, Ceylon and India
where their peoples have unmustakably given
their overwhelming support to three things
to democracy, to change and to stability, and
the parties and leaders they have supported
are the people from whom they expect that
democracy would be preserved, stability
would e kept and rapid changes would be
ushered 1n that the aspirations of the peoples
would be realised

It was mn this background, that when the
expressed will of the people was attempted
to be thwarted 1n Ceylon, that we went out
n fall support of the government established
by overwhelming majority Therefore, it was
only right, when a situation of the same
kind was created m Pakistan, that we should
have taken a similar stand,

It was n this background that I think
this House unanimously passed the Resoly-
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tion giving full sympathy and support to
Bangla Desh. 1 welcome the statment that
was made by the hon. Prime Minister the
other day, which is a continuation of this
sympathy and support that has been pledged
by this House.

In talking about Bangla Desh we have
generally not stressed the real situation in
Pakistan. It is not only a question of the
struggle of Bangla Desh, it is a question of
the struggle of the pcople of Pakistan against
the military rule, and it is a question of
struggle for democracy and for establishing
fundamental human rights. If you look at
the figures of the elections, it will be quite
clear that out of 320 seats, 169 in East
Pakistan and 15! in West Pakistan, the
Awami League of Mujitbur Rehman com-
manded the support of 207. In the whole
of Pakistan they had the majority in favour
of democratic changes, and therefore it is
not only a question of Bangla Desh. It is
not a question of secession. In the six
points that Sheikh Muyibur Rahman present-
ed, they very first point talks of a Federa-
tion. Theiefore, 1t 1s a question of the
upsurge of the people of Pakistan against
the military rule, and 1t is a question of our
lending full support not to a secession as
Pakistan: strying to make out, but to the
people of Pakistan in their struggle against
the military dictatorship.

1 would say that our support isin
keeping with the traditional approach that
we have had in international affairs, where
we have always supported the people’s effort
for liberation from domination. And I
think that never before, since independence,
have our national interests and our ideals
convenged so closely as they have done in
Bangla Desh. Therefore, we eannot be
mute spectators of what is happening in
Bangla Desh when we have supported the
people of South Africa against the policy
of apertheid ; when we have supported
armed intervention in the case of Souhern
Rhodesia, how can be sit back and not
do any thing when a serious situation has
arisen just across our borders, when our
brethren who are striving for the same
values which we have supported in the
international forum ars asking for help.
Therefore, it is a question in which the
action taken by this House if I may say
respectfully, and the Government is in
keeping with our policies, with our national
Interesty and the ideals that we ghaclsh,
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Then, we bave this big question of
refugees, § million today, 10 million
tomorrow, nobody knows how many will
come and how much we shall have to spend
on them and for how long. Therefore, it is
not an internal affair of Pakistan.

My colleague, Shri Asoke Sen and many
other hon, Members in this House and
friends out side have brought out legal
support for any action that we may take for
the recognition of Bangla Desh and for
saying that Bangla Desh is not an internal
affair of Pakistan, and therefore I shall not
go into it. But when large numbers of
people are forced out of a country’s borders
into another country, it is not a question of
internal affair, but a question of aggression,
It is a question of moving a large number of
people across the border, so that they are
really lightening the economic burden there,
so that Pakistan can balance the number of
people in West Pakistan and East Pakistan,
so that Pakistan, military regime can say
that they have solved the problem of Bangla
Desh and create problems for us. Problem
not only of large number of people but also
the question of their hopes and aspirations
as to what is to be done to them. There is
the question of the trampliag of human
rights ; there is the question of genocide
there is also the question of uprooting of
millions of people and millions more are
being forced across the border. In these
circumstances it is no longer an internal
matter for Pakistan, nor is it an internal
matter for India. It is really an inter-
national situation. If our efforts are to get
the international community involved in it,
we cannot say that it is an internal affair
of Pakistan or of India; we shall then
not be able to bring in the international
community. Itis essentially a matter in
which the world as such has to take
interest,

It is from this point of view and I think
rightly that the Govemment is seeking
international support. It is not a question
of trying to get some little money from same
country, although I should say that the
response to the U, N, Secretary-General's
appeal has been, if I may say so, shocking.
But even so, it is really a question of
getting other countries involved in the
problems of Bangla Desh and the problems
of Pakistan because Pakistan is bound to
use every tactic to prevent those people
from going back. Therefore, we shall have
tq fqvolve the intermational community in
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[Shri Dinesh Singh]

large way if we want to lighten this
burden,

There have been several criticisms about
the functioning of Government and of the
Ministry. I thmk 1t 1s a question of reflect-
ing what we think, how we would have
wanted it done, how the Government should
or should not have done 1t. The real issue
is : is the Government action supporting the
status quo that the military regime of
Pakistan wanst or is the Government action
supporting a situation in which change will
take place, democratic institutions will be
restored ? It is for the people of Pakistan
to decide what association there will be ;
whether Bangla Desh should remain inde-
pendent or whether they should follow any
other courses. It is really for the people of
Pakistan to decide. We can judge our course
from the actions of the Government, the
people and parliament can sec whether we
are supporting the starus quo or whether we
ate assisting ia the process of change.

One point is that we are losing time.
In the first three weeks the newspapers were
busy bnilding up a euphoria. I am afraid
that we did not take enough steps to correct
it. Those were the days for action which
the locusts atc awav. We have therefore
to redouble our efforts now and try to
regain time and initiative that was lost
the first three weeks when we were reading
in the newvspapers of situations which were
different on the ground than what they are
today. Therefore, the efforts that have to
be made now, have to be very much
greater.

The question of recognition of Bangla
Desh and the timing of it are really matters
for the Government to decide 1 am not
concerned about the legality of recognition
Although there is no doubt in my mind
that enough constitutional and legal ponts
can be marshalled in support of recogmtion
of Bangla Desh and if we were to recognise
Bangla Desh to day there would be no
international crisis. It will, n fact, give
strength to the steps that we may inevitably
have to take to try to redress the situation
there.

But the real point is, what is it that we
can do to reduce this pressure. If we had
beon able to assist and if the Mukt Faw
had been able to rofain a large liberated
area entirely and fully under their control.
then these refugees could have been housed
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there. Then it would have been a pressure
on Pakistan to find a solution. To day it
isa pressure on us to find a solution. If
these refugees had been in Pakistan, most
probably there would have been no refugges
coming out. If some would have to move
out from the areas in which the Pakistani
army committed atrocities they would go to
another scction of Bangla Desh, and it
would have been for the Government of
Bangla Desh to seek international support.
They would have internationalised the
situation. Today it falls on us to try to
internationalisc the situation within our
borders, and that 1s going to be a fairly
difficult task.

Therefore, 1 would say that even at this
stage, if the Mukti Fauj, if the Bangla Desh
Government, could m some way re-establish
complete control over certain areas, then it
would be for the refugees to move into
these areas and for some solution to be
found. But we cannot just st back and
watch. There has to be some action. We
cannot go to the international community
and talk 10 negative terms of what Pakistan
1s doing. There has to be a positive idea
for which we must seek the support of the
international community and that positive
1dea has to be evolved quickly if we are to
get the support of the nternational
community before even the progressive
section ot the world community gets to
accept a State of status quo as the imperial
and commercial powers have got into
supporting.

Only one point more. Whether this
take two weeks or {wo months or two years,
the people of Pakistan are bound to win in
their struggle for freedom : the people of
Bangla Desh are bound to win in their
struggle for independence, or any arrange-
ment that they wish to establish. Therefore,
1t is for us to take this step ; that when the
time comes, let the people of Pakistan, let
the people of Bangla Desh, feel that we
stood by them in this hour of need,

MR, DEPUTY SPEAKER : As already
announced, the Prime Minister would be
called at 3.30. So, 1 would request hon.
Members to try to be as brief as possible in
their speeches.

SHRI SAMAR GUHA (Contai) : Mt.
Deputy-Speaker, Sir, at the very outset, J
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want to scotch the fallacious posture that
has been put fcrth by the Government that
the present confrontation between Bangla
Desh and Pakistan will be converted into
a confrontation between India and Pakistan
if immediate recognition is given to Bangla
Desh. Such a contention is either a
comouflage for inaction on the part of the
Government or it lacks assessment in depth.
We are already in confrontation with
Pakistan. Had it not been so, the Prime
Minister herself would not have said that
the problem of East Bengalees has become
our internal problem. Has it not been a
fact that Pakistan Radio is belching out
accusations against India day in and day
out ? Had it aot been a fact, our Govern-
ment would not have gone to the door of
the UNO and to the door of any other
international forum. It is not only the
issue of refugees but on other issucs also, 1t
has become a confrontatioa between India
and Pakistan, because India is just going to
uphold the ideals of Bangla Desh as also
uphold the national interests of our country.
because we are being 1mperilled, politically,
socially, economically and militarily by the
activities of the Pakistan army as also the
Pakistan people there.

If we give them recognition, at the
moment, probably there will be no quali-
tative change. May be there will be a
little bit ef emphasis in the degree of con-
frontation with Pakistan. But 1 do not
understand why the Gevernment is fighting
shy in accepting or acknowledging the fact
because already we have given de facto
recognition 1o Bangla Desh.**

Had it not been so, how did we get
ourselves eatangled, involved, in many
ways, in the affairs of Bangla Desh and the
freedom strugglc of Bangla Desh ?

. DR. RANEN SEN (Barasat) : Sir,
this statement made by Shri Samar Guha
should not have been made in the House.
This is not a fact and should not be men-
tioned in the House in this manner.

This is doing disservice to the cause of
Bangla Desh.

SHRI SAMAR GUHA : Go through
the language I have used,

SHR! DINEN BHATTACHARYYA
(Serampore) : You said*
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1t is not a fact.

SHR1 SAMAR GUHA : 1 have not said
so. You have not heard me. You, gentle-
men, are hard of hearing. I know what
is to be said and what not to be said. I
have gone to Mujibnagar and stayed there.
1 have not said what you are telling.**

It is a faet that there has been a shift.
Fust our Government was saying ‘‘East
Pakistan”. Then our Government changed
the vocabulary to East Bengal, But
yesterday, both the Prime Minister and the
Foreign Minister used not once but every
time the words *‘Bangla Desh™. So, it is
a fact that we have already given de facto
recognition to Bangla Desh. Had it not
been so, why should they use the words
‘‘Bangla Desh” ? If that is so, why is the
Government fighting shy to give formal
recognition. 1f formal recognition is given,
it will mean a quantum jump for the
freedom struggle in Bangla Desh. It will
qualitatively change the whole character of
the freedom struggle there. It will electrify
the patriotic people of Bangla Desh with
a renewed confidence in the ultimate success
of their struggle, It will galvanise the
fighting spirit of the MuAti Fouj. It will
fatally demoralise the already disheartened
Pakistani Army of occupation. It will
frighten the Muslim League, the Jamat-E-
Islami and other collaborators of the Pakis-
tan Army, who are now engaged in savage
atrocities against women, youth, intelicc-
tuals, Awami League men and minorities
general. It will embolden the civil servants
and Government employees in Bangla Desh
to resolutely continue theit non-cooperation
with the Martial Law Administration, It
will frustrate the nefarious game of Yahya
Khan to foist a puppet Government in
Bangla Desh. It wlll create a faith in the
people of Bangla Desh not to leave their
homeland and thereby it will reduce the
problem of refugee exodus. It will raise a
hope in the minds of the Bangla Desh
refugees in India about their going back to
that county and thus enable them to bear
bardship and suffering as refugees, It will
frustrate the communal strategy of Yahya
Khan, trying to create communal trouble in
India and in Bangla Desh.

Recognition is not an end in itself. Xt
is just a means. It is a means to seo that
the freedom struggle is completed, and
completed expeditiously and in the shortest

*3Expunged as ordered by the Chalr—vide Coloos S
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possible time. If the freedom struggle is
protracted, the suffering of the people will
increase and there is the grave danger of the
commual war spreading. If m the com-
munal war that is unleashed by Yahya
Khan just to create confusion, if he wins in
this communal war, the fate of India would
be sealed. The politics of theocracy would
be perpetuated not only in Bangla Desh
but it will have its reaction in India also.
If in this communal struggle Yahya Khan
succeeds then not a single minority from
India will go back to Pakistan. Already
there are nearly 40 lakhs of refugees in India
and I know from personal knowledge-during
the last fifteen days I wes in the border of
Bangla Desh and 1 have entered Bangla
Desh at many points, sometimes fifteen
miles deep—~that more than 50 Ilakhs of
refugees are aiready on the run. They will
be reaching the Indian borders within 10, 15
or 20 days. Then the volume of refugees
would be near about 70 lakhs. If Pakistan
turns to be a theocratic state, not a single
refugee will return to East Pakistan. I also
do not know the fate of the intellectuals
and others who have taken shelter here. I
know their nefarious game, According to
today’s papers thousands and thousands of
people from West Pakistan are being trans-
ferred and transported to East Pakistan to
fill the vaccum that has been created by
the large-scale exodus of minorities to
India.

MR. DEPUTY-SPEAKER : He should
try to conclude soon. There are other
members of the House who would like
their views to be recorded. He should try
to conclude in another five minutes.

SHRI SAMAR GUHA : I will try to be
as brief as I can.

If recognition is given, 1t will formalise
and regularise our diplomatic relations with
the Government of Bangla Desh and spare
India accusation by Pakistan and other
powers of clandestine involvement in the
affairs of Bangla Desh. Secondly, it will
formally enable India to give military,
political and economic assistance to Bangla
Desh frecly and openly as between two
indeperident countries under mutual treaty
obligation., Thirdly, India will be able to
give strhighway military training to Muk:
Foujin Indian territory. Fourthly, India,
if necemsery, will be able to send military
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experts, technologists and volunteer forces
for diwectly helping Mukt! Fauj in their
Liberation operations.  Fifthly, India’s
decision will create international compulsion
to initiate re-thinking in many world powers
for giving recognition to Bangla Desh.
Sixthly, it will give powerful impetus and
freedom to the Government to start its
political, diplomatic and military offensive
against Pak army of occupation. Indian
recognition to Baagla Desh will not auto-
matically lead to recognition by UNO or
other world powers but it 15 known that
if India gives rccognition it will certainly
stimulate the process of recognition by
other powers.

The question of legitimacy of sovereignty
of Bangla Desh has been raised. I want to
remind these cxperts on international law
that no new nation was ever born in the
dissertative theory of academicians in inter~
national law. Al nations have been created
by the suffering and sacrifice of the people
and the blood of the martyrs with help from
one or more world powers or under inter-
national compulsion., 1 say that most of
the conditions for the legitimacy of sover-
eignty of Bangla Desh have been fulfilled.
East Pakistan has been named as Bangla
Desh with its own national flag, national
anthem and national language. Also, the
Government of Bangla Desh has been
formed with the support of 99.6 per cent of
the democratically elected representatives of
the people.

In the last three months the civil admi-
nistration of Bangla Desh has completely
non-cooperated with the Pakistan authorities
and has switched over its loyality to Bangla
Desh. The Bangla Desh Government has
formally constituted itself on the soil of
Bangla Desh on the 17th April last in the
presence of International Reporters. Bangla
Desh Government has organised its own
civil and police administration and defence
forces, The Pak Mission in Calcutta has
switched over its loyalty to the Bangla Desh
Government. The Pak Government has
failed to run the civil administration in
Bangla Desh. Out of 62,000 villages in
Bangla Desh, 45,000 villages are under the
control of the supporters and civil adminis-
trators of the Government of Bangla Desh,
though from a distance. The people of
Bangla Dresh are wholly non-cooperating
with the Pak authorities.
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There is a talk of political solution. I
want to warn the Government that they
should not echo the word “a political
solution” that has been coined by some
foreign powers. The people of Bangla Desh
bave already made the political solution for
theic fate, I have already said that they
have given the verdict of the will of the
nation by electing 99.6 per cent of the
representatives of the Awami League. They
have declared war ; they have declared
independence.  Nearly half a million
freedom fighters and the people of Bangla
Desh have shed their blood and tears. They
have sacrificed their lives not just for
allowing the reimposition of the shackles of
slavery of West Pakistan upon the people of
Bangla Desh.

There is only omne political solution.
That political solution may be to enter into
negotiations, through some intermediary,
with the West Pakistan Government about
the withdrawal of the army of occupation of
Pakistan from Bangla Dcsh, the repatriation
of Bengali civil servants, military officers
and other Bengalis who are in West Pakistan,
and allowing them to constitute a Consti-
tuent Assembly of the elected representatives
of Bangla Desh to frame their own national
Constitution.

There is a lot of talk of war if recogni-
tion is given. I want to know from the
Government. Is it not a fact that China
has given recognition to the Cambodian
Government in exile ? Is it not a fact that
China has given recognition to the PR
Government of South Vietnam ? Has South
Vietnam declared a war against China or
has Cambodia or Laos declared a war
against China ? Recognition does not auto-
matically mean that India and Pakistan will
be at war. At the moment because of
military, political and economic reasons and
also as a result of a adverse international
reaction against their atrocities it will not be
possible for Pakistan to make any misadven-
ture against India.

About China, it is known to everybody
bow China is fighting in Laos, Cambodia
and Vietnam, They will fight, if necessary, in
Pakistan also with the last Pakistani. They
will never be physically present anywhere,
That is not unknown. The ping pong diplo-
macy of Ching and USA is also another
factor that has to be taken into consideration.

But even if it means that as a result of
recognition given to Bangla Desh there is
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an armed confrontation with Pakistan, as a
nation which has to live with self-respect
and honour and which wants to defend and
safeguard its future, we have to take all the
calculated risks of entering into that confron-
tation,

The revolution in Bangla Desh is the
greatest politico-military event after parti-
tion. It has revolutionary potentialities, I
ask Shrimati Gandhi whether she has the
guts to seize these revolutionary potentialities
to undo and resolve for good the tragedy
and misery of partition, whether she has
the guts to wipe out the politics of theocracy
from this sub-continent from Khyber of
Kohima. Has she the guts to scize this
revolutionary opportunity ?

If Bangla Desh becomes a settied fact.
a revolutionary change will take place in
Pakistan, Then, it will be possible for us
to have an understanding with all the three
units in the indian sub-continent to change
our defence expenditure to socio-economic
development.

Sir, 1t is an acid test for Shrimati Indira
Gandhi. Hers is now an image of courage
and decision. But if she fails in this fateful
hour, I will say, posterity will draw out
another image, an image of great lady who
mastered expertise in cooking home politics
quite well but failed to deliver the goods for
the nation and for its future,

Lastly, these are the pictures of hundreds
of thousands of mothers and sisters whose
honour and flesh has been butchered by the
Pakistani army. In the name of the
mothers and sisters of Bangla Desh, T appeal
to the Prime Minister to rise to the occasion
and show her guts and take the fateful
decision to save not only Bangla Desh but
to ensure the future of India and seize this
revolutionary potentiality to resolve the
tragedies and miseries of the partion.

I will give these pictures to the Prime
Minister.

DR. RANEN SEN: May I make a
submission, Sir 7 Again, I am going to
request you to go into the record of the
speech of Shri Samar Guha wherein he has
mentioned**

That should be expunged. 1 would
request you to go through the records.
{Interruptions).

SHRI SAMAR GUHA ; I have not

T w*Bxpunged as ordered by tho ChAr.

said that. I have been wrongly quoted.



203 Influx of Refugees

MR. DEPUTY SPEAKER : You have
denied that, You say that you have not said
anything like that, If there is anything on
record which suggests that, we will go
through it and we will expuge it.

SHRI SAMAR GUHA * On a point of
clarification. [ said**

MR. DEPUTY SPEAKER : Shri Shiban
Lal Saksena.

PROF. S. L. SAKSENA (Maharajganj) :
Mr, Deputy-Speaker, Sir, I have known the
Prime Minister since her childhood. [ know
hers is an image of indomitable courage,
burning patriotism and quick decision.
But I am very sorry to say that
she has not risen to the occasion this time
in this crisis,. Her policy today is ostrich-
like. She hopes that world opimon will
assert itseif and resolve the problem. She
must know that no world opinion cn
influence Pakistan. When Pakistan ha,
indulged in such a brutal carnage, how can
it be influenced by any world opinion

1 can appreciate her desire for avoiding
war. But can she avoid it ? Today, we
have got 4 million refugees ; tomorrow, we
may have 10 million refugees and even more.
T'hen, she will be forced to go to war against
Pakistan. Can she avoud at ? If that 1s what
has to happen, then why delay ? T think,
she had a golden opportunity at the time we
passed a unanimous resolution m the last
session on 3Ist March to recognise Bangla
Desh and give all the help possible. If we
had given recognition to Bangla Desh
immediately at that time and given arms and
ammunttion to the Mukt: Fauy, Bangla Desh
would have been a reality.

At that time we would have driven the
Pakistan army out of the Bangla Desh 1n no
time., Today you will have to make greater
sacrifices. If you want to send back the
refugees you must establish law and order
there and provide security to the returning
refugees. It is only possible when we send
our forces to East Pakistan on a mission of
mercy to end this continuing genocide and
put Bangla Desh Government in full power.
You should not be afraid of sending the
army. It should be done immediately.
Otherwise it will become more difficult.
What would have becn much easier on the
Ist or 2nd of April has become more
difficult ; and if you delay further it will
become till more difficult.
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The great powers, Britain, America and
China are against you. Russia is not openly
coming to your support. You have to take
the risk yourself ; it is your own concern.
Bangla Desh is your problem. If you have free
Bangla Desh on your eastern border you will
be safeguarded. America and Britain created
Pakistan to keep us down as a third-rate
power. How can you think that they will
helpyou? You must not be afraid of
sending your troops there on a mission of
mercy. Whatcver may happen, ultimately we
will have to go to war ; therefore, why delay
this ? The number of refugees will go on
incrcasing and this pioblem will become
more difficult 1n future if you don’t act now
itself. Therefore, I say, you should send
your tioops on a mussion of mercy without
further delay.

You should get rid of the illusion that
the world powers will come to your help and
be able to influence Pakistan to take back
the refugees. The world powers cannot
influence Pakistan. It is we, who have to
act today. If you want to send all the
refugees back and make Bangla Desh safe
for Bengalees, there 1s no way out except
that you should send your troops on a mercy
mussion to end this genocide. You should
not be afraid of sending your army, because
you will have to send them ultimately.

SHR1I B. K. DASCHOWDHURY
(Cooch-Behar) : Sir, we are very much
concerned with the affairs of Bangal Desh.
It is not only Members of this august House
and the people of India, but the whole world
is very much concerned today about the
affairs of Bangla Desh.

While welcoming the Prime Minister’s
statement made the other day, I find that
there are certain points of firmness and
determination but followed by hesitation. I
quote what she said :

“Conditions must be created to stop
any further influx of refugees and to
ensure their early return under credible
guarantees for their future safety and
well-being. I say with all sense of
responsibilty that unless this happens,
there can be no lasting stability or peace
on this sub-continent. We have pleaded
with other powers to recognise this. If
the world does not take heed, we shall
be constrained to take all measures as
fnay be necessary to emsure our owa

**Expunged as ordered by the Chair,
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security and the preservation and
development of the structure of our
soctal and economic life.”

15.00 hrs.

It is a very bold statement indeed but at
the same time we cannot find out what
positive steps we have taken.

Simultaneously, we find from the news-
papers that President Yahya Khan has made
a press statement, stating it very clearly that
he is not going to take back all those Indian
destitutes or refugees who have taken shelter
on the Indian order, but only those
people who are truly Pakistans. 1 do not
know how we have to reconcile the two
statements from the two statesmen of the
two sides. On the one hand, there is the
determination of the Prime Minister, and I
feel that it is the determination of the people
of India to create conditions of peace ; on
the other, there is a strong statement made
by the President Yahya Khan not to take
all those Indian destitutes. 1 feel that it is
really creditable that our Government are
determined to create conditions of peace, so
that all those Bongla Desh evacuces may go
back to their homeland and live with peace,
honour and with their fundamental human
rights. Here seems to be an apparent struggle
and confrontation between the two sides.

The question about what action should
be taken by the Government has been well
debated upon in this House and also out-
side. It is a crucial time that we are passing
through ; it is a very delicate issue.
Naturally, we have to consider many facts.

The hon. Member who initiated the
debate referred to what happened in Turkey
and what action the big powers took in
similar ciccumstances. 1 would like to add
just one or two more such instances. What
happened in Spanish Cuba in 1898 7 At
that time, President Mckinley too\ a very
drastic step for the USA's self-defence. I
may restate that President Mckinley sent a
message to the American Congress, saying,
“I have oxhausted all the measures to relieve
the country of the danger due to the intoler-
able situation created by Spanish Cuba, and
the dangers are at our doorsteps, I am
obliged by the Constitution and the law of
the country to take action. 1 await your
action”. That was the message that he
sent, and the American Congress passed a
woamimoys resolytion demanding that ‘Spajn

JYAISTHA 5, 1893 (SAKA) from East Bengal (Dis.) 206

should and must withdraw from Cuba,’
otherwise, ‘the President was authorised to
take legal action with the aid of the land
and naval forces’. That was a similar
sitution,

Today, it goes without saying that what
is happening in Bangla Desh is similar.
Intolerable conditions have been created in
Bangla Desh. Not only has it been an affair
of Bangla Desh, but it has crossed the
boundaries and bccome an internal affair of
ours also. The hon. Prime Minister was
very right in making a statement to this
effect.

Today it is not merely a question of the
domestic jurisdiction of Pakistan, according
to International iaw, under article 2, clause 7
of the UN Charter, but it is an internal
problem relating to us as well.

We know what is happening in Bangla
Desh. Practically, a million persons or so
have been butchered and murdered for nu
fault of theirs. Mothers, babies, intellectuals,
doctors, lawyers, professors, peasantry, all
alilke were massacred, and nobody was
spared, What was the reason ? The reason
was that the people wholcheartedly supported
Sheikh Mujibur Rahman to uphold their
fundamental rights, and to save them from
the political and economic exploitation by
the military rule of the Yahya Khan regime.
That was their only fault.

It is not merely a problem before our
people and before the hon. Members of this
House, but it is a problem of freedom,
morahity and humanity. On many an
occasion in the past, this Parliament had
supported freedom movements and liberation
movements in various parts of the world.
Here is a fit case where we have to support
the liberation movement and the support the
cause of Bangla Desh, not only considering
the facts of Bangla Desh but also our own
self-defence and our own protection. Our
economic life, our economic development and
our planning, all seem to be affected very
much by this.

The question of relief to the refugees
has been well debated upon. It is not a
question of spending a few hundred crores
of rupees only, but it might go uptoa
thousand crores of rupees or even more,

If this goes on in this way, how will we
be able to achieve our national objestives ?
How will we be in a position to solve our
owa geonomic problems 7 How will we be
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able to march ahead with our programme
of garibi hatao ? Al these things seem to
be in danger of being thwarted or stopped.

So it is the crucial time for us to
consider what further action we should take.
In a similar situation in 1958, both the US
apd Great Britain sent troops to Lebanon
and Jordon, of course at the request of the
respective governments  But the matter was
raised in the General Assembly and it was
found that ‘it was not fair’. But they had
to march their troops in to protect the rights
of the people, those who were in Jordan and
Lebanon.

What are the sanctions available under
International law ? I will quote a few lines
from Oppenheimer in this regard :

“There is a substantial body of opinion
and of practice in support of the view
that when a state renders itself guilty of
cruelties against and persecution of its
nationals in such a way as to deny them
fundamental human rights and shock the
conscience of mankind, interventioa in
the interest of humanily 15 legally
permissible.”

The same view is upheld by many other
Jjurists of international law, whom I would
not like to quote now as it takes time.

What is the situation today ? It is not
only a question simply of helping the Bangla
Desh refugees. 1t 1s also a question of the
policy we have to pursue. It 15alsoa
question of evolving a policy with firmness
and determination to see that conditions
conductive to the return of these refugees to
their homeland are created. But in what
way ? Itis not enough to say that we
should make sacrifices. We should do what
we can to bring this about. We¢ have to
congider what other steps we should take.
The whole world is looking to India to sce
what steps the India Government is going to
take in this matter. 1 agree that the world
powers are very hesitant to take any steps
under such circumstances I agree that may
be because of their game of power politics.
But can we not draw sanction even from the
'UN Charter and go forward * Can we not
do so under international law ? Let us come
to this point that if the whole world hesi-
tates to take drastic action even to uphold
the sanctions and to discharge the obligations
enjoined by the UN Charter, should we, as
# mesider pf the UN, not go forward, saying
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that these steps are enjoined on us by the
juternational body. Can we not go before
the UN and say : ‘What are we going to do?
If you do not take this step under your own
sanctions, in discharge of your own obliga-
tions, under your treaties and conventions,
we are ready to take that action’.

1 agree this may entail a confrontation.
But what is going to happen ? Unless we
take very determined steps, unless we go
forward, ultimately we are going to suffer.
1t is not just a question of spending Rs. 200
crores ; for that matter, it may meana
thousand crores of rupees. But it also
means something more than all that. What
are involved are certain basic, fundamental
human rights both in our own country and
also in Bangla Desh. In such circumstances,
what have we to do ?

Mr. Dulles speaking on the Suez issue
in the General Assembly debate in 1956 said
that ‘a condition of peace must be created.’
He added that ‘peace 1s a coin which has
two sides to it, one the avoidance of the
use of force, and the other, the creation of
conditions of peace’. He further added ‘one
cannot expsct to get one side of the coin
without the other’, Here, our Government
seems to be very much determined to create
conditions of peace, so that all Bengal Desh
evacuees may go back 1o their homeland
and the Bangla Desh people may get their
right of self-determination and fundamental
freedoms, but how to create that? So, I
would appeal to the Prime Minister and this
Government to take further determined
action, T dearly wish our Prime Minister
will rise to the occasion and show her firm-
ness, determination and statesmanship, as
was shown by Bismarck in the recorded
history, at least to save us from the introler~
able situation with which we are confronted
today.

SHRI KRISHNA MENON (Trivandrum) :
1t is now 60 days since the armed might of
Pakistan has been unleashed on a people
who are unarmed and who are in no position
to meet it. Those 60 days have been days of
slaughter of thousands and thousands of
people and more numbers fleeing from
there. There is no point in recalling these
facts as everyone knows them, 1 only want
to say that the first time when we had &
debate in this House, I along with imaay
others expressed the vigw that we mugt



209

recognise this new State, not because it has
all the paraphernalia of a State, but in
order to stop war sprcading on this con-
tinent, in order to prevent imperialist Powers
fishing in troubled waters. I say with great
respect that those views are still widely held
and they appear to be right.

1 do not yield to anybody in conceding
that the Government has difficulties which
are not usually felt by Members of Parlia-
ment or people who spcak on a platform,
but all I want to say is that there is a great
deal of talk about the law of recognition.
Recognition is not really a legal matter.
You call in a lawyer and say it should be
done by the afternoon. It is a political
issue, a political issue which s not prohibited
by any canons of law. Therc have been the
cases of Yugo-Croatians and others. I will
not repeat them because T have not got the
time. All those attributes and necessities
of recognition exist, political compulsion
and the rest. I think it 1s not correct to
say in this House or anywhere else that our
attitude towards Bangla Desh is governed
by a desire either to rescined partition or to
send people across without passport and
things of that kind. We have not done
anything of that kind so far, but everyday
the Government delays recognition, it finds
that it becomes merc difficult. If you had
done this before, people would have accepted
it.  After all, Pakistan has recognised what
they call Azad Kashmir and nothing has
happened very much. In the past we have
been very particular, going out of our way,
not to perform our obligations but to meet
sesitiveness on the part of Pakistan. When
some very over-zealous officials shut out
waters many years ago, we not only apolo-
gised to them for something which we had
not done, but even today we are supplying
water to them to some extent,

This is a political issue. It is nota
question of the Prime Mmister’s individual
decision. What is to be done about it ?
There is no doubt that some progress has
been made, not because the Prime Minister
used the words “Bangla Desh™. Thisisa
terminology which has been very much in
the forefront, but much does not turn on
that. The fact is that there is no difference
opinlon in this House or in the country
broadly speaking in regard to the necessity
of enabling the Baigla nation to attain
its mationhood and express itself, Therefore,
whather we have to say in criticism of the
Glovernment or by way of expressing minute
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differences should not be used by other
people to say that even in India there is no
unanimity of opinion ; there is the Parfin~
mentary opposition whose business it is to
oppose and, therefore, they are opposing
the Government. This is not the position.

Therefore, I would say without moving
an mch from recognition that if we do not
recognise, who else do we expect to recog-
nise ? People say that the Government of
India is sending delegations asking other
Governments to recognise. With what face
do we ask anybody else to do something
which we do not do ourselves ?

I was in Budapest last weck. We found
very few people knew anything about it.
Generally it was regarded as a matter of
internal affairs. How does it become an
internal affair when three million people
flee a territory, flee from a neighbouring
country upsetting and changing the balance
of economic, social. political and other
factors, bringing the threat of war, Because
the war machine that fights, the bombs and
shells and everything else that are used in
Pakistan are the same and are made in the
same place, whether they are used im
Pakistan or whether they are used in Viet
Nam ; there is only one place from where
all these things come; the same biscuit
factory send them out to every other place.

We found that there was very little
knowledge about this matter, Nobody
wanted to talk about it; i1hey had not

heard about it. There were a large number
of people who thought that this was a
matter between Pakistan and India. Fort-
unately we found it very easy to dispel their
misbelief. I am not saying this for a moment
by way of criticism of our publicity or any-
thing of that kind. The time has come for
us to recognise that we have a special
responsibility in this matter. If we do not
recognise or take steps towards recognition,
nobody else will ; they will say : India has
not done and why should be rush into that
position ? They will be even more sensitive
to the idea. The Soviet Union, for example,
may quite well say ;: we do not want to
create a situation which gives the Americans
an excuse to do what they are doingin
Viet Nam ; they are quite right in that way.

The Prime Minister has said that we
would recognise Bangla Desh at the approp-
riate time. Even while we let the world
know that, I think the time is appropriste
now and we should recognise them. At any
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rate we should take such steps as may not the world as a whole. 1 ihink the time

amount to recognition but will lead to
récognition, I am not trying to water down
thé immediate necessity for recognition,
But it is far better to get something done,
that {s to say, through information and
other offices ; these offices should be opened
up not only in our country in a large way ;
we should offer facilities for them in other
places because no one else would. That is
the only way in which it could be known
outside, Iam glad to think that large
sections of the American opinion mostly
prompted by circumstances of the racial
agitation and anti-war compaign against the
war in Viet-Nam have been sympathetic on
this question ; they have said that slaughter
anywhere is like slaughter everywhere ; war
somewhere leads to war everywhere.

1 come to another aspect and I hope the
Foreign Minister would not think that I am
taking the attitude of 1 told you so. We
should have withdrawn our diplomatic
representatives long time back ; but we
waited to be kicked out. We could have
walked out. Instead of that we were pushed
out. The word reciprocity has been used
by my good friend Mr. Indrajit Gupta. It
is a dangerous word in this particulal con-
nection. Our people in Dacca are diplomatic
porsonnel covered by the Vienna Conven-
tion but the Bengal people hers who have
defected from the Pakistani mission are
people secking asylum and they are entitled
to be here. Pakistan has no right to ask
them back under any international law.
Under the law and practice of asylum they
are entitled to be here. It is a great disgrace
for our country to barter them away for
that purpose. On the other hand we have a
right to demand that those other people
should be repatriated.

It is also important that in regard to the
question of the so called refugees anybody
who takes the attitude that we are providing
succour to them is really getting away from
the realitics, What clse would you do?
The only way you deal with people fieeing
from terror, flecing from neighbouring
country is : you let them in or shoot them.
That is the situation that we were faced
with in Goa and we decided to shoot the
Portuguese rather than shoot our own
people. There is no particular virtue in
this matter, Tt has imposed great economic
burdeo upon us which should be shared by

has come for the Forcign Minister to
summon all his ambassadors in sensitive
countries for personal consultations so that
his own personality could be impressed
upon them to convey to the capitals our
concern in this matter. This cannot be done
merely by morse messages or anything of
that character. This is a time when it
should be done even from the point of
view of making a political gesture, making
people believe that we are so concerned
about it. Our ambassador in Washington,
our High Commissioner in Britain and our
man in Yugoslavia and Arab countries
should be called—not every one of these
people but those who are in sensitive areas—
and Government’s views should be deeply
impressed upon them and they should know
the Prime Minister’s stand : we do not
intend to keep quiet for ever.

Then comes the question ; in what way
we can assist them. Anything that we say
here should not bc used by the others, in
the sense that one should not say in this
House what is not a fact. Some say that
these men arc travelling on Indian passports.
That is not true. Our passports are for our
citizens. Even if we recognise them, we
should not give them passports, because they
arc not our citizens ; they are citizens of
other countries. They may travel under
papers given by any friendly Government ;
given by Afghanistan or given by anybody
else. So they may travel on travel papers
for those purposes. ‘The size or the dimen-
sion of this aspect is important, It is not
sufficient for two men who have defected
from the Pakistan mission to say that there
is some information in Delhi. It is good as
far as it goes. But the dimension and the
impact it makes should be sufficiently large

and we have nothing to be ashamed about
it in this matter,

A mighty army which is ruthless—not
mighty in the context of the armed might
of India—but mighty in the context of the
defenceless people in Pakistan is acting. AH
this talk of war is there, If a war ocomes we
take it ; war is not a remedy, It is a cals-
mity which we meet when it comes. There
is no guarantoe, there is mo insurance, that
if we do not recognise Bangla Desh, Pakistan
would be at war or somebody else would
not intervee. That has to be comsidered on
its own. Therefore, no further time should
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be lost in the recognition of these people,
either fully diplomatically or step by step
towards it. The Government must be aware
and I speak with reserve in this matter—
that it is partly due to the fact that were
recognition possible and necessary, we have
been playing slow as in the case of the
German Democratic Republic and various
other places.

Since my time is short, I do not dwell
at length. 1If one’s voice could be heard
further than this chamber, in Bangla Desh,
I hope there will be movement in that area
also. It is quite true that the Awami
Party has polled a large number of votes
practically to the extinction of all others,
but this is not a situation that arises out of
the election. 1t is a national revolution,
and the election was an incident in this
matter. If they are to make any impact
upon public opinion abroad, let us make
it easier for the Government of India to
come to a decision. I cannot advise them ;
I can only talk for myself. There should
emerge in Bangla Desh without any further
delay a government which would absorb in-
to themselves people who represent, or
rather, not only represent but reflect in
themselves the entire population ; may be
the communist party or Maulana Bhashani’s
party or may be the war leaders, because in
a revolutionary government, war leaders
are members of defence as in the case of
the Provisional Revolutionary Government
of Viet Nam. In South Viet Nam, for in-
stance, there is no question of a liberation
front. It is just the most overwhelming
party. But still, they have come ocut to the
world and said, we are willing to have a
government composed of everybody except
two or three men like Ky who have mur-
dered those people and who are known
collaborationists, and others with whom no-
body can sit in the same room and so on.
There may be individuals like that. But there
should emerge in Bangla Desh some sort of
government which can come and say to the
people, this is a new revolutionary govern-
‘ment that has come up, which would create
a new situation with regard to some new
States that have been coming out of the
struggle, like Angola and some other States,
Viet Nam and so on. It should come in
the same line of thinking as such. That is
another thing that could happen.

Then there is the question of our en-
couraging those who flee from terror, who
are ablebodied, or persuading them to go
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back, in order not merely that it must

_lighten the burden upon us, because the

moral effect of ablebodied people staying
away from the country fighting, is a thing -
to be considered. There are no refugees from
South Viet Nam and some other countries.
Therefore, those ablebodied persons should
be told about the conditions of war and how
they could go back and fight on as best as
one can.

It is not for me to say in this House as
to in how many other ways the liberation
forces should be assisted. It will not be
part of our duties so long as we do not
recognise.

There is some doubt in Government cir-
cles whether recognition by itself offers any
further assistance or further sympathy than
this country is already giving. My submis-
sion is, once that country is recognised,
then the question either of people going
from here as volunteers or giving armed
assistance, nct in the sense of expeditionary
force but in the sense of lending arms and
giving other facilities—they become legal.
Now it is a matter of doing it in some other
way which is both inefficacious and which
would not fit in with our ways of thinking.
As I said, if we do not recognise, nobody
else will.

Much has been said about danger to
ourselves. So far as that is concerned,
there are so many dangers and we Lave to
face them when they come. I do not think
our minds should be inhibited on this ques-
tion by thinking that this balances or re-
dresses the evils of partition. Nothing of
that kind. I do not know if there is any
responsible person in this country who
wants that we should take over territories
given at the time of partition. I remember
Pandit Jawaharlal Nehru saying in this
House, “I do nat want and part of Pakistan.
I have troubles of my own. I do not want
to take theirs on.”” We as a large country
have our problems and this is not an issue
of annulling the partition or creating a
counter-poise against communal ratios and
things of that character. 1t is a question of
trying to deal with the situation ese=far as
the apparatus of war is concerned.

I think it is right and proper, appro-
priate and necessay, that our Diplomatic
Missions shouid exert the greatest pressure
that is possible on Britain on the one hand
and on the United States on .the other in
the total stoppage of arms supplies, be-
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All essential commodities have to be made

available through the fair price shops at the
lowest cost to the common man,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Deputy-Speaker, Sir, in ans-
. wer to the questions raised by the hon.
Members opposite, the Finance Minister will
" reply because this is a very serious debate
and we are seriously concerned about this
problem.

1 have ventured to intervene in this
debate because I have been sitting and listen-
ing to various speeches that the hon. Members
have made. There are certain points raised
which I wish to emphasize. We on this side
of the House also share the concern which
the hon. Members on the other side have
shown about the rise in prices. We are also
very conscious of the fact that we have
made a pledge to the people that prices have
to be kept a stable and it is necessary to
save the vulnerable sections of society so
that there is no erosion of the income that
they are having,
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There has been unanimity on various facts
that have been given. The fact and figures
that the hon. Members have placed before
this House are drawn from Government docu-
ments. The Government itself has given these
facts. There is no doubt that there has been
rise in prices ; there is no doubt that the
country is concerned about it and there is
no doubt that it is creating hardship so far as
the vulnerable sections of the society are
concerned,

It may also be necessary to state that for
some time, between June, 1970 and May,
1971, there has been some stability in the
prices. We have gone through the entire
period of last ycar. Itis now for the last
two or three months that this problem of rise
in prices has coms in this accentuated and
exaggerated form. For the last two or three
months, this has become a very serious prob-
lem which is causing a very serious concern.

It also appears that a psychosis that is
being created, a climate that is being created,
a trend that is being given to the debate,
which has some sort of a motivation behind
it. Without in any way minimising the
seriousness of the price situation. it looks
as if that it happens whenever Parliament
opens, in every sessiop of Parliament, there is
one issue or the other. The Simla Accord
issue misfired ; it became a damn squib and
some issue had to be found on which to con-
centrate...(/nterruptions)

SHRI JAGANNATHRAO JOSHI : Where
is the motivation ?

PROF. MADHU DANDAVATE (Raja-
pur) : Kindly do not attribute any motive
This is a serious debate ; it is a serious
issue.

SHRI K. R, GANESH : I am not impu-
ting any motive...(Interruption)

SHRI JAGANNATHRAO JOSHI : How
can there be any motivation on such a serious
issue ? (interruption)

SHRIMATI GAYATRI DEVI OF
JAIPUR : I do not understand why he
should attribute a motive to this particular
debate ? Is it simply because members here
felt that this issue should be discussed in this
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I thank you for giving me this opportu-
nity to participate in this debate,

MR. SPEAKER *© The hon. Prmme

Minister
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o WMo WX : gA wrgw 2 ¥
W A FoegTd SR E ) A

M’Taﬁ weqT ¢ § Wit gt oX AgE
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF

. INFORMATION AND BROADCASTING
@RADHAN MANTRI, PRAMANU URJA
MANTRI, GRIH MANTRI TATHA
SOOCHANA AUR PRASARAN MANTRI)
'(SHRIMATI' INDIRA GANDHI): Mr.
Speaker, Sir, may I express my deep
appreciation of the sentiments voiced on all
sides of the House in regard to the struggle
of Bangla Desh ? I fully realise that even
fhough some hon. Members have used harsh
words, they have dome so out of deep
emotion and feelings of concern, They have
refected the anguish which we and the
éntire country feels at the tragic and hear-
trending happenings in Bangla Desh. My
government and I share that anguish the
deep concern.

It is only natural that with our own
tradition of love of freedom, our involve-
ment with the values of democracy and
human rights, we should . feel deeply con-
cerned when these values are crushed.

We have heard much talk of democracy.

The Allies claimed that the Second World

‘War was fought to save democracy. But

when democracy is so flagrantly and so

brufally “being - destroyed, we do not hear

much :comment, nor do we see the sort of

spontaneous strong responses which the

situdtion swarrants. Could there be a grester

or A cleaver, -expression -of democracy than the

one we witnessed in the elections in Paki-

stin? Letime remind the House that al-

“though the .slections were held ‘under the
‘rules fol;nulatqd by the military regime,
-iinihedistely ' afterwards military ‘repression
was. upell. mercilessly to halt the process

Jeadiig 0. the formation of a democratwa!ly

‘elemd mnmmt in Pakistan,

MAY 26, 1971

from East Bengal (Dis.) 20

We are told by some coudtries that
while they may disapprove of what is  being
done by the military rulers, they cannot bea
party to the disintegration -of Pakistan. 1Is
it suggested that we wish the disintegration
of Pakistan ? Have we not, as many Mem-
bers have pointed out, at every step tried
not only for propriety in our relationship
but also for friendship ?

If there is a struggle between the two
parts of Pakistan, it is certainly notof our
making but of the rulers of Pakistan. Isit
anybody’s contention that the methods being
used today can achieve any integration ‘or
stability, worth the name, now or in the
future ?

The question of secession is also raised,
if I may say so. This is a distortion of
facts. It is conveniently forgotten that the
majority of Pakistan’s people live in the
castern region. In a demogctatic system,
tl.e majority does have certain rights. They
cannot be accused of secession if they assert
those rights. However, if today there is
such strong feeling amongst our people, it is
not merely because the democratic rights and
liberties of 75 million people are being
crushed but because of the damaging effect
which this cruel tragedy is havingon our
entire country, economically, politically and
socially.

This is the reality of the situation. It is
not propaganda or the figment of anyone's
imagination. Our experience of the influx
of refugees and the preposterous propaganda
by Pakistan has reinforced the fact that
what is happening in Bangla Desh does
have many sided repercussions on our
internal affairs, That is why I have said
that this cannot be considered merely as an
internal problem of Pakistan. It is an
Indian problem. More, it is & world-wide
problem. © The international community
must appreciate the very -critical . character
of the situation that has now developed.

.Any failure to do.so may well lead ‘to
disastrous consequences. For what is hap-
pening in Banigls Desh s not just:a politksl
or an oconomic problem. (1t is.a:problen
of the very survival of the people of that
whole area, the pedple of Bangla‘Desh.

It is & problem greated by c&k.ulated
genocide ' that " is résilting dot only in the
murder .of tens: of thousgnds. of men; m_

" and children tmt ﬂspf

orelnxwmou
seek tefuae aad’ Iholter in Inﬂh !Hs’n
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problem that threatens the peace and
security of India and, indeed, of South-East
Agia, The world must intervene to see that
peace and security is re-established and
maintained.

As hon. Members know, yesterday, there
was a similar debate in the other House.
1 had to sit there also for a part of the
time and, so, I could not listen to all the
speeches which were made here. I was
sorry, however, to hear some hon. Members
take even this opportunity to cast aspersions
on our Foreign Office. I must deplore this
tendency to try and find an easy way out by
blaming the services. 1 do not say that we
have not made mistakes or that all our
representatives are always upto the mark.
When there is a mistake, we should certainly
find fault. But constant criticism is dis-
heartening and demoralising. We should
not blunt the imstruments with which we
have to function, Our work here and
abroad has to continue. We do realise that
any help given to the rulers of Pakistan will
be used against the innocent people of
Bangla Desh.

On this occasion our representatives
abroad have worked hara and have done
excellent work. They have been as effec-
tive as they could possibly be in the
prevailing citcumstances. Some Govern-
ments have set views, and even if their
sympathies are roused, they are not often
willing to take a stand on a matter such as
this,. I would like to say that all our
servioes engaged in dealing with the present
situation have shown fortitude and & sense
of dedication,

If it gives some solace to hon. Members
to abuse the Government and blame them
for lack of courage, for lack of direction
and even of understanding, I certainly do
not want to deprive them of this comfort.
To some Members, guts are equated with
voice-power and the use of passionate words.
I wish life were so simple.

Now, this Government may have many
faults ; but it does not lack courage nor is
it afraid of taking a risk if it is & necessary
risk. As I have said many times over, we
are uot mevely comcerned with the legal
sspoct of this situaiion or, indeod of any
sitmtion, We are concerned with one thing
and omo thing only—our own national
mmnmuy,m naturally that of
the heroic poople of Mangls Deshs, That iy
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why it is important to act calmly. The
situation is far too grave for anything else.

The word ‘recognition’ has echoed from
every side, as if recognition by itself could
solve the many difficulties which confront
the people of Bangla Desh or the many
difficulties which our country faces, especial-
ly our States on the border, that is, West
Bengal, Assam, Tripura and Meghalaya.
We have given deep and anxious thought
to all aspects of this question. It is, as my
colicague has said, constantly under review.
We are not writing to see that what other
countries will do in the matter. Whatever
decision we take in this, or other issues is
guided by our own independent asscssment
of the situation and how our interests in the
broadcast sense are served.

Yesterday 1 spoke in very deliberately
measured words of our present difficulties
and of the likely dangers and burdens, not
because I am or ever have been afraid of
burdens or of danger, but because 1 want
hon. Members to think deeply about all
these matters.

Danger can be faced only when one is
prepared for it. This,—as I said previously
and I should like to repeat,~is no time for
party rivalry. We must stand together ; we
must help one another in the economic and
other tasks which confront us. Communal
tendencies must be curbed. All parties, I
think, must help to ensure that the question
of Bangla Desh and of the refugees is not
reduced to a communal level but is kept on
its true level, which is a national and an
international one.

I shall continue to keep in touch with
the Leaders of the Opposition and with
other Members of this hon. House on these
questions and developments. 1 hope that
Members will feel free to come to see me
to express their view or whatever knowlodge
they have on the subject. In the mean-
time, there is not much else that I can say.

1 would only say, let us not lose heart.
Let us have faith in ourselves and in our
people. Let us have faith in the courageous
people of Bangla Desh and in their deter-
mination to fight for their rights. No
great task is achieved without aacrifice.

There is an old saying :
“Is oxperience gained with a song ?
No, it takes all that a man has.”
Sacrifice and hardship there must be, for
all who fight for froedom or for justics of



223 Influx of Refugees

{Shrimati Indira Gandhi}

for a great cause. But I have mo doubt
that the spirit of man and the spirit of
freedom cannot be vanquished. We must
face this entire problem with confidence,
and as 1 said, do what we have to do with
calm and deep thought and with unity
amongst ourselves.

SOME HON. MEMBERS rose—

MR. SPEAKER:
one or two questions.

I shall allow just

SHRI INDRAIJIT GUPTA (Alipore) :
In terms of our own national security, there
appears to have been a sudden accentuation
of the crisis, in the light of the news that
has come today from Assam. A statement
has been made in the Assam State Legis-
lative Assembly by the Chief Miunister of
that State wherein he has made serious
revelations of large-scale Pakistani intru.
sions into Assamese and Meghalayan territory
seizure of several villages and killing of
several of our cirizens as well as of the
border security force personnel ; he has
made an appeal in the State Assembly, as
reported in the press, to the Central Govern-
ment to take immediate action to see that
the intruders are prevented and out own
territory is properly defended. I would
like to know what the latest position is and
what we are doing in the matter.

MR. SPEAKER : [ hive already ad-
mitted a calling-attention-notice on that.

SHRI TNDRAJIT GUPTA : This is
a very urgeat matter and, therefore, we
want to know it, There is a general state
of panic and a feeling of uncertainty has
been created by the report of the Chiel
Minister for the first time in his own State
Assembly, wherc he has been brought to a
position where he has to make a public
appeal.

SHRI S. M. BANERJEE (Kanpur) :
He has appealed to the Centre. It has
come out m banner headlines in the news-
papaers.

SHRIMATI INDIRA GANDHI : It
is true that there was an intrusion in part
of Assam, and the Chief Minister has
phoned to me. But we sent immediate
help, and the intruders were driven out,

MAY 26, 1971

from East Bengal (Dis) 224

The situation is under control. They wete
driven out by five O’clock the day before
yesterday.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : 1 have seen personally the
problems of the refugees. They have no
proper shelter. Particulary in the Dalu
area, there are more than 1,20,000 refugees,
but there is shelter available only for about
40,000 or 45,000 people. I have learnt from
the Relief and Rehabilitation Commissioner
of Meghalaya that teats and other things
would be supplied by the end of June.
May I know whether Government’s attention
has been drawn to this matter and they
are giving serious thought to this matter.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRAM AUR
PUNARWAS MANTRI) (SHRI KHADIL-
KAR) : I had already made a detailed state-
ment on this yesterday. We have already
placed orders for 50,000 tents, and every
week we get at least, 3000, and we have
supplied thesc. In addition, about 10,000
tarpaulins have been ordered. I know that
there are some places where the rush is so
great and some people find some difficulty
for two or three days in getting shelter.

If there is any deficiency and if it is
pointed out, we shall certainly remove it.
Tam in constant touch with the Chief
Minister of Meghalaya every day; every
day almost he is giving me a2 ring. We are
in touch with him, and [ have assured him
that all these defiziecies will be removed,

SHRI BIRENDRA SINGH RAO
(Mahendragarh) : Since this problem of
refugees is already colossal, and 60,030 are
coming in everyday, do Governme1t propose
to introduce any family planning over
there 2...(Interruptions) Secoandly...

MR. SPEAKER : 1 am sorry. 1 do
not think w: should treit this subject so
lightly. He had better practise it himself.

SHRI BIRENDRA SINGH RAO:
Since there is no prospect of the refugoes
going back in the neac future, what would
be the position about citizenship of the
children born to them in Indisn soil ? This
is & very important question,
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SHRI A. K. SEN (Calcutta-North-
West) : Let us not be frivolous.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati) : There has appeared a
newspaper report that an IAF officer has
been arrested in Borjhar airport for passing
on information to Pakistan. Is Government
contemplating serious steps so that spying
18 not done in that most semsitive and
strategic area of Assam ?

SHRIMATI INDIRA GANDHI : Any
case of spying is always trcated with the
utmost seriousness, whether in Assam or
anywhere else in the country.

SHRI S. M. BANEERJFE : There is
a feeiing among certain sections of the
people that the India Government is not
recognising Bangla Desh becausc it docs not
want confrontation with China or a war
with Pakistan. What is the actual truth in
it and is the Prime Minister going to declare
here and how that Tadia is not afraid of
China or of pakistan ?

SHRIMATI INDIRA GANDHI : This
point has been answered on many occasions.

SHRI PILOO MODY (Godhra) : She
has said more than that ; that she is not
afraid of Banerjee. What more do you
want ?

SHRI SAMAR GUIIA (Contai) : It
has been reported in Calcutta that Mr.
Mahdi Masud, former Dy. High Commis-
sioner for Pakistan in Calcutta, is indulging
in serions communal activities, instigating
communal troubles there in collaboration
with the Yahya Khan regime. Gen. Yahya
Khan is trying to create communal troubles
in India, in Wcst Bengal in particular,
What steps have been taken against Mr.
Masud to prevent him from abusing his
freedom in Calcutta ?

SHRI S. M. BANERJEE : He should
bp arrested and all the communal organisa-
{1ons in India should be banned.

SHRI INDRAJIT GUPTA: Obp the
other hand, he is being given VIP treat-
ment.
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(Dis.)
SHRI SAMAR GUHA : Vos,

SHRIMATI INDIRA GANDHI : The
hon. Member told me about this yesterday,
We are looking into the matter,

SHRIMATI BIBHA GHOSH (Nabha-
dwip) : 1 come from the border area. As
regards the refugees who are coming im,
there is no proper authority to issue border
entry slips to them, with the result that
they are not allowed to get entry into the

camps. They have been going from oamp
to camp. Most of them are women and
children. Is therc any arrangement there

under which at the border posts there is a
proper authority to issue to them these
entry slips so that they do not have diffioylty
in getting admitted to camps ?

16.00 hrs.

SHRIMATI INDIRA GANDHI: 8o
far as I know, always all such entrants are
being registered except some who manage
to avoid registration. Althaugh my colle-
ague, the Minister for Rehabilitation, is
doing all he can to provide tents, tarpau-
lins etc., there is no doubt that we are not
fully cquipped to deal with such a large
influx, So, there is bound to be disconfort
and hardship which we are trying to mini-
mise to the extent possible.

16.01 hrs.

MOTION RE: ANNUAL REPORT OF
UNIVERSITY GRANTS COM-
MISS1ON FOR 1968-69
~(Contd.)

MR. SPEAKER : The House will now
resume discussion of motion re: annual
report of University Grants Commissjon
for 1968-69,

Shri Dhandapani.

*SHRI DHANDAPANI (Dharapuram) :
Mr. Speaker, Sir, under Section 18 of the
University Grants Commission Act, 1936
the Report for the year 1968-69 of the
Commission is now under disoussion and
many hon'ble Members have referred to the
valuable suggestions made by emineat
educationists of the country,

*Thy Original apeeah Wwas delivered In Temil,

G e
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On behalf of my Party, the Dravida
Muunetra Kazhagam, I would like to say a
few words about the functioning of the
University Grants Commission. We regret
very much that the U. G. C. is functioning
under the aegis of the Central Government
and all its day to day activities are under
the control of Central Government. We
would very much like that this Commission
should be free from any influence of the
Gevernment here and function independently
and autonomously.

Today, the students of Medicine, after
completing their precribed course, are given
practical training as House Surgeons in
various hospitals for a period of one year.
If such a facility is extended to the students
of Engineering also and they are given
prastical training either during the course of
thelr studies or after completion, it would
facilitate them in having greater job
opportunities, which in turn will reduce the
rigours of unemployment among the
engineering graduates.

A number of Colleges and Universities
have been established in various parts of the
country, But there are no separate Uni-
veresities for Medicine and Lngineering. If
separate Universities for both these disciplines
are established, then they will reccive greater
and more intensive attention and the
standared of teaching as also research
facilities will receive a fillip. [ thercfore,
request that in the commg years the U.G.C.
should formulate plans for establishing
separate Universities of Medicine and
Enginecriag.

If the State Government want to start
a new University, they have to seek the
permission of the U. G. C. All of us are
aware that it is a difficult task for the State
Government to get this permission. This
power which is vested in the U. G.C. acts
as a stumbling block to the aspirations of
the State Goverament. On the other hand,
the Commission is also a mute witness il
any State Government starts a new
Univeristy. This goes to show the futility
of having such & power without exercising
it to any degree, To given gn example, the
State Government of Madhy Pradesh sought
the permission of the U.G.C, tostarta
now University in the State. But, the
U.G. C. refused the permission to the
State Government. Inspite of that, the State
Government staxted that University, which
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is today functioning well. Here. I would
like to quote from thc Report of the
U. G. C. as to what they had to say about
this :

“The question of establishing new
Universities may be considered only
were the existing universities cannot
cope with the increasing number of
students coming from the schools and
on compelling academic and administra-
tive grounds. The Commission con-
sidered the proposal of the Government
of Madhya Pradesh for the establishment
of University in Rewa and expressed the
opinion that since the State already had
8 universities where the standards of
teaching and research had to be
strengthened, therc was litte justification
for the establishment of another Uni-~
versity at the present stage. The State
Government however, went ahead
with the establishment of the University
and named it as Avadcsh Pratap Singh
University.”

1 would like to point out here that the
U. G. C. has now recognised and approved
this new University.

Mr. Speaker, Sir, the Professiors
and Lecturers of Colleges under private
management are not getting the U, G, C.
scales of pay. 1 would also like to add
that the U, G, C. is discriminating against
these professors and lecturers, T would also
add here that certain colleges and uni-
versities geot donations from foreign
countries. The U. G.C. must see that
these donations are utilised for the im-
provement of acadcmic standards, The
conditions laid down for receiving such
donations should be relaxed so that these
donations are not allowed to lapes but
utilised for betterment of educational
standards. The U. G.C, has demanded
that an amount of Rs. 9.94 crores of foreign
exchange must be provided during the
Fourth Five Year Plan. In order to utilise
the foreign exchange the Commission has
also stressed the need for delegation of
authority, T would suggest that the hon’ble
Education Minister should see that necessary
powers are vested with the U, G, C, for
this purpose,

Counselling services to guide the students
regarding future employment opportunities
before they seek admission in  different
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courses of study are available only in
Bombay and Delhi Universities. But, no
such counselling services are available in the
Universities in South with the result that the
students suffer due to lack of expert guidance,
I request that the U, Q. C. shouid take
steps to establish such services in all
Universities in South, Then, the standard
of teaching also has gone down so much
that the students, immediatly after joining
a collage, start seeking the succour of the
tutorial colleges. This has been realised by
the educationists of repute. There is im-
perative need for reorientation of our present
educational system and then only the
students can be extricated from the clutches
of the tutorial colleges.

Many leaders have come to realise that
there is widespread student unrest and
indiscipline in the country. If we analyse
the basic cause for this, I would squarely
put the blame on the sholders of the
Congress Party which has been ruling this
country for the past 23 years, 1 don't care
whether it is the ruling Congress Party or
old Congress Party. The responsibility for
the sordid state of aflzirs rests on the
Congress Party. After Independence, the
people of this country had implicit faith in
the leadership of Mahatma Gandhi who
fought and got us Independence and they
were all at the beck and call of his leader-
ship. But the leadership failed miserably
in inculcating a spirit of nationalism in the
minds of the youth and other sections of
the society so that they might feel that the
country belonged to them and the wealth
of the country was for them to exploit and
utilige for the welfare of the society.
Though they preached from the platform
about national unity, language and so on,
they indulged in self-secking activitics, which
led the stugents to think that the leaders
themselves were a bunch of salf-seckers and
that they could also take to them their day
to day agtivities, As a result, throught the
country, you find a sense of intolerance on
the part of students and widespread student
unrest 10 the detriment of all. 1 would
cotegorically state that the Congress Party is
mainly responsible for this.

Today, there are four Central Uni-
vensities funcioning in the North—Aligath
Muslim  University, Banaras Hindu
Unlversity, Delhi University and Viswa
Bharati.- 583,84 lakhs of rupees have been
spent on these Central Universities by
the U. G. C. 1t is a matter of great regret
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to us that no Central University has so for
been  established in the South, I
would like to request that the Central
Government should take over the famous
Dr. Alagappa College and run it as Central
University.

The U. G. C. does not give any financial
assistance to the Colleges teaching languages.
I am connected with an organisation
running four colleges—2 collages teaching
Arts subjects and the other two imparting
education in Hindu Culture. No grant has
been given by the U, G. C. to a college
teaching Tamil Language.

MR. SPEAKER : You should confine
yourselves to the scope of this Report;
otherwise, those matters pertaining to the
Ministry of Education can be discussed at
the appropriate time when the Demands of
the Ministry are taken up for discussion.
This report is very specific on certain sub-
jects. I would request you to confine your-
self to those subjects.

SHRI DHANDAPANI: The Hindu
Cultural Oriental College which devotes to
the teaching of Hinus Culture is not receiving
any assistence from the U, G. C. When we
sought the permission of the U.G.C. to
run this college, permission was not given.
Tt was a great disappointment to us, I
request that grants should be given to
college teaching languages and Hindu
culture.

We find that the U. G.C. is giving
scholarships for studies in Persian and
Arabic languages. I would like to submit
here that in the Universities of North—not
even in one there is a Chair for teaching
one of the Southrn languages. 1 request
that a Chair must be established in the
Universities of North to teach any one of
the languages of South.

Mr. Speaker, Sir, I don’t know whethar
the leaders of the nation have any conviction
in their professions of national integration.
But, I feel that by taking this step to
establish a Chair in the Universities of
North for teaching any one of the Southern
languages the cause of national integration
will be better served.

I am gratefu] to you for having given
me an opportunity to participate in this
Dbbate,
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F1 WYT Faar o | ww A ¥ gE AT
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gitafidter sige witeT & a1 949
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q¥ge @ qIN |

WYwar & aa & qg =g f
grafedter wigw w1 9Y qar af-
91 a9 7§, IEF IFIT § g AWl H
Tga AT 7dr ¢, § =g £ faar
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ey § Y 3w famg ¥ & ¥4ifs sud
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& el & w19 § wroEr aga qwdy
g fr e @ vy w7 /e fRar

SHRI BALATHANDAYUTHAM
(Coimbatore) : Mr. Speaker, Sir, I thank
you for the indulgence you have shown to
me, a new member, and I will finish within
the time aliotted to me. I want to takc up
only one question, namely, the conditioa
of the teachers in colleges and universities,
In spite of the grand mname Usiversity
Grants Commission, the condition of the
teachers in colleges and universities is exactly
the same. Apart from the various grades
and scales, 50 per cent qf the teaching staff
is getting the scale of Rs. 300-600.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND MINISTER

JYAISTHA 5, 1893 (S4K4)

U. G. C., 196869 (Dis.) 234
OF DEPARTMENT OF CULTURE
(SAIKSHA AUR SAMAJ KALYAN
MANTRI, AUR SANSKRITI VIBHAG
MANTRI) (SHRI SIDDHARTHA
SHANKAR RAY) : Sir, it wi'l be seen
that the discussion here is under section 18
of the Act. The activities of the University
Grants Commission for 1969-70 have already
been tabulated and we are looking forward
to hear the hon. Members as to what their
views are with regard to the matters men-
tioned therein, The activities of the Univer-
sity Grants Commission for the previous
year, for the year 1968-69 are under review
and the debate, I take it, is for the purpose
of finding out whether the University Grants
Commission has acted rightly or wrongly.
Now the point which the hon. Member has
just now taken up is completely outside the
scope of the debate. 1t may be reserved for
Education budget.

MR. SPEAKER : Yes, this repott deals
with subjects like deemed universities, post-
graduate studies, international collaboration,
foreign exchange for academic advice, con-
sultation and publication and so on. The
previous hon. Member spoke on a relevant
subject. If he has anything to say on this,
he may do so.

SHRI BALATHANDAYUTHAM : 1
will speak on the Education budget.

sft gy T (nelY) o erenw
newy, gimfedy wrew sdmw & o
uot fod g, frer ok goear
¥ & §oad fag & e awe
£ ) uraF oY gt A agy et §
gy o gfmafedt wred s &
o femrar & owrer o wmawY fra
arer frarfaat & fag deeer &Y eraedr
e § 1 o o & e oY s ghew
Tl X &% for warll & @@ K0
gror Rerwr 1 age swe Y qr § ¥few
INE-IE IT PEW FY gy vl §
& wrzan § fr farsr wolr wdvew v
q¢ wqra & B gt oY wne AR Wil

oY Wyt T gt greed aad wilkw )
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SHRI SIDDHARTHA SHANKAR
RAY This also 18 not withm the scope of
this Report He may mention it during the
discussion of the budget

ot gewry yTor wER W SRR
eqrA faam §

“The question of providing adequate
hostel accommodation was exammed
by the Comnuttee appowmted by the
University Grants Commusston The
Commuttee has estimated the additional
hostels for 3 lakhs students at an
estimated cost of Rs 120 crores at the
rate of Rs 4,000 per student ™

gafeg sre ww o 7 aX A
FIS W A qET I FEH TS AT
aifge | g fefgae Afas  qx, &R
BT guray A R AWy § g 9%
e 7 8] ¥ wrew g & fawian
w wQ ¥ T wear g foak am
3% fgur 7 araTET@ & A I qET
P ¥WoAI o @Y & wEr 9y
gfg &1 fawrg avag 7 &1

wmiamagd 5 ag ot A=
T 70 § ud fAg sl s Y
TR TN 1w T AN @
wEFT F gy orgt § wgAT  syvraATeA
wfeyeg Gar T FT 9FY & w9 av
foww wogr g g aw q% faen w7
T FAT A @ AFAT §oww W A
uF ey ek A @ | o ey
eyl e @Y ot ool & e
T wga AT g fs W R sgwraash
sfeae forafrar @ e R fF
AT M AT N AGITAE I
BT uriTagaow G & W &
W S Az & fF o FeIw A @
fwd ¢ Fradr avuar adr g T
gfafed qgba & @it ¥ qgd WY 5e-
2 FrY 3 R fasr wfer ¥ w@
fawmy #few SEAY 7w W AT A
fear wur ) gPefEdt Wy wiER
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ol SE-g 9T W oW avaT i
q1a & JAFY Iiw A s

MR. SPEAKER : Professor Dandavate.

SHRI K. MALLANNA (Madhugiri) :
Sir, 1 gave my name yesterday.

MR. SPEAKER : 1t is not before me.

SHRI K. MALLANNA : My name s
Mallanna. You called me yesterday but the
debate was postponed.

MR. SPEAKER : The practice is that
the list is renewed every day. You should
be very vigilant about the list.

SHRI K, MALLANNA : My name was
sent through the concerned man

MR. SPEAKER : There 15 not much
difficulty this time ; you will get time, but
please be careful in future. Do not depend
on yesterday’s list ; there is a new list
everyday.

st %o wo WA (ATNYT) : A
wgen, awtT  agew ¥ afs w4 €
arm faar ar @t & way gLEETER T
for fsr AT wra @ 9T AT A WA
T ofgd ar fe oTH q@y ¥ &
e & 37 =fge )

wurn wgvew : mi @t Wy g
T Fy e

PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Speaker, Sir, as one who has
been a unijversity teacher for the last 25
years, | have a. deep sense of iavolvement
in this discussion that is taking place on the
report of the University Grants Commission.
1 will not fully agree with the hon, Minister
for Education that the scope for the discus-
sion is very much restricted. There are
certain items in the Report presented here
which can be discussed in a wider comnota-
tion along with some of the allied issues,
Unless they are discussed and debated here,
some of the issues like examination reforms
and steps that have been taken by the
University Grants Commission canuot be
adequately discyssed at ail.
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I would like to touch three important
points in relation to this Report which has
been presented here. Firstly, the need to
bring about fundamental anda redical reforms
mm our educational system including the
examination reforms to which a reference
has been made in the Report ; secondly, the
urgency to remove the root causes of
students’ unrest because under the item
‘students’ affairs and discipline,” even this
issue will come up and, thirdly, the question
regarding the development of a programme
for tcachers. I think, there even, the
problems related to some of the legitimate
grievances, both academic and otherwise, of
the teachers are very relevant.

I would only briefly try to touch upon
some of the important problems. Firstly,
let us take the problem of radical reforms
in the system of education, examination,
reforms, the revision of syllabi, etc. I feel
that unless we are able to revise our syllabi
and curricula in a drastic way, it will not
be possible for us to ensure the results that
we desire in the sysiem of examination
reforms. Our syllabi and curricula have to
be revised. The methods of teaching have
to be changed. The semester system to
which a reference has been made in the
Report will have to be extended to a large
number of universities because there are a
number of universities where this system
has not been operated at all. If thatis to
be done, I would suggest that our entire
attitude to the system of education reforms
will have to be altcred altogether. For
instance, we will have to revise our syllabi
and curricula in such a way that the students
will be liberated from the strangle-hold of
old customs and beliefs.

We want to build up modern India.
But we can never build modern India unless
we foster among the alumni the spirit of
modernism, If that is to be done, it is
necessary that our education system is made
more science-oriented, Here, I must point out
that science has to deal not merely with the
properties of matter but with the attitude
of mind as well. Therefore, the methods of
teaching of history and of modern sciences
like physics and chemistry will have to be
radically altcrted.

1 would just like to give an illustration
of the method of teaching of history in our
universitics.  Unfortunately, our entire
attitude and outlook iz very umscientific,
History ig being peesgnted in our tewt-books



29 Repert of

{Prof. Madhu Dandavate]

meorely as a chronological documentation of
the achievements and failures of great men.
The motivation of history is completely
discarded ; the interpretation 'of history is
often missed and the objective assessment of
history is also overlooked. History is being
{aught in our univergities with an eclement
of passion, prejudice and bias, Under these
circumstances, I do not think that a correct
assessment of history will be possible. The
method of teaching will have to be changed,

I would also like to make concrete
suggestions regarding curricula and syllabi,
say, of modern sciences. We are living in an
atomic age ; we are living in a space age.
But even in respeot of study of modern
sciences, in this modern age, we find that
our eutire ourricula and syllabi are most
outmoded. Take, for example, the subject
of physics. It is most surprising that in most
of the universities, even upto the post-
graduate stage, some of the important
techniques and laboratory equipments deal-
ing with nuclear physics and electronics are
not included in the curriculum for labora-
tory work. We only touch the fringe of

the problem even at the postgraduate
level,
Even in the curricula of Chemistry,

Physics and Mathematics, great ste's 1
given on trivial details to the comparative
neglect of basic concepts. This outlook has
to be changed. For instance, if you very
caryfully go throagh the Reports as to
what happens to our studeats who go in
for advanced studies, they are found to be
lacking in adequate mathematical ecquip-
ments necessary for higher studies. Therefore
these things will have to be completely
altered.

1 would also touch the problem of
sstudents affairs’ and indiscipline. We find
that there is a growing number of angry
youngmen. I have no anger against angry
youngmen. In fact, my quarrel is that our
youngmen are not adequately angry. Unfor-
tunately, their anger and sullenness lacks
that divine quality which must be the hall-
matk of a new age. If thwy are merely
interested in destroying the seats of learning
and the Vice-Chancellor’s Office, I do not
think their anger takes them towards crea-
tion of a new world or new temper. The
problem of student unrest is very important.
I suggest that an Inquiry Committes should
po appointed which should go into the
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problem of student-unrest. No doubt that
problem is touched upon in this Report but
what 1 suggest is that a comprehensive
enquiry must be ordered by the Government
to investigate into the root causes of the
student unrest.

To my mind, the root causes of student
unrest are to be traced to the unwarranted
interference by the Government and politicians
in the affairs of the universities. There is a
1eceding rapport between the tcacher and the
taught. There is a complete dissatisfaction
so far as amenities are concerned. There is
the problem of congestion in the universities
and last but not least there is a grinding
poverty. All these factors manifest them-
selves in the form of student discontent.

In regard to the mode of manifestation
of that discontent, the youth and the
students follow the pattern set by the cider
politicians in the country, On the one side
they find that politicians and rulers who are
drunk with power are showing total disrcgard
for their opponents. Thev also find that
professional politicians undertake agitations,
bringing people on the streets and provoking
them to induiges 1n arson, loot and violence
and all other anti-democratic methods. By
this they have set a pattern for the youth,
The students therefore feel that there is a
respectability for this methodology. That is
how the students pick up violent methods
of agitations,

Very often they are told that they must
be responsible and behave in a responsible
way. But here ] must say that unless and
until the elder Statesmen and Ppoliticians are
able to reform themselves, there is no hope
that the younger gencration will be reformed
at all. ‘Physician, heal thyself ;' that is
what the youth and the students of the
country would like to tell their elder politi-
cians, Unless we are able to put more
premium on democratic methods, it will not
be possible for the students to show respect
for democratic norms. If our students find
that there is @ total disrespect and intoler-
ance for those who hold different views, if
they find that only methods of violence are
being used in agitations by elders, if they
find that in our legislatures there is a physical
trial of strength by the legislators with the
Marshal and if they find that there is coms«
plete disregard for all the accepted norms
and democratic values, then certaiply the
younger generation is not going to show apy
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respect for democratic institutions and
democratic norms. Tkhat is how the indis-
cipline in the country is growing.

1 would like to make a reference to one
aspect which is very relevant—apparently it
may appear to be outside the scope, but it
is very relevant. If we want to improve
our academic life, it is very necessary that
cercain reforms have to be introduced and
at the same time we must try to build up a
contented teaching fraternity.

There were references made to examina-
tion reforms, As a teacher I would like to
relate some of my experiences in this regard.
In most of the universities our examinations
are becoming merely memorisation tests. It
18 not always the best student from whom
we can draw out the best talent, through his
performance at thc examination. Very often
the student, like a politician, acts ltke 2
gambler. Hc may be able to gamble 1n the
examination and succeed. This sort of
examination system must be reformed. This
question has been touched upon in the
University Grants Commission’s report, and
they have spoken about the semester system
There aie some universities where this
System s operating but there are large
number of universities where this system is
vet to be introduced. The reforms 1n
cxamination system should be undertaken
as early as possible.

Then, in regard to the work conditions
and the grades of tcachers, large number of
teachers* organisations have made representa-
tions for better scales, better working con-
ditions and also better academic life in the
l_lniversities. And their experience invariably
iIs that the university authoritics always
tell them, we are prepared to concede your
demand but there arc no resources available.
There is a demand, for instance, for running
grades for university teachers. But the
authorities point out that there are no
adequate funds available from the Centre
and from the states, Therefore, the Centre
must apply its mind. Parliament must take
cognisance of all these problems. Itis a
tragedy that whenever political discussions
and debates are going on, the House has
full strength, but both in the State legisla-
tures and in Parliahent we always find that
whenever problems of education are being
debated, we always have a very thin House.
That itself is a sad reflection on our attitude
towards educational problems. We treat the
sucational problem as the last problem to
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be tackled, and wheh giants are giveli, then
also, educational grants are the last to be
granted. Unless the Centre is going to make
available more and more grants and unless
the quantum of grants is increased, probably
the universities will not be able to meet the
requirements of the teachers.

The U.G.C. has taken certain good
concrete steps. New grades and new scales
of pay have been introduced, but a number
of educational institutions are trying to
circumvent the provisions laid down by the
U.G.C. For instance, I may give a concrete
illustration. In introducing the new scales
and new grades, for the highest gidde of
the university teachers, the U.G.C. has
actually prescribed that the teacher con-
cerned must participate in the scheme for
post-graduate teaching. What is the net
result ? Of course, this has been done with
the best of intentions, in order to see that
the calibre of post-graduate teaching is
imported. In reality, what has happened
in a number of educational institutions is
that manipulations are going on, and in
order to rchabilitate a number of teachers to
the highest grade, a large number of post-
graduate teachers are forced on the stadents,
with the result that somc of the students go
to the =xtent of saying that teachers may be
given their higher grades, but let thém not
be imposed on them for teaching post-
graduate classes. This is what is happening,
Therefore, I have personally come to the
conclusion that it is better that this criterion
of post-graduate teaching for higher grades
is completely removed by the U.G.C., atd
only those who have an aptitude for teach-
ing post-graduarte classes may be requested
to take up post-graduate classes. Otherwise,
what will happen is that a large number of
Teachers would be given post-graduate
lectures, and there would be fragmentation
of courses, and here would be no contiauity
in the lectures with the result that the
alumni would suffer, This is what is
happening evetywhere,

A very dangerous trend has developed
during the Iast year, which is relevint to
and falls within the scope of this debite.
Though the UGC has introduce] véithin
steps and made certaln provisions and intté:
duced new scafes, & large nambér of HKtsiin.
tions are frying to clroumvent thede provi:
pions. For instarice, tevised pgrades #bb
offered to labomatory demonstrators in
wiénce institutions and sclenge colleges,
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But what the educational institutions are
doing is that before these demonstrators
reach the stage of permanency, most of them
are retrenched, with the result that no
demonstrator is able to stabilise his position,
and we are not able to get experienced
demonstrators in a large number of institu-
tions, Therefoce, this particular matter
must be supervised in a proper way and
educational institutions and universities
should not be permitted to circumvent the
provisions Introduced by the UGC.

If these steps are taken towards intro-
ducing all the reforms that I have suggested,
and if certain positive steps are taken to
jmplement some of the measures that have
already been undertaken since last year, I
feal that the UGC, which with all its best
intentions and professions has not been able
to do a lot, will in times to come be able to
give us a good account of its scheme for
educational development.

SHRI K. MALLANNA (Madhugiri) : I
would like to speak in my mother-tongue
Kannada.

#*] am grateful to you for having given
me an opportunity to speak on the Report
of the University Grants Commission.
Several mpmbers have expressed their view-
points on the Report. I would also like to
place before the House a few points in respect
of the same.

16.45 brs.
(Shri K. N. Tiwary in the Chair].

In Mysore State there are many private
colieges for which Government is giving
grants. These colleges are run by different
communities, The selection of teachers in
these colleges is based on caste considera-
tion. Even in the matter of admission of
students, preference is given only to the
community whick runs the college.

In the constituency of my hon, friend
Shri Lakkappa, there is one Siddaganga
Science College. Here the selection of
professors, Readers and lecturers is on caste
congideration, In case people belonging fo
other communities are selected the manage-
ment harasses them to such an extent
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that they are forced to leave the institu-
tion.

The University Grants Commission have
fixed the pay scales of the teaching staff
which have not been made applicable to
them. There is also a system of paying
salaries to the teaching staff by means of
cheques. Even though that system exists,
the management while appointing the
teachers come to an understanding with
them for a share in their emoluments. This
mismanagement and malpractice in the
affairs of the institutions have been brought
to the notice of the University Grants
Commission and the Government, but no
action has been taken.

There is one cngincering college at
Jumkur in our State run by the head of the
Math. This college was working well about
three years back. Now there is laxity in
the administration. This college has further
started collecting capitation fee amounting
to Rs. 10,000—Rs. 15,000 per scat from the
students coming from the neighbouring
State of Andhra, Madras and Kerala. By
this means they have collected large sums of
money.

This college which is supposed to cater
to the cducational needs of the backward
communities and ‘veakcr sections has not
helped them.

Coming to the affairs of Belgaum
college, 1 would like to say that the tuition
fees has been fixed at Rs, 1,200. But
actually the authorities are collecting
Rs. 1,800, The University Grants Com-
mission and the Government have not taken
any step to put an end to this malpractice
in spite of their attentioa being drawn. On
account of this illegal collection students
have gone on strike. I, therefore, suggest
that an inquiry committee should be set up
immediately to go into the question of
collection of fees, system of admission of
students and other related matters,

In Mysore there are three Universities.
Each of them has different syllabus. This
has resulied in discontentment amongst the
students, This will aggravate if uniformity
in the syllabus is not introduced in all the
three universities.

In the matter of granting schotarships
also, caste and commuonity is the muin

T *Tho ofigiual ypeech was deliverod In Kaanada, ey

S -
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consideration in some of these institutions,
This preferential treatment is not desirable
from the point of view of education and
student community as a whole.

When Government is giving grants to
private institutions, they should have control
over them. Othermise, the heads of the
religious institutions will develop a tendency
to use these institutions to further their
cause,

In the end 1 would suggest that the
Government should take over thesc private
institutions and also those run by the
religious heads in o:der to put an end to
the mismanagement in the affairs of the
educational institutions.

ot gurer afdn (ws) @ gwafa
ag¥e, & faeaforgmy waE sEw ®
gak w1l & fag qur v oAk
weger yiae foarared § o fom &
for ¥ s dvrn ag g @
PRI AW & o A § s -
Forerrera sram wrat & wreaw ¥ fe
FérAagadaw M ¥ 9N @ &
wriTall § ¥ ag wgr AR ¥
&t ¥ fawafrarem agem maw & aw
Y UF qqqw oy @y § A Ay ¢ v
9T & wuay | wife YET 9ar @ §
ot & g9 wodowt  Fawafaoremi
¥ advers @) § o< Fur Az wTr & fw
Ty o faxafaaedl &1 a1 g FAS
w1 ufas qqora v § orgi fF & o Qe
X & & ey wwmar § B Q6 W
QR | feg afe ReT g @t o
W% o1 o1 ff Al wer Wy
e ¥ g A oww TR W
Wﬁmﬁm’!ﬂm wF an
# ot o o s ag olww @ §ar
T 1 ufe Q% § oY o 7g e K fe
HYR wreity & onit FY o Qus ady €

iﬂT!‘lelz|
freaforerers srgerer st & g
Fedt o Frer ot g wr oY 4 W
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R & ¥ agw Y wiew
M FFd FOC 1 A Y gy ¥ A
s <} & frg freafraredt ¥
T T Y YT ey & FF gaik yewe
# A qraw sAFedT A § AR .
FT G AU gEAFTAGT § qw 1@ wTw
FaIA AN ¥ q@ = @ omar §
forgiv fifew foeft § ot frsfit wiw-
wavy forer & | ATt @ra #Y §
fe o ok fagr At 9t Sywhw
favafaereoa s wrr & agatr &
& T &, vaHr SErIA Fear @

O aa—ae ¥ weew ¥ oqR
7z wh § T oy aF arafed &1 e
¢ oy w1 @ AT fra & s o &Y
faum fY o) fawr @@ &) SR A
Yo ded Yamar ¢ fF frd) WX AW
1 gETen® weqqa g § W el
#R qAATAT T GAARAT AT Gl
t @ 7 ot frandf dey w7
adiers Jery wTE § Wie T e Fdaw
I a1 qwaran Sy § ) 1w feafy ax
it famafamas gew s B faw
AT AR | IFF AnAW ¥ AT IAW
FEr AN W s q & fw
&Y sifaear afew §, sw g fed
N®TC &7 Nqeew @A gy av awy
#r§ S sqaear g wigd |

famafrgren e anaw frer-
froredt W1 woelfe & wd & o
AAT QT Y 1 TF T aF W qg Y
ot gwar § fF frwml & eromw &
wa @ gu §) frafraed & W@
it afafafivar gt §, swer vy
s wraw & § € &—wnht feg
fsafirarag & wod ggwT F GEIR X
# twr g awar § 1 1958 & goee ¥
qreg 1 © fiear an, 10 a9 o wyt
wif wly o e ow et ol oY
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A, oY o gy ¥ Sugewfa §, I@ Gl
W wglarsl Y gEw % faw WA
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da & B gafygar sowsw g, @
suwr ofigm 3g gwr fF s Fwi
fawafaarag # gfma & waw AR
¥ arer orar § §R WA geg & S
g

o aew o & Y geer wfaw
Wit frrafaarem sz avatn & Ao
¥ farqr 7y e oY g gl @ Y
g Y, ¥ ywwEr @ AW
fegfr sz @t 1 § fs fafaare &
faT oft oW oF g ®R s SmEE
fraresre d aggarEr F e W
T A @ T )\ W P s e
T § 9% UFAr gHe Yo UL o gHo
o %) guar & ammlt W fo gFo
o qx Ho faz A Fhwar o srawW,
wied sy fafamen & 58 S@
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T WTAAT | WTAIFAT 59 aiw s g fF
forr eqr) 9T qgy WY wF gar 97
o fomd wag & fgw S 3N
¥, g gegreY F1 W g fRar s
g kA K & I ¥ wwww
nNfrwu § F &0 o1 oiw o
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TN TEETHE T INEN i W
mMea ¥ s § 5 ag W
g W famw § giRfEEr  weew
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R fgmrumr § @ ¥y sEA@ A
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wwar § fe gome @ a o gt gi R
¥t fasfioeren gga™ qw & @
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o ¥ Areww ¥ & Wy v I wfaAw
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W A" F FATAR W §, IR g A
g =T o

@AY grrar g 5 oww s
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A ¥ gwdw A ow oy sl feay
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war W ¥ fear & frg 9w g Wl
FT 1€ SIAIT AT HT GFar § |y
B Y gk qguArfadt F am faeewy
IgwT Twr g7 frar O fE WAy
& awiifast ¥ @ & @A O @@
if sqavar wEFay g wE ) wEi aw
& g gfew & gam@w ¥ @ F@T
g @ 1 gfem ameY wEw ) W
R N w1F AT ¢ Fgh 9T -
o sfas gedavar faeger sarr § Wl
IqH rw-qgare o 7@ SN W §
gl | AT T I Al & s
war § oife g oy wear @ ¥
Eiwafry & wigmn fF 9@ qegw
foafrarea ¥ foftax fages § oifs
g% qrar ganr facaframm & @ we
famdis ¥ st  go feaframw §
3% fog ar &Y wew § F19F awr fag
AW aife A geuwedr WX Wi wg
T wgri-sHeT g gt 9% afy s §
wi§ Afawr 7 §) & fafer s sear-
aw oY figfer &Y m¥ @ifs ¥ faar
#fedl # afywar aw @)

sfew o f® wger & aur
son agmag g R g gm g 5
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g W & SR IEE W oAy
fagrr w & § 1 vud A fegm

JYASTHA §, 1893 (S4KA) U. G, C., 1968-69 (Dis.) 250

qeTy Wi o gEA BN §l, W
fow @ WiT arcas & W ¥ W wed
¥ @i | ST g Aw & s Frewr
wifgd feeg ¥§ foer aveft R Sad @
o, adife foer aelt w0 gz @
grar.. . fawent fowr 1 aga wfew @3-
w7 @ AT e o w g Y@ @
& oy fr wge W afs faeafarares
¥ frwmmas § ¥ 9ad W R R
Fgt F1 qraTa gfea s Ty

w ogat ¥ wy & favafearm

WE W S g9k geEl ¥ fag
i g s famm § f5 N
gt ax sfag s fear sdem

SHRI DHAMANKAR (Bhiwandi) :
Mr. Chairman, Sir, while considering the
University Grants Commission’s report, I
have to appreciate the good work thet is
being done by the Commission to spread
unyversity education throughout all pagts of
the country. The people coming from the
backward and rural areas have certain
expectation from the University Graats
Commission, The suggestion was made here
in this House yesterday by one hon.
Member that private societies or associations
or private educational institutions should be
discouraged from conducting the colleges,
because there are certain malpractices. I
know there are certain malpractices going on
especialy while making payments to the
teachers, staff, etc., bui you cannot forget
that these educational institutions have a
past glorious history, and they have given
us research scholars, scientists, social
workers and politicians. 1 may point aut
the universities of Bomhay and Poona. 1
do not want to confine myself to that atea
only. Throughout the country, you will
find that these institutions have turned ous
great scholars and great men from their
colleges which have been conducted with
selffess and devoted feelings. So, it will ot
be correct to discourage these institutions
from running the colleges. I would, bows
ever, suggest that strict vigilance should
be enforced to stop malpractices wherever
they exist.

1 am conpected with one of these instis
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tutions which is run by a youngman of
backward classes, Harijan-Girijan Samay
Unnatti Mandal, and which is doing very
good work in Thana district, in spreading
education in backward areas, especially for
backward Scheduled Caste and Scheduled
Tribe boys and girls, They are running
Bal Bhavans, primary schools, and high
schools. Not only that ; they are running
one college also, But what we find is that
we are forced to discontinue certain develop-
mental work because of the lack of funds
which is always there. The University
Grants Commission gives grants to build
Iibraries, laboratorijes and other things,
But what happens is, the University Grants
Commission has laid down certain condi-
tions ; that is, they fix a certain percentage
to be given as matching grant or matching
contribution.

The institutions in backward and rural
areas find it difficult to collect the matching
grants. I request the UGC to mahe an
exception in the case of institutions run by
backward classes for the educational uplifi-
ment of their students. In so many cases,
the matching grant comes to 40 or 50 per
cent. If an institution in a backward area
is doing good work, the UGC should be
content with a token matching grant of 10
or 15 per cent from the institution. If this
is done, it will give encourgement to the
development of education in rural and back-
ward areas.

The number of university students is
fast increasing. Prof. Mahajan said
yesterday that Bombay University is catering
to 60,000 students. So, the time has come
to establish another university in Bombay.
Suburban Bombay beyond Dadar, with
Colaba and Thana districts will be a compo-
site area to start 8 new university, But ft
should not merely have courses in commerce,
art, engineering, medicine, etc, Times are
changing. The new unive:ssity should have
a special bias in electronics, nuclear techno-
logy and chemical technology, Petro-
chemical industries are fast developing there
and they want science graduates equipped
with knowledge of electronics, atomic
physics, etc. This should be borne in
mind.

1 come to my last point. Backward
class students are given scholarships for post-
graduate studies, but the scholarships are
received by the universities rather late and
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the boys are put to a great deal of hardship.
If the scholarships are disbursed as advance
grants, the students can prosecute their
studies with peace of miad.

1 hope that the University Grants Com-
roission will give due consideration to my
suggestions, With these words I conclude.

fowr WX swr weTw wewrerm ®
Iueet (s WMo qro arEw) : gwmfy
wgiew, frxafagm agam@ sww & a9
1968-69 & arfyw wfadew g, ot fm
HEA & WAT-IEH T THET 4T 47 IF 9%
g fagw wifrt & O wow agEe
g fa¥ § o fag gw o7 s
21 o st oa% gwaA o & aga
AT g7 W 9T W R "y
Aged N I SAFYET g9 W F | w9
woft oY & fdmgmie & fawafaare
WA WA A feid & g oft oW
goat gwre fan § 99 9§ g5 fadww
FI GT FEAT ATFAT |

AR agfi T fagrr arfggl & oy
Fg WY wgr & oud oA N @y N
YA § gAY & frar & 1 uw wee A
# xg &7 wgan § fr ag gafad view
Ffaaw 1 w1 wTeY €1 1 IEHY oF -
Far 3 Wrewmm Fasy § qg N

“The Commission shall prepare once
every year m such form and at such
time as may be prescribed an annual
report giving a true and full account of
its activities during the previous year
and copies thereof shall be forwarded to
the Central Goverpment and shall be
laid before both Houses of Parliament”,

sa: ghafadr wize sieow & o
T & AR ST ST Hr e o
AT AT T WY wrtark €l wifig
# uw ary wosz w3 T wngav  Pe
fora® <t garr wrr § 1y TR T}
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§ fr og gl wifew g & WS
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dg-agfy FoEr & gRY @d S a9,
w12 frdt ot TOF ¥ SEwr @ fear
9w w24 w0 woqy wfy aw &
fears ¥ giafedr wiew wfw aw
F3 | IW WY A ggr S § w@
a3 B¥ SuTET w1 T v geatady
wizy wfiew § @ oeg 24 F0% @y
# gefrar & w9 qrgwar feaars §
ar 7, T 9T X WOAT AT HlEq HAT
grr

g & X fagra arfadt ¥ aga
fofre Firdam e, ¥ gamk w4 AT
TFer g, frgw swfam a1 aga ufus
FRfeat aamy & awr F 78 § « wegr g
framt e qerl & Noem §ag &
FAME H qra Aig +F 39 gwa
AW Y § @ weETem @Y F 1 oW
ITH g 9¢ ea 7 four oy &Y o
e Ay | AT Mo FEEAX WK
oo greflt ¥ gL, EW 9% oYW
Tl &1 gfes e w7 § ) ae
T W feeruw gar &, SEwT S
weedy gl & wr & wvar § s w
TEE Far & ot feeraw gar &4 ¥
o wmar R oawaw gy ®
THie wodwe aff AAGT SATAT § 49 AW
Tredt, ¥dewd, ghafad st A iy
TR ¥ gwrraT T ST |

wgt aw giafedt oy w7 eaw
& ghafedt wiew sfwem oo o we
& § ol oY waz dar § 1 AR TR
83 giraferdror gy wk &, 9 frew gPrafir-
A% 7€ § 1 g oic off seard §) ey
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st ey qrelt ¥ sEr W AR OF

1< firy & w7 s w1t frards Y da
fear oy | gATE TER quk fAd Y
T g9 §, Fyawr owwdz wor §)
W g i g e g & e o
gw UF FY w14 w9 § ¥ rddk QY a7 9
g fie
“to allocate and disburse out of the
funds of the Commission such grants to
institutions deemed to be universities,
In pursuance of this sanction of the
Central Government under section 3 may
be necessary for one or more of the
following purposes, namely, for maint-
enance in special cases, for development
or any other general or specified
purposes...”

& awwar g fs e ot 5ad 39
agez g ATy R A ag W W g
T g gTwT AV AT FEN

§9 g fagm arfadl & g qar w
fr givafady afew wfiem ¥ v o @
FAEY a7 § IuwT Wy w9 § whafedr
giza wfaoT ¥ee & o wdedz gaT &)
39 wisdiz A @Il w9 AR
wraafY, § gever wT T ATGATE ¢

““The Amending Act provided for the
following important matters—increase in
the number of members of the Com-
mission from 9 to 12 including the
Chairman, provision of not more than
three full-time members, exclusion of
serving Vice-Chancellors and heads of
the institutions in respect of membership
of the Commission, reduction in the
term of the membership of the Commis-
sion from six years to three years in the
case of members and six years to five
years in the case of Chairman, additional
power to the Commission to give maint-
enance grant t0 non-centre universities
for maintendnce of any specific activity
in special cases, power to the Commis-
sion to refuse grants to the State
universities set up without the previous
approval of the University Grants
Commission and the Ceantral Govern-
ment, empowers the Commission to make
reguiations regarding the delegation of
this power to the Chairman, members or
officers of the Comonlssion,”
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s & awwar § B vw e § -
Fea or IR ¥ wga N whawt foer A
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¥T &Y ot )
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ifg | THY S| wreE o) Enfie @
¥ arz & g Af girafedw @ e
zak qAPT WY AT FT T qHaT TEY
g frag af gfrafeds A & qw &
wWidarawc oy awwtfaar ¢ fs
ag 7% giafedy gl & a1 gar
o ¥ wwr §, wed ¥w ek & fam
wear § | FF AT ¥ weawa o) oy
ANQTT ¥9 9Y g7 IFAAT ¥ faare 550
i 9f ghrafady el & g &R
& 7g @ gy @ | AT SR SR
@ gfeqebger & ST gAR wEwHAT
gt wwEw Aty A% gfRafads ¥ &
wwar § e Dfafera avram gy grang
Afpw dar F ¥ fefrew  gwmm,
QWA FATA A AT | wq: GIH
@ 99 ¥ wdr § P gfafadie &1 agew
g four 9ra | Sfew 59 99 § o @
wre gt ¥ B amy ghrafed gz
wdr |

ferd ofame w1 Rt aw qare
Iy %0 fear sy, g W T oA
t, ag wtere A Afv A §) gy Pt
¥ wgr ¥ i areq § dzw ghvafadior A
ot &1 farw frlder wow wgaT §
5 wrow #§ ot g7 galt @ g & Ay
N oW wY @ § Faad

i A A, TR @
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&1 arow ¥ o qume ghmafad &, e
R ATE..

SHRI DHANDAPANI :
about a Central university

1 am asking

MR. CHAIRMAN  Let him finish

st Wto dto qrEA : I IF WA
Ffrafedt 1 waa g st wd Wk
| & g wy awy § e fggmm @
T afer frg A ag oF aga 9@
gfrafadt & s aga qs1 Wfw FTaE
#2T § 1 IEAT o sito Ao wafw dar
THT RN os AT A
q ¥ 3T Ay ewqw 7 fRar § 0
¥ wg faadl o1 aw wxw ghafed &
TET AT | § qET HT HW I@T | go SYo
Yo & wiY FT Y w1 @Y @}, 9T SUY
qge & | waiq gfrafadt & faear sqar
Fararegr & go sito o #raww A
Sud #1f w9 A gf B o @ A F
hft | R g CeaTaie WE afr §—

SHRI DHANDAPANI 1 am sorry
for the interiuption but 1 want one clarifica-
tion We are running four colleges under
the Dhandayudhpani Devasthanam in Palat:
wheie Hindu rehigion and Tamil language
arc taught  We applied to the UGC for a
grant but they have turned down our request
They are not giving any grant to our
colleges

SHRID P YADAVA* Blease come
to our office My Minister is here and 1
assure you that we will discuss it there all
together.

ot ghex fom wdar: (e
sgvwa agt o R v o v @
& P oifrm 3 &, agr e F g o

SHRT SEZHIYAN (Kumbakonam) : The
mmmon may be supplied to the House
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SHRI SIDDHARTHA SHANKAR
RAY : It isnot possible to give answers
with regard to individual instances in the
course of a debate relating to a report for
one particular year of the University Grants
Commission. We are really discussing here
the contents of the report of the University
Grants Commission for one year and the
scope of the debate, as I had said ecarlier,
is restricted entirely to what has been men-
tioned in the report. What we wanted from
hon. Members was their views with regard
to the activities mentioned in the report,
whether the University Grants Commission
has acted rightly or wrongly with regard to
the activities mentioned in the report. That
was the scope of this discusston.

&t fo o urgw : gl aF  a=fy-
feq oyadiz o1 v §, §g @ §
frst ge o foar wr & o Faed
frfarag, S, araeh, dog anfe Y
ey wdt ¥ fau, gifay wed & fau
g9 agd § deT @ § AR AW g
e 99 % FOg dEX iaga &
nEFice T¥Y T NI E W | T aw
& mforefer grgade Y g9 HT a1

weg gfrafedt #Yara f =g )
Vg 9% SgF aare g gV WA Aify
we s g ) o far wenaw w
92 HTQAT, I 99 9T gW AT s

FRW A AEE W F W A AT
&9 ¥ gy g1 wrAfig wEE 9w e
oy ¥ gwa § 1 X feelt wrow X
Fo qo a7 #to wyo HWo & wE gE
N § o ag wyrd R giw oI A% &
e N gw R N g &
AT ¥ weavE HTAT AT | IR AT
T wE Qur b qord s wow & gar
fow woeng fgr o, dfem gfrafed
TRy wftgw d wgs $T e g
q, 39 oY gfrafedy arew wigy o
fear wr g § aat )y | Fore foslt
oo & frafrr od% & giwefedt ¥
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areqw & woort feur § gwY  wEwy da
fear g1
wgt aw GO AW &7 FOw Y, g

g uF Gei are g § wofaer §
gIR A 21 e § 1 gw F¥ dqr W
§ & o %) e FE "wgar § |

Post-graduate studies—recurring and non
recurcing grant ; library and laboratory
facilities—75 per cent, 50 per cemt grant ;
additional teaching accommodation ; hostels;
staff quarters ; teachers hostels ; non-resident
students centres ; tubewells and overhead
tanks ; cycle sheds; semi-micro analysis
equipment for advanced studies research
centres—we give cent per cent here ; assis-
tance to teachers for research and advanced
studies, aid fund ; the students service
programme ; the book grant.

Then, some Members referred to the
compilation of a research paper aad its
publication. We assist there also if it
properly comes. It is valued by the U.G.C.
as to whether it is of a standard. For every
Ph. D. that is produced, it is not possible
for the U.G.C. to give money for that.

3" ME-FTA Fr A A § FE
fag ga qar ¥}W R &

At e T (W)
e ¥ ...

awnafy e @ g9 qAg go o
o oY foord o fewmaw & w@r 1
AT EEdl A 9RE X § oY § 6w
i g vewr AR A E W
awa sfvefague e oo =t aff & @
2\ AT geeT Wl A & faw W
TP J &/ |

sftwelt wrecrant o : & ag SvaAy
wrgeh § e arre Hero gichog iy Y
ghafedy ot §, Jww ferlt wee &
T g .

ot fo o graw : AT grAErd
Yor oY oY |
T wOnwdy 2500 Wil &)
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[ o d¥o amea]
day faar § 1 wore feel & wiv Y, A gw
¥ aga o A A GO qRed fee
TR Y R T W gue
gt &, 3t TEwr 9% FI7 w1 wfrwT g
IET IR qre W W] 9w wrR
=Y g7 7l

wgr &% Jiaw aree 7 gy § wTC
& giratedt wew whga ¥ frdt w1
W 80 qrdz JuT W &, A Ve madde
Wag gy Efe oy v ¥ 20
qede Gar woE a<E ¥ Y | W R
e qatdT 20 qedE qar ot wd A g
& wuwT waww ug § fr ag ugwe R
W T YT agdt § Wi ag faw
&z qT £y w3 FT TSIy FE@0 I
& 1 safag ST Y aod @ TEiey
¥ wgar iy fe st ghafadr wew
wigs B % ¥ 80 qaude qun fear
JET s, X FTAFH 20 gz Gay
@t &, mfy ¥ wa-nfrew arw Jor
%

AT aEEl ¥ g I S 57
form Py & 1 @@ Sw% fag qar 33

wgt ax Afean wTE AT AT
%7 qFaed §, T OF FEHERT FAAR A
mar &, 0 P gfrafadt arew ool &
gy & s A erar §1ag
FegwTe Al B A A W AR
wrar § 1 &few sifeaa we g X
€ 3w gfafed gree Ffwa X
T § | Sad fg wew awEER
gfafy &1 va% fag wemr fede fear
T R e S AT ¥ gk e §
frarc famd W ¥ frg Rrgelt a
axg-aaed s dfow g ok
Wl ok fag o §1 o Ao
mmﬁmﬂﬂ‘ﬁ'
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¥y Whi ¥ wlzw i @ i
gfrafed BAwfe NamsHr §) S @
% fag v s Prgma s 4
aga ard A A gy e
AT Feacw Awefrdw §, e e
& AR geeem & waey gy o eg¥ed
#1 qriefadaq faar str@r g afew
agr 9% giiafedy daade 7 gare §
oF FHEr IuS fou g aer 2, ¥re dYo
o THRTEHT A YAqA T AATT
@ § I wegEran § Ol ag qgq S
moer et 8§ 1 ag FediE mrady faarad
el A& wrwar § 5 ogad v
Fr e7g A9 21 zo¥ faq W F
AT s P A oY sfaa 7€ @i
WL & qriefadaw &7 T g @
wFar § gfmafad) a3, #@r geieE @
AT § @R W T 9 FY g
Tt & @ifaw s fpe o @a9 O
FUT 38 GAgedz g i ghmafedr &
g far t gfafedt qrreg A &

WA ¥ HXAT O QY Ay e
fipar st ..,

q% At weew ;- wgded  qrfefa-
9 & A F war g ?

ot fto o qraw : ¥ wgr v =
TAZATHT & wegeyar A oY W
Tl § a8 wodt Fedld ¥ X qw SEd 9T
ot 7% i Rerar stre

TR Wt gl v sarer §
T vy T e gl gfrafad W
T T e¥foir adt
®1 & off wrvar ¢ ol o o W 8
gy i W s W
R AT g g fawY =¥ o ag wvey
g
WWMW&WQ&W



Report of U, G. C.
1968-69 (Dis.)

as aw § gfafedr sty wfhee R
s ¥ dfam grew wEw SR
freew & fodr ¥ <@ v 9t R &
afqn e ¥ wr & @R R
s @t fawifar w @ F@
¥ foraly gadar @ @3 § ag gafady
grezg FATH & AW ¥ Y TN w5
qaTq gT § | SUNA Lo St Hlo AT
78 g% ¥ | I8 VT TAARE T FAAGHTT
IaFr grearshe T Ew g /e
Yz ¥ ot wreAfoaw gew Awih
a3 T

i foerd #1 agt @ qae
¥ 7% f< o aga o et fawa W
wTar {1 Sar ET AEE N FETR
mSifeaee  wr fowd @er arlee |
Tofiaee & foerd § @l S e
R AW W w1 wfAAeE FoAv
w1 ), g gy v anfoer doF ey
R AR 55 ghere dot amgd §) WX
@ gw @ difaed st @ ok
frafadt areg woftea WY w@ X T
MA ¥ s &) 795 @ WD
qTIg Xk fe ot wiaw daen €NT 9
frar s s ga®  wgarc fear
Tt | ¥fE gw agr A wvard g
W aw A 38 gt e W AR
wterf oY §, ¥ wew # gy feww
Y FIX § o qg awag § o 9w
1 o wrar gard ¥ Ay v § At ag
STk ¥ fez aft w7ar ¥ 1 gElag
Tt foar & gfaafedr & wret-
A Y o e ¥ @ W™ WO
W Y gy WY gT@ g, g WY
At o33, gt F AN AW
W qATE gnit ag of g7 A

wiw foalad s ¥ar ¥
agE Wi R v § ) T AR A
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YT @ §h g ¥
@ g 3 @y ag e [
#Y §to uwo @Yo AT GRo Y, QAo TWo
Wo v @ ¥ I TrAEAT W
IAFT THEHTA O AT | ¥F T T
Fga mgut Y Ew @ E

st us fagrer war afceg / wgr fe
g anr Afeww A aw § Gfafor
¥ oY uw qrer %1 Yar H <@ Frew fe
it Y qg §r B Sohtfrafor fad o
TN ¥ oy afer  drey ¥ ol @ &R
feafs & g AW & aga o waw @@
forar & A1 FQa-w8w 14 g ¥~
frafior & frerfodt €Y o 9w ¥ §
ar o feetar ¥ § vawY gd Seedaw
uEfemaden ¥ dfan & &1 wirgw &
7EM ar & 7R Y S T @ {1 e
eaf @ U aga 7@ &, fedlt v dfm &Y,
firdY Y =1 @Y vy wEAT A §) Afww
FOT AGT Evay e A9 , IEH IH WO
T W § | qg N 14 gore ¥ g ga
£0 T T A qACqT T §, @O Y
fosifate fear § wasT 38 9T 7@
s @ § 1 FRR oft ot e W & A
@ 35 fooree frdom | T W1 TW
# geft gy gw Wi B aoEe A g

o weel & iy ¥ @ A
FTAT WrgaT § WX wrg wwii § fada
W FAT WgaT g fE o ol S WX
THATE® Gora §f A ZH 4T GAI WY
TENET FY WG AT FT wAwy € )

MR, CHAIRMAN : The discussion is
over...

SHRI K. MALLANNA : The hon.
Minister did not answer in regard to my

suggestions about private colleges.

RAILWAY BUDGET 1971-72,~—
GENERAL DISCUSSION

MR. CHAIRMAN : Now, we shall

take up general discussion on the Budget
(Rallways) for 1971-72.
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SHRI §. M. BANERJEE (Kanpur) : I
would Hke to know how much time has been
allotted for this discussion. Since the
Business Advisory Committee is not meeting
at all, I do not know what the position is. I
do not know whether it has been abolished.
Earlier, it had been constituted, and I used
to attend it. In the absence of any know-
ledge about the time allotted, it is difficult
forus to fix up the speakers. 1 would
requoest you to convey our feelings to the
Speaker, and let him call a mecting
tomorrow so that we may also fix up our
speakers acoordingly. As it is, we do not
know how many hours have been allotted.

Ratl

MR. CHAIRMAN : The time likely
to be available for this is about 10 hours.

SHRI 8. M. BANERJEE : That is the
time fixed up by the Minister of Parliament-
ary Affairs. Butitis for us to fix up the
time.

MR. CHAIRMAN : What the hon.
Member has said has gone on record, and
the hon. Minister will see it.

SHRI DINEN BHATTACHARYYA
(Setampore) : I am glad that I have the
privilege to open the debate on the railway
budget placed before the House by the hon.
Minister of Railways. From the budget
papers, I do not find any change in the
policy of the Government at all. So far as
is evident from the whole of the budget
spoech and the other documents that have
been placed before us—the same old outlook
and the same old policy have been placed
before us once again. It is a mere balance-
sheeting of the railway accounts and a typical
way of putting up things, namely a shortfall
in earnings and rise in working expenses, as
a consequence of which there will be a net
deficit of Rs. 33.12 crores on the revenue
account. The reasons adduced for this are:
rise in the staff bill, unremunerative position
of certain lines and the loss due to haulage
of low-rated and bulky goods traffic. Iam
thankful that the hon. Railway Minister has
by his railway budget indicated the shape of
things to come and as such this budget is a
precursor of the things to come, An illusion
had been created just on the e¢ve of the
elections that certain steps will be taken by
the Government to fight against the poverty
of the poople. But I find that instead of
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‘Gareebi hatao® Government have adopted
the policy of ‘Gareebon ko Hatao'...
‘Gareebon ho hatao and loote'. That is

what has come out from the facts placed
before us.

The people had expected that at least
there would be a reorientation in the policy
and at least the assurance given before the
elections would be respected and honoured
to a certain extent. But wc find that after
cataloguing the rcasons for the failure of the
railways to cope with the situation, the hon.
Minister has come forward with a proposal
to increase passenger fares and to make
readjustment of the freight on goods traffic
and an increase in freight. Even now, 1
wou'd request hon, Members of the House
to judge things for themselves. From the
budget speech we find that there is a proposal
for an increase of passenger fares, and even
here, we find that the total amount that will
be realised from third class passengers is
Rs. 11,60 crores.

From the upper class passengers, it is
Rs. 1,60 crores. This is your socialism : this
is your garibi hatae. The maximum number
of people travel by the third class. On them
falls the heaviest burden. The Minister will
graciously say that he is not charging any
extra fare for short distance passengers. 15
kms ; what is 15 kms ? Just betwcen two
stations. 1 know this from my experience.
At the same time, he poses as if he is doing
much service to the poorer people. He has
cited the cxamples of the daily passengers
in the big cities. Calcutta, Bombay and
Madras, lakhs of them, purchasing monthly
tickets, and the railways losing Rs. 12 crores
on that account. Has he got any knowledge
of the conditions under which these daily
passengers travel during the peak hours in
the morning and evening ? I have peisonal
experience of Calcutta. I have seen that
they have to heard the train even at the risk
of their life. Has the hon. Minister calculated
how many passengers can be accommodated
in the coaches that are provided morning
and evening, and how many actuilly travel
in them ? Then you will find that this talk
of concession is nothing but a stunt. The
trains are always overcrowded in these
suburban sections, Many times I bave seen
that for petty reasons trouble starts ang there
is a train dislocation,



Rail

THE MINISTER OF EDUCATION
AND SOCIAL. WELFARE AND MINIS-
TER OF DEPARTMENT OF CULTURE
(SHIKSHA AUR SAMAJ KALYAN
MANTRf AUR SANSKRITI VIBHAG
MANTRD  (SHRI SIDDHARTHA
SHANKAR RAY): Who starts it ?
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SHRI DINEN BHATTACHARYYA :
The people, because of the coaditions they
have to face. After spending 8 or 10 hours
1 their places of work, they have to literally
fight with those who arc inside the train to
get inside.  Lakhs of them have to do it.
You will say that they may wait for the
neat train. But that is not so easy. You
will have to wait longer hours, These things
have a psychological reaction on the people.
These things must be taken into conmsidera-
tion and remedied.

Even after these proposals for increase
m the fares and fieight, the Minister is not
n a position to cover the deficit ; there will
stll be a balance of Rs. 6 crores odd left
uncovered. He has hopes that this will be
made up by a top-to-bottom economy effort,
that is, beginning fiom the Chairman of the
Railway Board down to the gangman, That
1 good, no doubt. But I would remingd the
House of the proverb: charity begins at home,
If you really want to improve tbe condi-
tion of the railways, you have to remove the
‘white elephant’, the Railway Board. Until
and unless this is done, there 1s no chance
of real improvement in railway operations.
So my first point is that the Railway Board
must be abolished. 1 know the Minister will
hesitate bezause it is a legacy from the old
British days. They have no courage to take
this step becauso there is a den of vested
Intetests in the form of the Railway Board,
The Demand for Grant No. 1 givesa picture
of how the Board is constituted and what is
Us structure. So far as I know, there are
three or four members.

Along with them there are five Additional
Directors, ¥ do not know what their func-
tion is, There are so many Directors, Deputy
Directors, Secretaris and Assistant Secretaries,
In this way a h.irarchy has been created in
the Railway Board. At the present moment
You can abolish the posts of five Additional
Members, There is no necessity for Addi-
tional Members and this will reduce the
expenditure of the Railways. There is one
Additional Director for Establishment, There
are two Joint Directors, one Deputy
Seqretary, Director (Mecbanical Engineering
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and Production) and Director (Finance
Accounts). These are not necessary and can
be casily done away with. Actually, the
real work is done by the lower ranks, either
clerks or technical persons, and the person
at the head simply signs and passes the
papers, and for this lakhs of rupees are
spent.

SHRI A. P. SHARMA (Buxar) : What
is the change you are suggesting ?

SHRI DINEN BHATTACHARYYA :
1 am suggesting the total abolition of the
Railway Board, and if it is not immediately
possible, at least you can do away with
the posts that I have mentioned.

In the Southern Eastern Railway there
are four Engineers. I know that two
Engineers can do the whole job.

I do not know what extra facilities the
ordinary passengers will get after this Budget,
but from the report it appears that the
Railway is incurring losses on the Rajdhani
Express and Deluxe trains. So, it is better
to introduce more ordinaiy Janta passengers
and expresses. ‘This will facilitate travel by
the ordinary public and will save the
expenditure of the Railways.

The Railway must establish human
relationship between the top officers and the
ordinary employces and natural justice must
be done to the Railway workers. Eight
hours a day was assured in this Parliament
long ago, but still I know that loco drivers
have to work for 14 hours. The Minister
must look into this and see that the eight
hour day is introduced.

The Rajlway refused to implement cartain
things which are agreed to and implemented
by certain other public sector undertakings,
It happened in Baxauni in respect of project
allowance and the workers went on strike.
The P and T Department end the Fertiliser
Corporation gave that allowance ; the rail-
ways did not. Because of strike the railways
had to incur heavy losses and ultimately the
railways had to settic the matter,

While the Railway Board itself certified
that the Railway Electrification Organisation
had done good work, it suddenly decided,
for reasops best known f{o itself, to split it
up, They planned to clectrify 75 per cent
of the railway lines ; it was progressing weil
and the department could efficiently under-
take all sorts of electrification work., But
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this was suddenly changed and contractors
were given the work. 1 do not know how a
particular contract or is connected with
high-ups in the Government or the Congress
Party but he was given the contract for
Kanpur to Tundla electrification. He was
given more than Rs. 90 lakhs but did not
complete the work of 30 lakhs. The work
is still incomplete and the line is not in
operation,

There are a group of contractors and
when tenders are called for they combine
together in a surreptitious way and give
tenders. If one is accepted, thc other
contractors help the person who gets the
contract. In this way they decidc among
themselves who should get the contract.
This goes on merrily under the Railway
Board.

There is a proposal in the Railways that
contract labour should be abolished ; still
the practice is continued even in respect of
certain works which are of a permancnt
nature. In the Loco shed in Bandil some
workers are appointed to remove the ashes ;
this is a regular job. Still these men are not
absorbed directly by the Railways.

MR. CHAIRMAN : It is time you
wound up your speech. You have taken 20
minutes while the total time to which your
party was entitled is 26-27 minutes ; there
are two speakers from your party.

SHR1 DINEN BHATTACHARYYA : 1
come to my other proposals. There should
be no increase in the fares. No new deluxe
or Rajdhani type coaches should be intro-
duced, I also want to ask the hon.
Minister : what happened in rcgard to
the Calcutta underground railways ?
I was a Member of this House in
1965-66. This issuc was taken up then, and
a dispersal line from Dum Dum to Princep
Ghat was decided to be taken up for com-
pletion, In the last year, there was a big
conference of Parliament Members with the
Managens, etc., etc., and there it was adopt-
ed. I know that a certain amount has been
sanctioned for that dispersal line. But it s
still in the air, Nobody knows what is the
fate of that. In the meantime, the Soviet
experts who really bave a knowledge of
underground railways—because in Leningrad
where there are nearabout 40 tunnels they
have built an underground railway—came

;
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here, and gave their recommendations that
an underground railway may be built in
Calcutta. ‘That is still in the shelves of the
Railway Board. 1 do not know what is the
real fate of it. My submission is that the
matter should not be delayed any more. It
should be taken up with due earnest-
ness.

Then my point is regarding the Howrah~
Amta railway. It concerns a large part of
West Bengal. If to meet the needs, a
narrow gauge line is not possible to be taken
up by thc Government, I suggest that you
should at Icast built a new broad gauge line
which will have a direct link from Santragachi
to Bishnupur vie Dhankuni and Tarkeshwar.
If this line is taken up, lakhs of people who
have no conveyance in that area—I come
from that area—will be benefited. If the
Minister visits that area, he will find that
even a bullock-cart cannot pass through the
road. The Government is saying that they
will introducc buses. 1 do not know when
they will introduce il and build proper roads
for the buses to ply. Even if you want it,
you cannot do it before two years, because
you have to build the roads first. So,I
humbly suggest to the Minister to reconsider
the proposal of taking over the Howrah-
Amia and Howrah-Sheakala light railways.
If il is not possible, immediately, and ulti-
malcly they should see that a broad gauge
line may be laid in that area.

Along with it, I also request the
Minister one thing. He assured this House
in his last budgct speech also that the em-
ployees who are working in the Howrah-
Amta railway would be absorbed. But it has
not yet been done. So, 1 request him to
expedite action in this matter.

Then I come to certain other suggestions
which have been given to the railways in
the form of a memorandum by the Passen-
gers’ Association there, The first suggestion
is that a dispersal line from Dum Dum to
Princep Ghat and a small link with the
Bendel section near Bally with the Calcutta
port should be taken up. A small link with
the Calcutta Chord near Bally and the
extension of the line up to the southern
section may be taken up afterwards,
In Balurghat, which is the only district
headquarter in West Bengal which has got
no railway, I want a railway line there.
In Tripura, in reply to a gquestion the
minister said that from Dharamnagar to
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Agartala, they bave undertaken survey work.
That should be completed immediately and
construction should start forthwith.

Regarding subways and overbridges, the
minister says, if the State Government con-
tributes, we can take them up. T do not
understand this Year after year we are
pointing out that people are suffering, but
neither the railway nor the State Govern-
ment takes up the construction of these sub-
ways or overbridges. In oar State, there
are so many subways requiring remodelling
like Bandel ana Konnagore. There were
built long back and during rain, you cannot
go through them. There are cetain places
like Serampore portion of the G.T. Road
where overbridges are neccssary. But the
work has not been andertaken. From the
minister's statement, 1t appears that Rs. 10
crores will be accumulated in this fund. [
suggest that the railways should spend the
whole amount and not depend on the State
Governments’ contribution for these small
works, because the State Governments will
say, “we do not have enough money,”

18 00 hrs.

I am surprised to find from the minis-
ter’s speech that in the eastern section,
blame has been levelled against ordinary
people for dislocation of trains, What have
the poor people to do with it ? I want to
mention one incident. On 16th of this
month, Mr. Mohammed Ismail, Member of
Parliament, was travelling from Howrah to
Ranchi, As soon as he boarded the tran
at Howrah and kept his bag, some four or
five persons came there and snatched away
his bag. He asked the policemen on the
platform to catch them. But he was told,
“You go to the thana and steps will be
taken.” He had to get down from the train
because his purse, identity card and every-
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thing was inside the bag. Later, he addressed
a letter on 17th April to Mr. Hanuman-
thaiya. But he did not even reply to his
letter. 1If this is the fate of an MP, you
can imagine the state of things.

We are fully in agreement with the
munister that these things should be stopped,
but for that certain measures should be
taken boldly., If you depend on the State
police, they are in collusion with the
waggon-breakers. They are all anti-social
people. Now these anti-social people are
ganging up with the Congress and the Con-
gress people are standing as their saviours.
Where are we ? 1 humbly request that these
things must be stopped by taking strong
measures, 1n which case, the people will co-
operate with the efforts of the minister, If
the minister wants, we can give hundreds of
cases of waggon—breaking.

MR. CHAIRMAN : Now he
conclude, Mr. R. N, Sharma,

should

=t vwAremw ot (saE) © aw-
afy off, ag T graedy A w92 A9 gwn
& ga¥t 33 0T Fr wrey feasmar T §
™ g & fag ot 73 vy &4 e §
fegamar war o fF ¥ wfgw &
e foofis ®t i v & forg 36
A% @9 gt § ok WA qudw F e
H...

MR. CHAIRMAN : He may continue
his speech tomorrow

18.03 hrs.
The Lak Sabha then adjourned till Eleven

of the Clock on Thursday, May 27, 1971]
Jyaistha 6, 1893 (Saka).

Akashdeep Printers 20, Daryaganj, Delhi-6,





